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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621044521 A
(19) INDIA
(22) Date of filing of Application :27/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : THE PRESENT INVENTION RELATES TN IMPROVED HAND BAG HAVING
ILLUMINATING MEANS.

(51) International classification :A22C|(71)Name of Applicant :
1/00 1)INTOUCH LEATHER HOUSE INDIA PRIVATE

(31) Priority Document No :NA |LIMITED
(32) Priority Date :NA Address 6Applicant :37, Muskati Corner, Altamount Road
(33) Name of priority country ‘NA |[Kemps Corner, Mumbai ©uf 40
(86) International Application No :NA |Maharashtra India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No :NA 1)Satish Bheda
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

ABSTRACT OF THE INVENTION AN IMPROVED HAND BAG HAVING ILLUMINATING MEANS. The present invention a
improved hand bag having illuminating means consists of at least one chamber made of flexible sheet material, bottom enc
permanently closed and top end adapted to open and close. The closure means, such as, zip andvidedikend secured at inn
side of the edges of the top end of the said hand bags that is adapted to open and close the hand bag. Handles $epweed at
centre of the said chamber. The bags is characterized by providing at least one Light) Emeiéins provided with energy supply
means, such as, battery embedded to one of the said side walls; at least one sensor module embedded with otheraiglls of
chamber, such that in open and operative configuration when the side walls move asedy Liight Emitting means activates anc
illuminates providing light within the said chamber and in closed and inoperative configuration when the side walls raevted ¢
each other the Light Emitting means gets deactivated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621044805 A
(19) INDIA
(22) Date of filing of Application :29/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR SIMUTANEOUS MEASUREMENT OF RKMONICS AND INTERHARMONICS
USING OBJECT ORIENTED WEB ENABLED APPROACH FOR TRANSMISSION AND DISTRIBUTION SYSTEM

(51) International classification :GO6C|(71)Name of Applicant -
1/00 1)DR. SHASHIKANT MADHUKAR BAKRE

(31) Priority Document No :NA Address of Applicant :E 403, RADHIKA SOCIETY,
(32) Priority Date :NA [SINHGAD ROAD, PUNE, MAHARASHTRA, INDIA, 411030
(33) Name of priority country :NA |Maharashtra India
(86) International Application No ‘NA 2)DR. PRIYA NITIN GOKHALE

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)DR. SHASHIKANT MADHUKAR BAKRE
(61) Patent of Addition to Application Number ‘NA 2)DR. PRIYA NITIN GOKHALE

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method, wherein computer program is developed for intercommunication of created objects over the world wide web for
simultaneous measurements of harmonics and interharmonics in power lines Tion&lagiéthod of harmonic measurements by
using Fourier Transforms has certain limitations as stated bélawiL )The interharmonics cannot be measured. 2) The simultal
measurements at various locations cannot be conducted 3) The accuracy igI66ttaftarmonic level 4) The software
approximations cannot be avoided. A new method namely Object Oriented Web Enabled (OOWE) method overcomes thes
limitations of traditional Fourier Transforms method. Hardware requirements of this method are mininthe method is easily
adoptable. The traditional softwares used for harmonic measurements do not perform simultaneous measurements. The O
method offers simultaneous measurements through web media. The method is elaborated with eight no. of tlikadguoptiiies
Using internet programming , the simultaneous measurements are conducted through objects communicating with each ot
features such as Exception Handling , Intellisense , Installshield have been incorporated while creating a s@ftammagrdhe
method is portable and platform independent.

No. of Pages : No. of Claims : !

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30214



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621044970 A
(19) INDIA
(22) Date of filing of Application :30/12/2016 (43) Publication Date 10/08/2018

(54) Title of the invention : AN IMPROVED PROCESS FOR THE PREPARATION OF DEFERASIROX AND ITS SALT

(71)Name of Applicant :

ALK 1)PIRAMAL ENTERPRISES LIMITED

(51) International classification

31/00 .
. ) Address of Applicant :PIRAMAL TOWER GANPATRAO
g;g ﬁ:g::g Bgﬁ;‘me”t No jm KADAM MARG, LOWER PAREL, MUMBAI,

MAHARASHTRA, INDIA, 400013 Maharashtra India

(33) Name of priority country ‘NA ( i
: - : 72)Name of Inventor :
(66) 'Fr;fiig%t;gal Application No mﬁ 1)GHARPURE, MILIND
(87) International Publication No :NA éﬁﬁngI?Ag:,&NKASH
(61) Patent of Addition to Application Number ‘NA '
Filing Date ‘NA 4)KADAM, SANTOSH
(62) Divisional to Application Number :NA 5)KUMBHAR, AJAY
Filing Date ‘NA 6)SHELKAR, PRAVIN
7)TODEWALE, ISMAIL
(57) Abstract :

The present invention provides an improved process for the preparation of (3B (2-hydroxyphenyBIH-1,2,4-triazokH -
yl)benzac acid (I) commonly known as Deferasirox or its salt containing hydrazine impurity less than about 0.75 ppm; comy.
treating the crude deferasirox with oxone. In addition, the present invention provides an improved process for therpoé pairati
4-(3,5-bis(2-hydroxyphenyBIH-I,2,4-triazoH-yl)benzoic acid (I) commonly known as Deferasirox or its salt containing hydrazil
impurity less than about 0.75 ppm; comprising treating the crude deferasirox with a ketone solvent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627029596 A
(19) INDIA
(22) Date of filing of Application :30/08/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : AUDIO AND VIDEO PLAYBACK DEVICE

(C?als);irf‘itf;gg‘gona' "HOAN21/41,HOAN21/426 HOAN21/44

(31) Priority Document |

(71)Name of Applicant :
1)LE HOLD INGS (BEIJING) CO. LTD.

. i - c
201510521960.7 Address of Applicant :Room 1102 10 Floor Building 3 10&

No Yaojiayuan Road Chaoyang District Beijing 100025 China
(32) Priority Date :21/08/2015 2)LE SHI ZHI XIN ELECTRONIC TECHNOLOGY
(33) Name of priority -China (TIANJIN) LIMITED
country ' (72)Name of Inventor :
fg”'g‘;g”na}\'%”a' ‘PCT/CN2016/82039 DUU Wei
:13/05/2016

Filing Date

|(:§3u7 t),“l(r:;%:)nnaﬂl%nal ‘WO 2017/032071

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract

Provided in the embodiments of the present invention is an audio and video playbackdexidsing a processarvideo format
conversion bridga data conversion chgnd a motion compensated frame rate convérgeprocessor being provided with aiesn
display menu function module used for producing screen display menu data; the video format conversion bridge is usaddol
an external video signal from an external signal sococwerting the data format of the external video signdlby means of the
motion compensated frame rate conveptercessing the external video signal into a high resolution and high frame rate video
and the data conversion chip is used for passing the screen display menu data sent by the processorotiotoctirapensated
frame rate converter to implement a superposition operation; a high resolution and high frame rate video signal hawdigpkore
menu data is thereby displayed on the display s@eeim that the audio and video playback devicémsiléaneously provided with
high definition picture and is suitable for the execution of large scale software furanidise user experience and willingness tc
the device are enhanced.
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(12) PATENT ARPLICATION PUBLICATION (21) Application N0.201627029600 A
(19) INDIA
(22) Date of filing of Application :30/08/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : AUDIO/VIDEO PLAYING DEVICE

(C?als);irf‘itf;gg‘gona' "HO4N21/41,HO4N21/426,HOAN21/44

(31) Priority Document |

(71)Name of Applicant :
1)LE HOLDINGS (BEWJING) CO. LTD.

201510522438.0 Address 6Applicant :Room 1102 10 Floor Building 3 105

No Yaojiayuan Road ChaoYang District Beijing 100025 China
(32) Priority Date :21/08/2015 2)LE SHI ZHI XIN ELECTRONIC TECHNOLOGY
(33) Name of priority -China (TIANJIN) LIMITED
country ' (72)Name of Inventor :
fg”'g‘;g”na}\'%”a' ‘PCT/CN2016/082040 DUU Wei
:13/05/2016

Filing Date

|(:§3u7 t),“l(r:;%:)nnaﬂl%nal ‘WO 2017/032072

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Embodiments of the present inventimrovide an audio/video playing deviedich is coupled with a main signal souare audio
systemand a display screen. The audio/video playing device comprises a processor and a video format convertivitebeidgae
processor is used to receive anialuddeo signal from the main signal source and/or an audio signal inputted from an externa
source via the video format converting bridgel transmit the audio signals to the audio system and the video signal to the vic
format converting bridgso that after the video format converting bridge receives the video signal and converts the data forn
thereofthe video signal can be provided to the display screen for playémgby enabling the audio/video playing device to have
the functions oflisplaying high definition images and being applicable to implementation of large scodineatieus improving user
experience and usage intention.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.20187029615 A
(19) INDIA
(22) Date of filing of Application :30/08/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : AUDIO AND VIDEO PLAYBACK DEVICE AND AUDIO AND VIDEO PLAYBACK METHOD

(C?als);irf‘itf;gg‘gona' "HOAN2141, HO4N21/426, HOAN21/44:

(31) Priority Document |

(71)Name of Applicant :
1)LE HOLDINGS (BEWJING) CO. LTD.

2015105208157 Address of Apficant :Room 1102 10 FloorBuilding 3 105

No Yaojiayuan Road ChaoYang District Beijing 100025 China
(32) Priority Date :21/08/2015 2)LE SHI ZHI XIN ELECTRONIC TECHNOLOGY
(33) Name of priority -China (TIANJIN) LIMITED
country ' (72)Name of Inventor :
fg”'g‘;g”na}\'%”a' ‘PCT/CN2016/083914 DUU Wei
:30/05/2016

Filing Date

Sj@.L“;ﬁg“na,ﬂ‘g,“a' 'WO 2017/032116

(61) Patent of Addition

to Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Provided in the embodiments of the presaméntion are an audio and video playback device and an audio and video playbac!
methodthe audio and video playback device comprising a smart television system singepecbgessoand a video format
conversion bridge; the smart television system sihip is used for receiving an audio video sigmal decoding the audio video
signal; the processor receives the decoded audio video aigghabnverts the video signal in the decoded audio video signal int
first data format video signal; after recigig the first data format video sigrtaile video format conversion bridge converts the firs
data format video signal into a second data format video signobsupplies same to a display screen for playback; the audio an
video playback device is thugvsiltaneously provided with a high definition picture and is suitable for the execution of large s
software functionsind the user experience and willingness to use the device are enhanced.
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(12) PATENT APRICATION PUBLICATION (21) Application N0.201627042242 A
(19) INDIA
(22) Date of filing of Application :10/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD OF TUNING AN NFC ANTENNA

(51) International classification :H01Q1/22 (71)Name of Applicant :
(31) Priority Document No :14/306857 1)A.K. STAMPING COMPANY INC.
(32) Priority Date :17/06/2014 Address of Applicant :1159 U.S. Row2 Mountainside NJ
(33) Name of priority country :U.S.A. 07092 U.S.A.
(86) International Application No :PCT/US2015/0357¢|(72)Name of Inventor :

Filing Date :15/06/2015 1)KURZ Arthur
(87) International Publication No ‘WO 2015195523 2)DUETSCH Bernard
(61) Patent of Addition to Application .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for manufacturing and turning a near field communication antenna is provided. A method for manufacturing aand
near field cormunication antenna comprising loading one or more ferrite substrates onto a workséatiog an antenna biscuit
onto the workstatiothe antenna biscuit comprising one or more interconnected antgangsing the antenna biscuit to form one
more indvidual antennaapplying the one or more individual antennas to the one or more ferrite substrates to form one or m
antenna assembli@sd adjusting placement of the one or more individual antennas relative to the ferrite substrates to adjust
properties of the one or more antenna assemblies.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627042307 A
(19) INDIA
(22) Date of filing of Application :12/12/2016 (43) Publication Date : 108/2018

(54) Title of the invention : STEREOLITHOGRAPHY METHOD COMPRISING A VERTICAL COMPENSATION PROCESS
WELL AS APPARATUS AND COMPUTER PROGRAM PRODUCT SUITED TO IMPLEMENT SAID METHOD.

(51) International (71)Name of Applicant :

:B29C67/00,B33Y50/00,B38y10/0(

classification 1)DWS S.R.L.
(31) Priority Document No :VI2014A000173 Address of Applicant :Via Della Meccanica 21 36016¢€hie
(32) Priority Date :03/07/2014 (VI) ltaly
(33) Name of priority countr:ltaly (72)Name of Inventor :
5\1853) International Appllcatlo:PCT/I82015/054601 1)FORTUNATO Roberto
Filing Date :18/06/2015
(87) International Publicatic

No ‘WO 2016001787

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

The invention is a stereolithography method for the production of adimemsional object (10) through the superimposition of ¢
succession of layers (1 5) obtained bydifiling a liquid material through exposure to predefined radiatiom@6)prising the
following operations: defining a geometric representation of the lay&8 @15); selecting one or more layers (2) that precede a
layer (4) in the successionefihing a mask area (9) corresponding to the logical conjunction of the geometric representations
first layer (4) and of the selected layers (2) reproduced on the plane of the first layer (4); exposing the liquidortatepatdefine:
radiation(6) in the mask area (9). According to the methetbre defining the mask area (9) the geometric representations of tt
selected layers (2) are modified in order to extend them with corresponding additional portions (2a) that project with tkepec
geometric representations of the corresponding layers (2) as configured before the modification.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627042565 A
(19) INDIA
(22) Date of filing of Apftication :14/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : DUPLEX STAINLESS STEEL

(51) International
classification

(71)Name of Applicant :

:C22C38/42,C22C38/44,C22C38 1)OUTOKUMPU OYJ

(31) Priority Document No :20145575 Address of Applicant :Salmisaarenranta 11 00180 Helsin}
(32) Priority Date :17/06/2014 Finland
(33) Name of priority countr:Finland (72)Name of Inventor :
(86) International Apphcatlo:PCT/FI2015/050415 1)OLIVER James
No : 2)JONSSON Jan Y.
o :11/06/2015

Filing Date
§\1807) International Publlcatlo:WO 2015/193542
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date ’
(62) Divisional to Applicatiol,

‘NA

Number ‘NA

Filing Date ’

(57) Abstract :

The invention relates to a duplex ferritic austenitic stainless steel having high formability utilizing the TRIP effégh arodrbsion
resistance with the high pitting resistance equivalent. The duplex stainless steel contains e84 tiraigitt % carbof 2 0 8
weight % silicon0 3 2 0 weight % manganede0 19 0 weight % chromiur2 0 5 0 weight % nicke#t 0 7 0 weight %
molybdenumless than 4 5 weight % tungsteri 1 5 weight % copped 14 0 23 weight % nitrogethe rest beingron and inevitable
impurities occurring in stainless steels. Furtther co effect of the chromiumolybdenum and tungsten contents in weight % is ir
range of 20<(Cr+Mo+0 5W)<23where the ratio Cr/(Mo+0 5W) is in the range o#12/5.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627043054 A
(19) INDIA
(22) Date of filing of Application :16/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : BELT CONVEYOR WITH WEBE ELEMENTS FOR CHANGING THE CURVATURE AT THE
DEFLECTION WHEELS

(51) International
classification

(71)Name of Applicant :

:B65G15/60,B65G23/44,B65G17, 1)SIG TECHNOLOGY AG

(31) Priority Document No :10 2014 109 157.4 Address of Applicant :Laufengasse 18 8212 Neuhausen ¢
(32) Priority Date :30/06/2014 Rheinfall Switzerland
(33) Name of priority counti:Germaly (72)Name of Inventor :
(86) International . 1)VON BIRGELEN Bernd
Application No 5‘53550210515/064205 2)KLAUS Markus
Filing Date ' 3)SEICHE, Werner
(87) International Publicatic

No ‘WO 2016/001027

(61) Patent of Addition to

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A device (11") is presented and described for transporting objeqgiarticular for transporting packages of famnprising: at leas
two rotatably mounted wheels 8 for driving and/or for deflecting a transport beelktlosed transpoltelt (4 4") and multiple cells
(5 5") for accommodating the objects to be transpontkdrein the cells (3%") are connected to the transport belt43 and the cell
centers thereof define a closed transport patf“jéand wherein the transport béd 4") is guided around the wheels3Rin such a
way that the transport path €6) in the area of the wheels 8 in each case comprises an approximately circular path secth (|
and in the area between the wheel8)#h each case comprisesaproximately straight path section @). Disturbing acceleratiot
of the objects to be transportiedparticular at the transitions between straight path sectio® gxd circular path sections (B are
to be further reduced by meansl@®) for changig the curvature of the transport path@9 in the area between at least one straic
path section (AC) and at least one circular path sectiorD(B
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201627043470 A
(19) INDIA
(22) Date of filing of Application :20/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : HANDHELD VAPORIZING DEVICE

(51) International classification :A24F47/00 (71)Name of Applicant :
(31) Priority Document No :62/001972 1)NURYAN HOLDINGS LIMITED
(32) Priority Date :22/05/2014 Address of Applicant :610 Poinsettia Avenue San Mateo ¢
(33) Name of priority country :U.S.A. 94403 U.S.A.
(86) International Application No :PCT/US2015/03197|(72)Name ofInventor :

Filing Date :21/05/2015 1)LEUNG David Chung Sing
(87) International Publication No ‘WO 2015/179641
(61) Patent of Addition to Applation .

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Handheld vaporizing devices are presented with improved heating element and temperatureéropnirad e liquid reservoand
capacitive technology to activate the heating element to primeetheecto deliver aerosol on demand. A handheld vaporizing d¢
has a mouthpiece and a main body. The main body defines an interior cavity. A heating @lersentoila power unicomprising
control circuitry and power sour@nd a power connect elentere sequentially provided inside the cavity.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :21/12/2016

(21) Application N0.201627043665 A

(43) Publication Date : 10/08018

(54) Title of the invention : 6 7 DIHYDROPYRAZOLO[1 5 A]PYRAZIN 4(5H) ONE COMPOUNDS AND THEIR USE AS
NEGATIVE ALLOSTERIC MODULATORS OF MGLUR2 RECEPTORS

(51) International
classification
(31) Priority Documat

:C07D487/04,A61K31/4985,A61P25

N :14179600.3

(32) Priority Date :01/08/2014

(33) Name of priority ‘EPO

country

fG)”':;’ig”naR%”a' "PCT/EP2015/067572
PP :30/07/2015

Filing Date
(87) International
Publication No
(61) Patent of Additionat

‘WO 2016/016395

(71)Name of Applicant :
1)JANSSEN PHARMACEUTICA NV
Address of Applicant :Turnhoutseweg 30 B 2340 Beerse
Belgium
(72)Name ofInventor :
1)ALONSO DE DIEGO Sergio Alvar
2)VAN GOOL Michiel Luc Maria
3)MARTA N MARTA«N MarA  a Luz
4)CONDE CEIDE Susana
5) ANDRéas GIL
6)DELGADO GONZA L EZ
7)TRESADERN Gary John
8)TRABANCO SUA+REZ AndrAs Avelino

Il gnacio

José
éAscar

Application Number mﬁ
Filing Date ’
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to novel 6 7 dihydropyrazolo[1 5 a]pyrazin 4(5H) one derivatives as negative allostergrsmodul
(NAMs) of the metabotropic glutamate receptor subtype 2 ("mGIuR2"). The invention is also directed taphticalacomposition
comprising such compountis processes for preparing such compounds and compositidn® the use of such compounds and
compositions for the prevention or treatment of disorders in which the mGIuR2 subtype of metabotropic iedaptdved.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627043698 A
(19) INDIA
(22) Date of filing of Application :21/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the inveribn : CLUTCH DRIVING DEVICE FOR DECELERATING CLUTCH

(51) International classification :D06F37/30 (71)Name of Applicant :
(31) Priority Document No :201410308632.4 1)QINGDAO HAIER WASHING MACHINE CO. LTD.
(32) Priority Date :30/06/2014 Address of Applicant :No.1 Haier Road Hi tech Industrial |
(33) Name of priority country :China Laoshan Qingdao Shandong 266101 China
(86) International Application No :PCT/CN2014/0878¢|(72)Name of Inventor :
Filing Date :30/09/2014 1)LV Peishi
(87) International Publication No ‘WO 2016/000335 2)ZHANG Gangjin
(61) Patent of Addition to Application ‘NA 3)TIAN Yun
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstact :

Disclosed is a clutch driving device for a decelerating clatohprising a driving motor (13 driving wheel (2a fork rod (3) and a
clutch shaft sleeve (14yherein the driving wheel (2) is directly installed on a shaft of the driving motath@ gxis of the driving
wheel (2) is parallel to that of the clutch shaft sleeve (14); a supporting surface with a height difference in anciixialiglire
provided on the driving wheel (2); and the head part of the fork rod (3) is a fork (6) for togttieé clutch shaft sleeve (14) to mc
up and dowrand the tail part thereof is a driving end (7) supported on the supporting surface. The driving motor (1) drives tt
wheel (2) to rotatéhe tail part of the fork rod (3) slides relatively oe gupporting surfacgo that the height of the tail part
changesn order to lead to a height change of the fork (6) on the head part of the fork rod (3) and further drive the clutebwahe
(14) to move up and down. Alternativedysupporting slideail with a height difference in the axial direction is provided on the
circumference of the driving wheel (8) the driving wheel (2) is of a cam structure with the circumference of the cam gradual
changingor a supporting rod (27) is eccentrically pided on the end surface of the driving wheel (2) perpendicular to the axis
thereof. The device has a simply structhigh reliability reduced journeynore compact structusemaller occupied spaceliable
operationand low failure rate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627044349 A
(19) INDIA
(22) Date of filing of Application :26/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : CARBONATE POLYMER WITH DIA_.FUR FIVE MEMBERED RING FUNCTIONAL GROUP ON
SIDE CHAIN AND APPLICATION THEREOF

(51) International
classification

(71)Name of Applicant :

:C08G64/18,C08G64/30,C08G63 1)BRIGHT GENEBIO MEDICAL TECHNOLOGY CO.

(31) Priority Document No :201410231049.8 LTD
(32) Priority Date :28/05/2014 Address of Applicant :Building C25 No0.218 Xinghu Street
(33) Name of priority contry:China BioBay Suzhou Industrial Park Suzhou Jiangsu 215123 Chin
(86) International ) (72)Name of Inventa :
Application No :;7(3/'5/5(/22!\(;21%15/080000 1)MENG Fenghua

Filing Date ' 2)Z0U Yan

(87) International Publicatic
No
(61) Patent of Addition to

WO 2015/180656 3)ZHONG Zhiyuan

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

Disclosed are a biodegradable polymer with a disulfur five membered ring functional group on a side chain and an applieat
The polymer is obtained by activity controllalieg opening polymerization of a cyclic carbonate monomer containing the dist
five membered ring functional group. The polymer has controllable molecular weight and narrow molecular weight distrid us
free from protection and deprotection pesses. The polymer obtained by ring opening polymerization of the cyclic carbonate
monomer in the present invention has biodegradability and can be used for controlling a drug release system. A prepared t
targeting reduction sensitive reversible crivgshg nano drug carrier supports long circulation in v is highly enriched in tumc
cells and is quickly decrosslinked in the cells to release drugs so as to efficiently kill the tumor cells with spbtafcityhilethe
biodegradable polymer happlication prospects in tissue engineering scaffolds and biochip coatings and the like.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621039176 A
(19) INDIA
(22) Date of filing of Application17/11/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : SUBMICRON FINISHING OF NITRIDED COMPOUND LAYER DULY PRESERVING COMPOL
LAYER

. . :CO7K|(71)Name of Applicant :

(51) International classification 1/00 1)NAULI MANJUNATH MALLESH
(31) Priority Document No :NA Address of Applicant :FLAT NO. 4, BUILDING,
(32) PriorityDate :NA [GOLDEN ARCH, BAVDHAN, PUNE411021,
(33) Name of priority country ‘:NA |MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)NAULI MANJUNATH MALLESH
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Applicéion Number :NA

Filing Date ‘NA
(57) Abstract :

High carbon ferrous components like castings are soft machined and undergo hardening vide heat treatment processes to
service life of the component by increasing wear resistance. After the soft machihea &eatment, the components are finish
machined vide processing like grinding, lapping & honing, to mention the major ones, to maintain tolerances arising from hu
treatment distortion, enhance wear resistance and reduce surface roughness. Hatmrssgsdike induction hardening &
carburizing involve phase change with heating the component to or above transformation temperatures over 900A°C, folloy
rapid cooling / quenchingresulting in distortion & dimensional changes in the componentidiig is a hardening process where
heating of the component is well below transformation temperatures, and does not require quenching or rapid cooligg. Nitri
temperature is typically 450A°C. No phase change is required in the nitriding process. iBimlestability due to nitriding is henct
excellent & distortion is minimum. The nitriding process is a diffusion case hardening process, characterized by foraation ¢
compound or white layer on the component surface, which is typically 5 to 20 mibidnddllowed by a diffusion layer and a
transition layer above the core component base material. The compound layer decides the life of the cothponerg uniform
and thick the layer, the longer the life of the component. However, to maintainestofeghness & tolerances, nitriding is followe:
by finishing processes like grinding, lapping & honing, to mention the major ones, involving the removal of 20 to 40ahtbeons
component stock. Typically, this results in the white / compound layeg bemoved almost the entire compound layer may be |
-thereby reducing the component life. The present disclosure is about finishing the ferrous cast, soft machined & nipaohehic
so that the surface roughness of the compound layer isim&ubn range, duly preserve the compound layer thickness uniforrr
thereby substantially increasing the component life. The present process is also applicable to all nitrided high cagbon ferro
components.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721003973 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DOUBLE ZIPPER / CHAIN WITH SINGLE SLIDER

(51) Internatioal classification :A44B19/3(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)MR. ABBASALI S. PETIWALA
(32) Priority Date :NA Address of Applicant :CLOVER APARTMENT, 5TH
(33) Name of priority country ‘NA FLOOR, FLAT NO. 5, 29 CUFFE PRADE ROAD, COLABA,
(86) International Application No :NA MUMBAI Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No NA 1)MR. ABBASALI S. PETIWALA
(61) Patent of Additiona Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

1) A double zipper / chain comprising of two separate zips / chains of same specification, a single slider, teeth gpeasingfop
and bottom sides of the narrow elongate fabric strip, lower compartment of sliders, upper compartment of slider, nasg afop
frame wall, bottom guard of frame wall in which each zippers / chains are meshed or engaged or interlocked togethgteausing
slider.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004073 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the inventia : WHEEL LIFTING AND POSITIONING DEVICE IN VEHICLE

. e :B620|(71)Name of Applicant :

(51) International classification 25/08 | 1)Mahindra & Mahindra Limited,
(31) Priority Document No :NA Address of Applicant :Mahindra Towers, G.M. Bhosale Mi
(32) Priority Date :NA |Worli, Mumbai, Maharashtra, Indis400 018. Maharashtra Indi
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)KULBUSHAN PRAKASH DALAL

Filing Date :NA 2)SUNIL KISANRAO RAJURKAR
(87) International Publication No NA 3)3. DEEPAK LAXMAN CHAUDHARI
(61) Patent of Addition to Application Number ‘NA 4)MANOJ NAREND RA GAUBA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Disclosed is a wheel lifting and positioning device (100) for replacing a wheel (90) of a vehicle. The device (100) cohapbiase
plat (10), a compression spring (50) configured on one end of the base plate (10) fasstonpagainst foot load, a lever attache
thereto for pressing by foot and a bracket (30) connected to the compression spring for holding vehicle wheel asseeNibe &t
useful for replacing the vehicle wheel with a new one, singlehandedly anditvilueh effort. The device (100) is provided with
plurality rollers (60) for easy movement of device (100) along with the vehicle wheel, from one place to another. A removak
platform is also provided for easy loading of the vehicle wheel (90) on taetheed100).

® B
t
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :25/11/2016

(21) Application N0.201621040380 A

(43) Publication Date : 10/08/2018

(54) Title of the inventia : OLIGOMERIZATION PROCESS INVOLVING CRYSTALLINE MOLECULAR SIEVE

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:CO8E
1/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)HINDUSTAN PETROLEU M CORPORATION
LIMITED

Address of Applicant :Hindustan Petroleum Corporation L

Petroleum House, 17, Jamshedji Tata Road, Churchgate, Mt
400020, India Maharashtra India
(72)Name of Inventor :

1)RAVISHANKAR, Raman

2)CHELLIAHN, Bennet

3)SUDARSHAN REDDY, Ragireddy

4)VENKAT CHALAPATHY RAO, Peddy

5)SRIGANESH, Gandham

(57) Abstract :

In accordance with the present subject matter there is provided a process for oligomerization of olefins, said procsg comp
contacting a feedsti with a zeolite catalyst under conditions of oligomerization at pressure betveba8s and temperature in-
range of 60100 OC to obtain oligomers, wherein, the zeolite catalyst has a pentagonal sheet morphology.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621040918 A
(19) INDIA
(22) Date of filing of Application :30/11/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : A PROCESS OF PREPARING CHONDROCYTE CELL SENSRON AND ITS USE

(51) International classification :CO9E| (71)Name of Applicant
1/00 1)REGENERATIVE MEDICAL SERVICES PVT. LTD

(31) Priority Document No :NA Address of Applicani2-ABC, ACME PLAZA, ANDHERI-
(32) Priority Date :NA |KURLA ROAD, ANDHERI (E), MUMBAI-400059,
(33) Name of priority country :NA [MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA  [(72)Name of Inventor :

Filing Date ‘NA 1)MR. SATYEN SANGHAVI
(87) International Publicatn No NA 2)DR. VINAYAK KEDAGE
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A process for the preparation of chondrocyte cell susiparand its use in defect site of knee or ankle or shoulder or wrist or ell
hip of subject.

No. of Pages : ZNo. of Claims : 1.

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30231



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621041106 A
(19) INDIA
(22) Date of filing of Aplication :01/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : PROCESS REENGINEERING OF PRIMARY HEALTH CARE CENTER FUNCTIONINGS WITF
COMPUTERISATION AND DIGITISED EQUIPMENTS FOR EVERY STRUCTURAL UNIT.

. . :G06C|(71)Name of Applicant :

(51) International clasfication 1/00 1)MANISHA MAHAJAN
(31) Priority Document No :NA Address of Applicant :C/O LALCHAND G. MAHAJAN,
(32) Priority Date :NA [TUKARAM NAGAR, BEHIND GANESH BOREWELL, NH
(33) Name of priority country :NA |NO.06, VARANGAON ROAD, BHUSAWAL. Maharashtra Inc
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)MANISHA MAHAJAN
(87) International Publication No *NA
(61) Patent of Addition to Appatation Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present subject matter provides a system for digitalization of health and related records of patients availingaifigd&at fa
the Primary Health Centers (PHC) in India. The system will help in keeping the pace of the PHC with that ofdbediagting
digital world. It will help in safeguarding the records, making the records available at remote locations across Inditheeduc
extensive paper work at the PHCs, thereby reducing unnecessary filing, space and manpower and increase the transparen
efficiency of the PHCs and to reduce the chances of mismanagement of health records.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :07/02/2017

(21) Application N0.201721004435 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM FOR MEASURING AND MONITORING FLUID LEVEL IN A FLDIBODY AND

METHOD THEREOF
(51) International classification :E04H4/1:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Milind Raghunath Kulkarni
(32) Priority Date :NA Address of Applicant :Al, Mdhuban Apartment, Rajarmpu
(33) Name of priority country :NA 13th Lane, Kolhapu#16008, Maharashtra, India Maharashtra
(86) International Application No ‘NA India
Filing Date ‘NA 2)Ninad Milind Kulkarni
(87) International Piication No *NA (72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)Milind Raghunath Kulkarni
Filing Date ‘NA 2)Ninad Milind Kulkarni
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention providadaser system for measuring and monitoring fluid level (104) in a fluid body and method there
system and the method provide accurate and reliable measurement and calibration of fluid level (104), storages anditlische

fluids within the fluid tody such as reservoir (136), river (135),

canal (134), storage tank (129), and fuel tanks (131) and like

system helps in continuous monitoring of the fluid level (104) by continuously transmitting the analyzed data corresptirading
fluid level (104) and the discharge within the fluid body to the operators and officers via SMS and autemmaiti fer effective
water management. The system provides efficient water management without deployment of any man power or operating |

Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004538 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AUTOMATIC FUE MEASURING SYSTEM, SHOWING NUMERIC DIGITAL VOLUME
INDICATOR(AFMS).

. . :GO5E|(71)Name of Applicant :

(51) International classification 19/27 | 1)AKSHAY ANIL NIM BALKAR
(31) Priority Document No :NA Address of Applicant :KOPARGAON MAHARASHTRA
(32) Priority Date :NA 423602, INDIA. Maharashtra India
(33) Name of priority country ‘NA 2)KRISHNA RAJARAM TASKAR
(86) International Application No ‘NA 3)VAIBHAV NARAYAN GAME

Filing Date :NA 4)BHAUSAHEB KASHINATH JADHAV
(87) International Publication No :NA [(72)Name of Inventor :
(61) Patent of Addition to Application Number ‘NA 1)AKSHAY ANIL NIMBALKAR

Filing Date ‘NA 2)KRISHNA RAJARAM TASKAR
(62) Divisional to Application Number ‘NA 3)VAIBHAVY NARAYAN GAME

Filing Date ‘NA 4)BHAUSAHEB KASHINATH JADHAV

(57) Abstract :

India is one of the larges country in the word in the sector of automobile. Variety of vehicle are manufactured by t@mobsi@industries. As
vehicle types changes alsotlie@ues of manufacturing changes therefore equipment and machines necessary for manufacturing of vehicle
changes. Technology change in developA-ing country like India 7.ABSTRACT OF THE INVENTION: India is one of the largesrcthatry
word in thesector of automobile. Variety of vehicle are manufactured by various automobile industries. As vehicle types chandesqises taft
manufacturing changes therefore equipment and machines necessary for manufacturing of vehicles also changes.cFecigeingy
developA-ing country like India is large, adoption of technology also large .Different automobile industry grown up evghtdiéchniques.
Billions of dollars and rupees are invested in research and development for vehicle safety, chdagitargratforming automobile equipment ai
machine. Now day"s automation in vehicles is obA-served everywhere. Corruption and cheating are major issues in IrslgetRéealed on
fuel pump in daily life. People do not get accurate fuel for vehsctedjor problem. Therefore fuel measuring techniques becomes complicate
equipment becomes sophisticated in design, manufacturing and to end use .Size and mass of equipment also the majbicisséeitomatic
Fuel Measuring System, showing Nuioebigital Volume. But requires more cost, not economical, get cheated on fuel pump, not accuracy,
not satisfy from digital gauge indicator and analog gauge indicator. Before digital gauge indicator we are use anafajagaogeéNiow days
mostlydigital gauge indicator are Mounted on small or big vehicles, time consuming. Therefore a simple ,economical, smathrsiatc Al
measuring system is need of today"s Indian automobile techA-niques .Which are able to do the same task in eefasliahlmand high accure
way than the digital gauge indicator system. Analog gauge indicator and digital gauge indicator overall productiorhufitnie$ecomplicated tc
design and production cost, more space requirement, Complicated to rdael acdurate volume of the fuel, for read out this reading well edu
person is required. In this way lots of the disadvantages of analog and digital gauges. Corruption created on fuelgian#dlithenfuel pumps
import from foreign countries. Sadian people do not have properly information about imported fuel pumps, therefore people get cheated
pump Before analog and digital method, measuring cylinder was used to measure fuel. That was openly measuring metisanp&hétith i
manually.Due to temperature of measuring fuel change, So volume, mass, density of fuel also changes. Therefore people get dueated fr
seller. In the all above manually measuring, analog gauge indicator, digital gauge indicator methods can not measuteehdoutaeanalog
gauge and digital gauge system only indicates the level of fuel. Analog gauge system is working on mechanical links vétidfttigital gauge
system is working on electronics equipment through the level sensing sensor. Weagzarly pmderstand how many fuel is remain, people do
satisfy from these method. Indian people want innovation in these fuel measuring system. Vehicle are park at anywHsodagsimdgugystem of
fuel tank is necessary for fuel efficiency norA-nehperature of fuels 10A° ¢ to 18A°c.If temperature of fuel increase fuel get vaporized. Tc
the vaporizaA-tion only colour coating method is use as insulating material. This is not sufficient for fully fuel inswtaionve goes on the fue
pump fa filling fuel in the tank. At that time we open vehicle fuel tank, fuel get vaporized from the tank. We have to needthadwvepdrization
at the time of fuel filling.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004578 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND SYSTEM FOR SHARING OF UNLICENSED SPECTRUM

. e :HO4W|(71)Name of Applicant :

(51) International classification 16/14 | 1)Tata Consultancy Services Limited
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) Priority Date :NA |Point, Mumbai400021, Maheashtra, India Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)MUSHUNURI, Visali

Filing Date ‘NA 2)PANIGRAHI, Bighnaraj
(87) International Publication No *NA 3)RATH, Hemant Kumar
(61) Patent of Addition to Application Numbe ‘NA 4)SIMHA, Anantha

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present application provides a method and system for sharing of unlicensedrspEutrdisclosed method and system wher
implement improves the spectral efficiency of LTE users and also improves the overall performance of LAAFandaks. A BS
senses the channel for any ongoing transmissions for a CCA period which is equal torielp&riod of WiFi. If the channel is
busy (CCAbusy), it enters into baeff stage by selecting a uniform random number from [0; Cj0as the backff counter, where
CO is the fixed congestion window size. If the channel is free for a CCA period-{@€Athe bacloff counter gets decremented
unity until it reaches zero. Once the baxfkcounter reaches zero, LAA again senses and schedules itdid@inansmissions for a
maximum channel occupancy period, provided the channel is free.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004094 A
(19) INDIA
(22) Date of filing of Application :03/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A PROCESS FOR REMIIG CHLORIDE FROM A POLYMER MELT

(51) International classification :CO8F6/00,AB29C47/71|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RELIANCE INDUSTRIES LIMITED
(32) Priority Date :NA Address of Applicant :3rd Floor, Maker Chambigf 222,
(33) Name of priority country :NA Nariman Point, Mumbai 400021 Maharashtra , INDIA
(86) International Application No :NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No " NA 1)PURANIK Vijayalakshmi Ravi
(61) Patent of Addition to Application ‘NA 2)SIDHPURIA Kalpeshkumar Bhikhubhai
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present disclosureqvides a process for removing chloride from a polymer melt using at least one adsorbent. The adso!
selected from a metal oxide mixture, a mixture of alumina and hydrotalcite, crystalline fajausite zeolite and aluminétdaped
least one metallhe process of the present disclosure is carried out at a temperature in the range of 260 ?C to 280 ?C, and
in the range of 120 bar to 160 bar for time period in the range of 12 hours to 200 hours. The amount of chloride adkerbed ¢
adsobent is in the range of 0.1% to 6.0% wi/w.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004117 A
(19) INDIA
(22) Date of filing of Application :04/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEMS AND METHODS FOR ASSESSING QUALITY OF INPUT TEXT USING RECURRE"
NEURAL NETWORKS

. . :GO6N|(71)Name of Applicant :

(51) International classification 3/02 1)Tata Consultancy Services Limited
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) Priority Date :NA [Point, Mumbai400021, Maharashtra, India Maharashtra India
(33) Name of priority contry :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)TOMMY, Robin

Filing Date :NA 2)SIVAPRASAD, Sarath
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Systems and methods for assessing quality of input text using recurrent neural networks is disclosed. The system tte=ins i
from user and performs a comparison of each word from input text with words from dictionaryn@d ttata) to determine a clos
recommended word for each word in the input text. The input text is further analyzed to determine context of each waciba
least a portion of input text, and based on determined context, at least one of coreaceseiricorrect sentences, and/or comple
sentences are determined from the input text. Each word is converted to a vector based on concept(s) by comparingozass
sentences of input text to generate vectors set, and quality of the inputatesessed based on vectors set, the comparison,

determined context and at least one of correct sentences, incorrect sentences, complex sentences, or combinations therec
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004129 A
(19) INDIA
(22) Date of filing of Application :04/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : PERFORMANCE MANAGEMENT SYSTEM FOR CHILLER PLANT, INTEGRATING MACHINE
SYSTEM & PROCESS PERFORMMCE

(51) International classification :F25B49/02,AF28B9/0t|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Raphel Thomas
(32) Priority Date :NA Address of Applicant :Plot No. 119,Sector 26,Pii&dran,
(33) Name of priority country :NA Nigdi, Pune Maharashtra India
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Raphel Thomas
(87) International PublicatioNo NA 2)Ron Thomas
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date ’
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This disclosure describes an apparatus and method of metering, monitoring and optimizing chiller plant performance using
energy metey and temperature sensors communicating with a computer system. The system disclosed will have a dedicate
meter for each motor driving the equipment whose performance is to be monitored and temperature sensors at the iatatfan
the chilledwater and condenser water common headers. Another embodiment of this invention will have temperature sensc
for each chiller at the inlet and outlet, when dedicated pumps are used for chilled water and condenser water cirouligon fro
chillers. At least one of the embodiments of the present invention uses indirect metering of dynamic performance and flowe |
pumping system, using only an energy meter, building dynamic performance models of the pumping system by field testinc
motorpump system as at site and mapping its characteristics. The flow rate as well as head developed at any point can be
according to the field tested characteristics of the pumping system for any operating point corresponding to a givepnetie
system. This may need adjustments for any variation in the power supply condition from the test conditions for accunacy. A
embodiment of the invention use statistical methods to derive the dynamic performance of the machines and pros&ssedtpr
the energy input to the system, based on a calibrated operating condition and performance of the machine. The ClitiggrRia
of chillers, cooling towers/fans and the pumping system. The energy input to all these systems are absohwethagttines with
similar characteristics. It is possible to treat these machines and systems as equivalent pumps to derive the hydnaataidher
and performance form the energy input to the system as described in case of the pumping dystibomsrdte of the pumps in the
common header is added together to arrive at the header flow rate at any Tietaratoling or heat transfer by the system is
computed from the temperature differential of the common header input and output lines YDaitdplied by the flow rate in the
respective pipe line, for chilled water as well as condenser water, with cengtaather embodiment of the methodology descrik
here uses the cooling load delivered from the f 1l ui dnitdni
case of deep freezers and cold rooms. The system and method desaritedrabdetailed below disclose a system and method
integrated performance management of chiller plant linking the machine, system and process performance in a dynamiater
for monitoring, diagnostics and optimization of chiller plant performance
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004650 A
(19) INDIA
(22) Date of filing of Application :08/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A SYSEM AND METHOD FOR AUTHENTICATING A SUBSCRIBER IDENTITY MODULE

(51) International classification :H04M1/68,AH04M1/6€|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Giesecke & evrient GmbH
(32) Priority Date :NA Address of Applicant :Prinzregentenstrasse 159, 81677
(33) Name of priority country :NA Munich, Germany Germany
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)SHINGNAPURKAR Rushikesh
(87) International Publication No NA
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number:NA

Filing Date ‘NA
(57) Abstract :

The present invention is a method and a system for authenticating a USIM by a heork fatestablishing connectivity
therebetween. In this method, a first encrypted IMSI number is generated using a first encrypting module without erndegstin:
one of the MCC or MNC, or both. Communicate the first encrypted IMSI humber for agttargithe USIM to the home network
Generate a second encrypted IMSI number in the home network by using a second encrypting module in the home netwaos
first encrypted IMSI number and the second encrypted IMSI number in the home network hé/fiest encrypted IMSI is matchir
with the second encrypted IMSI, the connection is established between the USIM and the home network thereby authentici
USIM. Further, a second random number is generated in the home network and send the meéconduaber to the USIM.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004688 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title ofthe invention : STATISTICAL MODELING TECHNIQUES BASED NEURAL NETWORK MODELS FOR
GENERATING INTELLIGENCE REPORTS

. . :GO6N|(71)Name of Applicant :

(51) International classification 3/02 1)Tata Consultancy Services Limited
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) Priority Date :NA [Point, Mumbai400021, Maharashtra, India Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)TOMMY, Robin

Filing Date :NA 2)SIVAPRASAD, Sarath
(87) International Publication No " NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Statistical modeling techniques based neural network models for generating intelligence reports is provided. The systéastol
dataset and training dataset, each of which include at least one of images and elements. Statisticptecbdajires are identifiec
and selected based on the test dataset for normalizing the test dataset to obtain normalized dataset. The systeriftietharsis
one or more clustering techniques a unique cluster head to at least one of (i) noretaliEsts set and (i) normalized images se
the normalized dataset to obtain a labeled dataset. The labeled dataset is further analysed by integrated trainecchrogeésg 1
into neural network model(s) and intelligence reports are generated.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004705 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DESIGN AND IMEEMENTATION OF INTELLIGENT WEARABLE ELECTRONIC GUIDE FOR
VISUALLY IMPAIRED PERSONS.

(51) International classification :GO9E|(71)Name of Applicant :
21/00 | 1)DATTA MEGHE INSTITUTE OF ENGG, TECH &

(31) Priority Document No ‘NA |RESEARCH, WARDHA.
(32) Priority Date :NA Address of Applicant :PALOTI ROAD, SAWANGI(M),
(33) Name of priority country ‘:NA |WARDHA, MAHARASHTRA, INDIA. Maharashtra India
(86) International Appliation No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)SMITA A.NAGTODE
(87) International Publication No NA 2)ANSHU N.ADWANI
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

As the blind peson is handicap and every handicap person needs to depend on a particular arrangements. These arrangen
the confidence of a person. There are so many electronic stick present in the market, but they all are making therbtmd/pkrs
with the help of stick which is not up to a satisfactory mark for blind person. To regain their confidence we are making & ele
intelligent guide which is one step forward than the other electronic stick present in the market. This is assembledatbhatidg
blind person will not be dependent on the stick. Our main motive for creating this system is to make the blind pers@nnoatkal
person with the feel of confidence. The project helps to select a particular path, introduces to diffelentraetiacting with persol
In short it gives complete guidance to move in correct direction and in correct way. So in same manner an idea iswagatad t
appropriate system for blinds which can direct the blind person to select the path wighoelptbf stick and to identify the persor
standing in front of him and interacting with him without any hesitation. This guide is assimilation of two thrust areddeemb
system and Digital Image processing (DIP).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004140 A
(19) INDIA
(22) Date of filing of Application :05/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : HORIZONTAL AXIS WIND TURBINE FOR LOW WIND VELOCIES IN RURAL AREAS

(51) International classification :FO3D9/00,AF03D3/0(| (71)Name of Applicant :
(31) Priority Document No ‘NA 1)Prof. Ram Meghe Institute of Technology & Research
(32) Priority Date :NA Address of Applicant :Department of Mechanical Enginee
(33) Name of priority country :NA Prof. Ram Meghe Institute of Technology and Research, Bac
(86) International Application No :NA Maharashtra, India Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) InternationaPublication No *NA 1)Shailesh P. Patankar
(61) Patent of Addition to Application NA 2)Samir J. Deshmukh
Number :N A
Filing Date '
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Present invention in general relates to design and implement Horizontal Axis wind turbine for low wind velocities in rusaidie
particular to a small wind turbine system using jet engine technology. In the present investigation new improvedddiesigniqne
of horizontal axis wind turbine used for power generation by using low wind velocity. The use of conventional wind tarb@e «
avoided as we can use smaller and faster wind turbine blades. It gives good technique for low wind veloaitgrizasias wind ca
be available in large amount. Following invention is described in detail with the help of Figure 1 of sheet 1 showin¢gaHAxzoN
wind turbine and Figure 6 of sheet 3 showing complete assembly of micro wind turbine.

X
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004148 A
(19) INDIA
(22) Date of filing of Application :06/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : BHUMMI MITRA A COMPLETESOIL HEALTH EVALUATION SYSTEM (CSHES)

(51) International classification :A01G25/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Mr. Suhas Subhash Chate
(32) Priority Date :NA Address of Appl cant : ©(BHSIHLD, dHakare U
(33) Name of priority country :NA Nagar, N2, Cidco, Aurangabad Maharashtra 431 003(INDIA)
(86) International Application No :NA Maharashtra India
Filing Date ‘NA 2)Mr. Deepak Tryambak Bornare
(87) International Publication No :NA 3)Mrs. Abhilasha Deven Mishra
(61) Patent of Addition to Application Number ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Mrs. Abhilasha Deven Mishra
(62) Divisional to Application Number ‘NA 2)Mr. Deepak Tryambak Bornare
Filing Date ‘NA 3)Mr. Suhas Subhash Chate
(57) Abstract :

The purpose of soil testing is to assess the capability and suitability of land for agriculture and allied activitigsaidegtiantify
the soil constraints and to monitor the soil fegtiind to recommend fertilizer dozes to enhance its productivity and/or amendr
the soil quality. Soil testing gives an answer for poor performance of crop and offers solution to overcome the sameolh Indi
sampling is done by a field personnel whsitg the fields and collects samples using auger. The samples are then given to au
laboratories for further processing. This leaves a serious issue unanswered i.e. the location of the sample dependslavhpeiss
collecting samples. The satap from various fields are likely to get exchanged, thereby generating false soil reports. Even if
personnel is equipped with advanced location tools such as Global Positioning Systeh@/SRSheeds proper training to handl
the additional egipment putting additional burden on him/her. The main purpose of this invention is to provide simplicity anc
operation to field personnel. The developed system automatically generates Quick Response Codec@XREpersonnel starts
samplecollection process. A mobile application provided with the device heldtetgpersonnel to enter the details about farme
such as Survey Number of land, address showing locality of theTlaedapplication also has the capability to read the Quick
Regponse Code (QRQresent on the Addhar Card which contains details of the person onto it. This information is also emb
into the Quick Response Code (QRC) generated by the device. The device communicates with the mobile phone through t
The printedQuick Response Code is then to be pasted onto the bag containing soil sample from that location. In this manne
collected sample has accurate location data and farmer information attach&théostumpler is also equipped with a soil moistur
sensor (SMS). The reading of the sensor is also embedded into the Quick Response Code (QRC) . Thus the equipment prc
accurate location data, farmer detaithe soil sample as well as moisture content of soil at the time of sample collection. At t
laboratory end, the system consists of a Quick Response code scanner @0&& Spftware interface. The software interface
collects the information of farmer, location of sample from the Quick response code pasted on the soil sample baglby the fi
persamnel. This information is automatically fed into a database where the results of various tests performed on soil sameéx
by the laboratory operator. This helps in accurate report generation for the collected soil Atierglee completion oflifferent test
the system generates a soil health card (SHC) inffbemation present on soil health card can be a very useful source for field
to guide farmer regarding crops, fertilizer dozes and water needs.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004724 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A MULTSLITTING DEVICE FOR HAIR TRANSPLANT

(51) International classification :A45D19/00,AA45D24/0(|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RANPARA, Harshit Dhirajlal
(32) Priority Date :NA Address of Ap-pajp ©amandhantSodiet
(33) Name of priority country :NA Near Suryamukhi Hanuman Temple, Near Rajnagar Chowk,
(86) International Application No  :NA Mava road, Rajkot 360002, Guijarat, India Gujarat India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No  : NA 1)RANPARA, Harshit Dhirajlal
(61) Patent of Addition to Applicatiol,
‘NA
Number ‘NA
Filing Date '
(62) Divisional to Application Numbe:NA
Filing Date ‘NA
(57) Abstract :

A multi-slitting device for hair transplant (103)envisaged. It relates to the field of devices used in hair transplant surgeries ft
making incisions/slits in balding areas for transplanting hair grafts. The-stittltig device (100) of the present disclosure facilita
multiple and uniform slittig in a single stroke. It is also easy to use. The liting device (100) comprises a housing (102), a
holder (104), and a plurality of needles (106). The holder (104) is configured on an operative top surface of the hausing (1C
facilitate handing of the multislitting device (100). The plurality of needles (106) is securely disposed within the housing (10:
that a portion of each of the plurality of needles (106) extends beyond an operative bottom surface of the housing gLaJityr
of needles (106) is configured to facilitate formation of multiple slits at a hair transplant location.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004726 A
(19) INDIA
(22) Date of filingof Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A COMMON MOUNTING SYSTEM FOR PETROL AND DIESEL POWERTRAINS

. e :B210|(71)Name of Applicant :

(51) International classification 10/00| 1)TATA MOTORS LIMITED
(31) Priority Document No :NA Address of Applicant :Bombay house, 24 Homi Mody Stre
(32) Priority Date :NA |Hutatma Chowk, Mumbai 400 001, Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)Mr. Vikas Vasantrao Kolage

Filing Date ‘NA 2)Mr. Aniket Palasgaonkar
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Applicatbn Number :NA

Filing Date :NA
(57) Abstract :

A common mounting system is disclosed. The system includes a common bottom flange with either one of a first top flange
second top flange assembled to the common bottom flange. Specifically ogi¢het the first top flange and the second top flang
assembled to the common bottom flange, so as to asymmetrically compliment the common bottom flange to define a eigthet
first closed contour and a second closed contour for respectivelyingceither one of a first dimension bush of a first powertrait
configuration and a second dimensioned bush of a second powertrain configuration. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application No201721004772 A
(19) INDIA
(22) Date of filing of Application :09/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DESIGN OF POLYMERIC CARRIERS FOR CONTROLLED RELEASE OF MOLECULES

(51) International classification ‘B60F| (71)Name of Applicant
9/058 | 1)TATA CONSULTANCY SERVICES LIMITED

(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) Priority Date :NA [Point, Mumbai, Maharashtra 400002ndia Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)RUNKANA, Venkataramana

Filing Date ‘NA 2)RAI, Beena
(87) International Publication No *NA 3)PAREEK, Aditya
(61) Patent of Addition to Application Number ‘NA 4)DWADASI, Balarama Sridhar

Filing Date ‘NA 5)GUPTA, Rakesh
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A system and method for design of polymeric carrier for controlledselef molecules is provided. The method includes receiv
plurality of input parameters of a polymeric carrier, a solvent, and molecules to be released from the polymeric caardatbbas
and performing Molecular Dynamics (MD) simulations tdraate thermodynamic and transport properties of the polymeric car
the solvent and the molecules to be released using on one or more input parameters from the plurality of input paraetktars.
the estimated thermodynamic and transport propestied]ing and degradation kinetics of the polymeric carrier and release kir
of the molecules to be released from the polymeric carrier is estimated and generating a proposed formulation bassaten di
between estimated released kinetics andafgeted release kinetics of the molecules.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/02/2017

(21) Application N0.201721004783 A

(43) Publication Date : 10/08/281

(54) Title of the invention : A METHOD AND DEVICE FOR AUGMENTED REALITY EXPERIENCE

:G0O6K 9/0(|(71)Name of Applicant :
(51) International classification GO6T 1)GANESH GORE
19/00 Address of Applicant :11/2 Saraju Yadav Chawl, Pratap
(31) Priority Document No :NA Nagar, Near Western Express Highway, Jogeshwari (East),
(32) Priority Date :NA Mumbai 400060 Maharashtra India
(33) Name of priority country ‘NA 2)JONATHAN JOSHI
(86) Interrational Application No :PCTII (72)Name of Inventor :
Filing Date :01/01/19011 1)GANESH GORE
(87) International Publication No *NA 2)JONATHAN JOSHI
(61) Patent of Addition to Application Number ‘NA 3)JANHAVI PRADIP KULKARNI
Filing Date ‘NA 4)VEDASHREE RAWALGAONKAR
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

ABSTRACT A portable augmented reality system configured to provide an augmented reality experience comprising: an in
capturing unit, a holding stand for holding ged portable augmented reality device, a trigger object of which an image would
captured by the image capturing unit, an image recognition unit capable of recognising and analysing the said image, indiv
marker objects having individual identifyidigatures, said marker objects being configured to be placed on individualamal
surfaces and/or objects, the one or more physical marker object including a first marker object having a first ideatifyengda
transitory electronic storage cagiired to store association information, the association information specifying associations b
the individual marker objects and individual virtual objects, and associations between the individual marker objectpaaidithe
individual reatworld surfaces and/or objects related to the individual marker objects, an image display unit capable of augm
image captured by the image recognition unit; amlisplay screen configured to display the image captured by the image capt
unit, wheein the display screen is communicatively coupled to the image capturing unit. Ref.: Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004213 A
(19) INDIA
(22) Date of filing of Applicéion :06/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : CONTEXT BASED ADAPTIVE VIRTUAL REALITY (VR) ASSISTANT IN VR ENVIRONMENTS

. e :G06T|(71)Name of Applicant :

(51) International classification 9/00 1)Tata Consultancy Services Limited
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) PriorityDate :NA [Point, Mumbai400021, Maharashtra, India Maharashtra India
(33) Name of priority country :NA [(72)Name of Inventor :
(86) International Application No ‘NA 1)TOMMY, Robin

Filing Date ‘NA 2)JOHRI, Vansh
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Applicéion Number :NA

Filing Date :NA
(57) Abstract :

Systems and methods for providing adaptive virtual reality (VR) assistant in VR environments. The system is configeied to
input from users within an interactive communication session, whendifrom the input is extracted and analyzed by a Natural
Language Processing (NLP) engine, and context is determined based on the input text extracted. Based on the detertranel
input, the adaptive VR assistant generates a VR environment thigsated within the same interactive communication sessiol
system enables a communication session between a virtual character created for the user and other virtual users métlaitethe
VR environment based on the determined context.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004215 A
(19) INDIA
(22) Date of filing of Application :06/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : APPARATUS, METHOB®& SYSTEMS FOR DATA SCANNING.

. e :GO6F|(71)Name of Applicant :

(51) International classification 3/00 | 1)PROPIX TECHNOLOGIES PVT.LTD
(31) Priority Document No :NA Address of Applican:S.NO.14, H.NO. 1720 1ST FLOOR,
(32) Priority Date :NA |DHADGE INDUSTRIAL ESTATE, NANDED PHATA PUNE
(33) Name of priority country :NA 411041 MAHARASHTRA INDIA. Maharashtra India
(86) International Application No :NA |(72)Name of Inventor :

Filing Date ‘NA 1)KAPADNIS ASHWIN VASANTRAO
(87) Internatimal Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

ABSTRACT The present invention relates to the use of syatelhmethod which scan, detect, sort, trace, serialize or track and
the code, image or data or like, presented on stationary as well as moving objects at"any surface of the object usangesagle
with normal specifications, in whole system oreambly. The system and method is fully automatic to execute the functions as
consolidating the image captured by various sources and then displaying, analyzing and further application as per the nsex
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :06/02/2017

(21) Application N0.201721004229 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : PERIPHERAL BLOOD SMEAR STAINING MACHINE.

:GO1N|(71)Name of Applicant :
. . 1/00 1)SANDEEP KHUBA ZOPE
(51) International classification GOIN| Address of Applicant :401, NAVKAR, PATANKAR PARK,
35/00 [NALLA SOPARA (W), PALGHAR-401203, MAHARASHTRA,
(31) Priority Document No :NA [INDIA. Maharashtra India
(32) Priority Date :NA [(72)Name of Inventor :
(33) Name of priority country ‘NA 1)SANDEEP KHUBA ZOPE
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No " NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The slide staining device includes the funnel shape chamber, solenoid valves, pump and micro controller. Staining cthainebe
prefixed slides of blood smear, microprocessor initiates the cycle of filling of reagent B for recalibrated time, hdldidmefco
programmed time, after the time cycle the reagent B transferred to reusable B chamber by pump. After thitiodevimsixecute:
with the help of tap water which ensures the removal of excess stain. Now after washing the reagent B, the filling ofvithatimd
reagent A starts, it is also controlled by microprocessor predefine time. Again the wash cycletedexeemove the excess reac
A. now the slides are ready for inspection after drying.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application06/02/2017

(21) Application N0.201721004251 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : DESIGN OF A FOREST MANAGEMENT SYSTEM USING MULTIPLE SENSORS AND WIREL

NETWORKING.
:GO6F
. I 17/00
(51) International classification GOBK
9/00

(71)Name of Applicant :
1)GAURAYV BALANI
Address of Applicant :D 11 GANGARAM SOCIETY,
DHARAMNAGAR, SABARMATI, AHMEDABAD -380005,

(31) Priority Document No :NA |GUJARAT, INDIA. Gujarat India
(32) Priority Date ‘NA 2)SANYA KIRIT ENGINEER
(33) Name of priority country ‘NA 3)ARJAV JIGNESH VAKHARIA
(86) International Application No :NA |(72)Name of Inventor :
Filing Date ‘NA 1)GAURAYV BALANI
(87) International Publication No :NA | 2)SANYA KIRIT ENGINEER
(61) Patent of Addition to Application Number ‘NA 3)ARJAV JIGNESH VAKHARIA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

This invention is an amalgamation of multiple sensors which can detect varies factors which are concliisisteafiange,
hydrology, air pollution, water level indication, and detection of endangered species, fire detection and many other. Stenaric
transmission of the collected data is done using wireless technology and Cloud technology and IOT ia plajangole to make
things automatic and promptly controllable from any place. A SMART forest system is developed here as it is trying itoelle o

without any direct manual assistance.
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(12) PATENT APPLICATON PUBLICATION

(19) INDIA

(22) Date of filing of Application :06/02/2017

(21) Application N0.201721004297 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : INTEGRATED SUSPENSION WHEEL

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Applicatior,

:B60G1500,A B60B33/0:
‘NA
‘NA
‘NA
‘NA
‘NA
' NA

‘NA

(71)Name of Applicant :

1)Mitesh Tanaji Rasal

Address of Applicant :D6/2, Ganga Heights, Mundhwa Rc

Pingle Vasti, Pune ©u0fn 4110
India

2)Suraj Balkrishna Ettam

3)Shubham Vasant Sutar
(72)Name of Inventor :

Number ‘NA 1)Mitesh Tanaji Rasal
Filing Date ’ 2)Suraj Balkrishna Ettam

(62) Divisional to Application Numbe:NA 3)Shubham Vasant Sutar
Filing Date :NA

(57) Abstract :

The inbuilt suspension wheel designed to overcome problems of conventional wheel, reduce the cost of suspension sygier
compact by eliminating components of conventional system. The whegraldgdes a lot of other benefits like reducing the effor
drive, which increases in efficiency of system. Provide better comfort to the rider which enhances the easy ride. Woigit red
helps in material saving; enhance efficiency, resulting inrasktction. The system developed is better than conventional whee
terms of performance which affects the suspension, comfort, efforts, safety (during impact), and cost. Various desigoseatdq

apply at various applications.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621027777 A
(19) INDIA
(22) Date of filing of Application :15/08/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM AND METHOD FOR TOGGLBNAMONGST TV CHANNELS

. e :FO3LC|(71)Name of Applicant :

(51) International classification 1/00 1)AMIT GORADIA
(31) Priority Document No :NA Address of Applicant :501 Chandan Apartn®rg@V Road,
(32) Priority Date :NA |Vile Parle West, Mumbai 400056 Maharashtra India
(33) Name of priority country ‘NA 2)JONATHAN JOSHI
(86) International Application No ‘NA 3)GANESH GORE

Filing Date :NA | (72)Name of Inventor :
(87) International Puldiation No *NA 1)GANESH GORE
(61) Patent of Addition to Application Number ‘NA 2)JONATHAN JOSHI

Filing Date :NA 3)AMIT GORADIA
(62) Divisional to Application Number ‘NA 4)KARAN NAIR

Filing Date :NA
(57) Abstract :

ABSTRACT SYSTEM FOR TOGGLING AMONGST TV CHNNELS Disclosed is a system for determining an instance for

switching back to a desired video channel while in a commercial break. The system includes a user device coupledng a sw
server adapted to receive a plurality of video signals. The switc@rver includes a set top box receiving the plurality of encod:
video signals; a switching module for sequentially switching from one channel to another channel at the set top bbutean attr
capture device communicably coupled to the set top boagtue an indicator attribute pertaining to each channel during sequ
switching; a comparator module for comparing the indicator attribute of each channel at a first instance and a secendridsdal
communication module adaptable for communicatibat least one of the indicator attribute and an indication for switching bac
the desired channel when comparison of the first instance and second instance satisfies a predetermined criterion. Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621028628 A
(19) INDIA
(22) Date of filing of Application :23/08/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : DEVELOPMENT OF ANTCOUNTERFEIT AGROTEXTILE FILAMENT.

(51) International classification ‘AOIN| (71)Name of Applicant :
1/00 1)THE SYNTHETIC & ART SILK MILLS RESEARCH

(31) Priority Document No :NA [ASSOCIATION
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(87) International Publication No *NA 2)SINGH RAVI PRAKASH
(61) Paent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The invention relates to the development of UV fluorescent pigment incorporatedphestic polymer (used for the developmen
Agrotextiie products) HDPE (High density polyethylene), PP(Polypropylene), Nylon and PET(Polyethylene Terephthalate).

developed composite can be used for the development of Filament/Tape/yarn whichnsantee into the Agrotextiie product at

regular intervals. Such filaments emits visible light under UV exposure thus help in detection in case of dispute.
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(72)Name of Inventor :
1)BROWN David P.
2)REYNAUD Olivier

Filing Date :23/05/2014 3)ANISIMOV Anton Sergeevich
(87) International Publicatic, 4)MIKLADAL BjA rn FriA°ur
‘WO 2015/177401 :
No 5)VARJOS llkka
(61) Patent bAddition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

A method for producing nanomaterial comprising carbon is disclosed. The method comprises introducingatioonbiwo or
more carbon sources B} into a synthesis reactor (101); decomposing at least partially the two or more carbon sd@)roethél
synthesis reactor to release carbon (104) from the two or more carbon so@gemnfllsynthesizing theanomaterial comprising
carbon from the released carbon (104) in the synthesis reactor (101).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627041056 A
(19) INDIA
(22) Date of filing of Appliation :01/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : HYSTERETIC PROCESS VARIABLE SENSOR COMPENSATION

(51) International classification :G05B19/404,G01L9/C|(71)Name of Applicant :
(31) Priority Document No :14/319063 1)ROSEMOUNT INC.
(32) Priority Date :30/06/2014 Address of Applicant :8200 Market Boulevard Chanhasse
(33) Name of priority country US.A MN 55317 U.S.A.
(86) International Application No :PCT/US2015/025081 |(72)Name of Inventor :

Filing Date :09/04/2015 1)WILLCOX Charles Ray
(87) International Publication No ‘WO 2016/003515
(61) Patent of Addition to Application

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A process variable transmitter (36) for sensing a process variable of an industrial process includes a process varig@fg sens
configured to sense a current process variable of the industrial process. Measurement circuitrgiffiguisda to compensate the
sensed process variable as a function of at least one previously sensed process variable characterized by a Hystetionbasi:
model. Output circuitry (780) provides a transmitter output related to the compensated ggpseds variable.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201722005577 A
(19) INDIA
(22) Date of filing of Application :16/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the ivention : MEDICAL DRESSING

(51) International classification :A61F13/00,AA61F13/0:|(71)Name of Applicant :
(31) Priority Document No ‘NA 1)Axio Biosolutions Pvt. Ltd.
(32) Priority Date :NA Address of Applicant :4%A, Smita Towers, Gurukul Road,
(33) Name of priority country :NA Memnagar, Ahmedabad 380052, Gujarat, India. Gujarat Indi:
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MAVELY LEO SEBASTIAN
(87) International Publication No NA 2)PANDYA ASHISH HITENDRABHAI
(61) Patent of Addition to Application,

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Numbe:778/MUM/2010

Filed on :22/03/2010
(57) Abstract :

The present invention relates tedical dressing formed by using chitosan for wound care, especially for treatment of haemol
burns, tissue regeneration and the method of preparation the same using controlled lyophilisation in which the watef fiexpen
biomaterial is done bpassing the chitosan solution in solid frozen phase into a gas phase without the substantial formation
intermediate liquid phase, which maintains the structural integrity of the biomaterial. Lyophilisation process empldy&eegirg
and long dying process that enhances porosity and flexibility of medical dressing and the quick freezing cycle (of less than

also responsible for the optimal formation of pores with adequate robustness which also helps to reduce the entirédgaphiés
to 25 hours.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201722017361 A
(19) INDIA
(22) Date of filing of Application :17/05/2017 (43) Publication Date : 10/08/2018

(54) Title of the invation : METHOD AND SYSTEM FOR REMOTE DEVICE MANAGEMENT

(51) International classification :HO4W 88/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)KONINKLIJKE KPN N.V.
(32) Priority Date :NA Address of Applicant :MAANPLEIN 55, 2516 CK THE
(33) Name of priority country :NA HAGUE, THE NETHERLANDS Netherlands
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)VISSER ROBERT
(87) International Publication No *NA 2)MULDER HARM
(61) Patent of Addition to Application NumbeNA
Filing Date ‘NA
(62) Divisional to Application Number :2458/MUM/200¢
Filed on :22/10/2009
(57) Abstract :

A system for remote device management includes in a network aga@ftgurdion server managing device, at least one databa
and a plurality of aut@onfiguration servers. The adtonfiguration server managing device and the database are coupled in a
communicative connection. The database holds information for identificdtelaatronic devices. The autmnfiguration server
managing device is arranged for communication with a manageable electronic device over the netwauks The

configuration server manageris further being arrangedfor: - receiving a request frothe manageable electronic device for
configuration data; determining an identification of the manageable electronic device by comparing the request with the infc
for identification of electronic devices of the databaskstermining an identifid@on of an auteconfiguration server from the
plurality of auteconfiguration servers in accordance with the identification of the manageable electronic device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201722017362 A
(19) INDIA
(22) Date of filing of Application :17/05/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : FOOD PRODUCTS AND PROCESSES FOR PREPARATION THEREOF

(51) International classification :A23L 29/00 (71)Name of Applicant :
(31) Priority Document No ‘NA 1)SHIRODKAR JYOTI
(32) Priority Date :NA Address of Applicant :IB 42, SAIKAMAL RESIDENCY,
(33) Name of priority country ‘NA RAMNAGAR COLONY, NDA ROAD, BAVDHAN, PUNE-
(86) International Application No :NA 411021, MAHARASHTRA, INDIA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)SHIRODKAR JYOTI
(61) Patent of Addition to Application NumbeNA
Filing Date ‘NA
(62) Divisional to Application Number :3570/MUM/201+
Filed on :12/11/2014
(57) Abstract :

The present disclosure relates to-priéked barley based compositions comprising barley, cereals, pulses, spices, dry fruits an
flavoring agents. fie ingredients are present in qatetermined proportion to each other. Various food products can be preparet
the premixed barley based compositions, which can be consumed by healthy individuals as well as individuals suffering fro
dyslipidemia, diabetes, cardiovascular diseases, and the like. The present disclosure also provides a process for preparing
mixed barley based compositions.
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201722019028 A
(19) INDIA
(22) Date of filing of Application :30/05/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : PROPICONAZOLE RESISTANT MUTANTS OF CHLORELLA SPECIES

(51) International classification :C12N 1/12  |(71)Name of Applicant :
(31) Priority Document No ‘NA 1)RELIANCE INDUSTRIES LTD
(32) Priority Date :NA Address of Applicant :3RD FLOOR, MAKER CHAMBER
(33) Name of priority country :NA IV, 222, NARIMAN POINT, MUMBAI-400021, India
(86) International Application No :NA Maharashtra India
Filing Date ‘NA (72)Name of Inventor :
(87) International Publication No *NA 1)KUMAR Chitranshu
(61) Patent of Addition to Application Number :NA 2)SONI Niraja
Filing Date ‘NA 3)SONI Badrish Ranijitlal
(62) Divisional to Application Number 20162101907 4)DAS Gautam
Filed on :02/06/2016 5)DASGUPTA Santanu
(57) Abstract :

The present disclosure relates to propiconazole resistant mutants of Chlorella specigAdmession No. CCAP 211/134. The
propiconazole resistant mutants of Chlorella species has increased tolerance to propiconazole and has increasedatuilstianc:
stress. The present disclosure further provides a method for preparing the propicasiatalet mutants of Chlorella species. The
propiconazole resistant mutants of Chlorella species can selectively grow in the presence of propiconazole, has iecapasei
temperature stress, and hence can be used for large scale productiontobalgss.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :09/06/2017

(21) Application N0.201722020287 A

(43) Publication Date : 10/08/2018

(54) Title of the inventon®u T A COMPOUND ORKR IR-QRRMUL A

(51) International classification :C07D 239/34

(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Application No :NA

Filing Date ‘NA
(87) Intenational Publication No *NA

(61) Patent of Addition to Application NumbeNA

(71)Name of Applicant :
1)CADILA HEALTHCARE LIMITED
Address of Applicant :Zydus Tower, Satellite Cross Road:
Ahmedabad ©ufA 380015, Gujar
(72)Name of Inventor :
1)SATA, Kaushikbhai
2)PANDEY, Bipin

Filing Date ‘NA

(62) Divisional to Application Number :1626/MUM/200¢
Filed on :10/07/2009

(57) Abstract :

ABSTRACT ©uUuT A COMPOUND OFe+ The@fRddht ivanticd (elates(tol alcgmPaund of formulg: wherein
the amine is either in (S) or (R) configuration, X1 is selected from hydrogen, haloge@4j@ikyl or (C1C4) alkoxy group and X:
is selected from halogen, (€34) alkyl or (C1C4) alkoxy group an@rocess for preparation thereof.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/08/2017

(21) Application N0.201722027274 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM FOR CLEANING OF STARCH BASED MATERIALS FOR FERMENTATION.

(51) International classification :A23L 7/00
(31) Priority Document No :NA
(32) Priority Date :NA
(33) Name of priority country :NA
(86) International Aplication No :NA
Filing Date ‘NA
(87) International Publication No *NA

(61) Patent of Addition to Application Number:NA

(71)Name d Applicant :

1)PRAJ INDUSTRIES LIMITED

Address of Applicant :PRAJ INDUSTRIES LIMITED 274

275, PRAJ Tower, Bhumkar Chowtinjewadi Road, Hinjewadi
Pune Maharashtra India
(72)Name of Inventor :

1)MORE SANDIP VISHNU

2)KALE SURENDRA SATISH

Filing Date ‘NA 3)BADGUJAR MAHESH DEVIDAS
(62) Divisional to Application Number :883/MUM/201:| 4)KULKARNI MAHESH AVINASH
Filed on :23/03/2011
(57) Abstract :

A method for processing a starbhsed material is provided. The method includes liquefying the dtasgd material in presence
a liquefaction enzyme to form a slurry andessring the slurry via one or more vibratory screening devices to form a first filtrat
stream and a first filtration residue. The method includes mixing the first filtration residue with water to form an iatershemuly
and screening the intermediatersy via one or more vibratory screening devices to form a second filtrate stream and a secor
filtration residue. The method also includes forming a fresh slurry using the second filtrate stream and optionallyat patfivat
filtrate stream. Thenethod also includes sterilizing and cooling first and second filtrate streams, and fermenting the cooled <

form a fermentation product.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20162132653 A
(19) INDIA
(22) Date of filing of Application :23/09/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM AND METHOD FOR THERMAL MONITORING AND PROVIDING ADVISORY
CONTROL FOR STEEL LADLE OPERATIONS

. e :B210|(71)Name of Applicant :

(51) Internanal classification 1/00 | 1)TATA CONSULTANCY SERVICES LIMITED
(31) Priority Document No :NA Address of Applicant :Nirmal Building, 9th Floor, Nariman
(32) Priority Date :NA |Point Mumbai, Maharashtra 400021, India Maharashtra Indic
(33) Name of priority country :NA | (72)Name of Inventor :
(86) International Application No ‘NA 1)DEODHAR, Anirudh

Filing Date ‘NA 2)SINGH, Umesh
(87) International Publication No NA 3)SINGH, Amarendra Kumar
(61) Patent of Additiotio Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The presentdisclosurerelatesto a systemand method for thermal monitoring angroviding advisory control for ladle
operations. The method includes collecting operational and geometrical data of the ladles present in a steel plant. Further
computational models are generated and integrated for the ladles. Subsequently, influantigtieps that influence the ladle
operation are identified and mathematical rules are generated for the integrated computational models. Subsequently surrc
models are generated for liquid steel, temperature of refractory and heat loss. Basedroogaedumodels, ladles are monitorec
and arcing advice is provided.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627045068 A
(19) INDIA
(22) Date of filing of Application :30/12/2016 (43) Pullication Date : 10/08/2018

(54) Title of the invention : FLANGE STRUCTURE AT BOTTOM OF WASHING MACHINE INNER DRUM AND WASHING
MACHINE

(51) International classification :D06F37/12 (71)Name of Applicant :
(31) Priority Document No :201410320139.4 1)QINGDAO HAIER WASHING MACHINE CO. LTD.
(32) Priority Date :07/07/2014 Address of Applicant :No.1 Haier Road Hi tech Industrial |
(33) Name of priority country :China Laoshan Qingdao Shandong 266101 China
(86) International Application No :PCT/CN2014/0913¢|(72)Name of Inventor :
Filing Date :18/11/2014 1)LV Peishi
(87) International Publication No ‘WO 2016/004718 2)YANG Lin
(61) Patent of Addition to Application ‘NA 3)CHENG Baozhen
Number :NA 4)WANG Lingchen
Filing Date ' 5)LIU Zunan
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

A flange structure at the bottom of a washing machine inner dngchwashing machine; the washing machine comprises an out
drum(1) and an inner drum (2); a flange (5) is installed at the bottom of the inner drum (4); the flange (5) comprises geoup
(6) in the center of the flange (&hd an annular mounting part (7) on the periphery of the coupling part (6) and fixedgcted to
the inner drum bottom (4) of the washing machine; a plurality of connecting parts (8) are disposed between the mo(ntiagd
the coupling part (6); each connecting part (8) comprises a main rib (81) extending from the mountingg#re @Qupling part
(6) and a plurality of transverse secondary ribs (82) disposed on both sides of the main rib (81) and sequentially arraliggd €
from the main rib (81)he plurality of connecting parts (8) cooperating with one another to fortnadidin unit between the mounti
part (7) and the coupling part (6). The flange (5) has a simple structure and a lswcoosenient to insta#nables lint and
unnecessary articles such as coins and buttons accidentally dropped into the innej tirdre ¢(scharged out of the inner drum |
along with the wateand prevents other parts disposed between the inner drum and the outer drum from flowing with the wa
through the flange (5) into the inner drum (2).

No. of Pages : 1No. of Clains : 2C

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30264



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :20/07/2017

(21) Application N0.201724025775 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : FLAMERETARDANT RESIN COMPOSITION, THERMOSETNG RESIN COMPOSITION,
FLAME-RETARDANT ENGINEERING PLASTIC AND COMPOSITE METAL SUBSTRATE

. . :C06B 35/00

(51) International classification COBB 37/00
(31) Priority Document No 201610581468
(32) Priority Date :21/07/2016
(33) Name of priority contry :China
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)Guangdong Guangshan New Material Co., Ltd.
Address of Applicant :The 3rd Floor, Service Building,
Humen Port, The Central Service Area, Gangkou Road,
Dongguan, Guangdong 523000, China
(72)Name of Inventor :
1)PAN, Qingchong

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention provides a flameardant resin composition, a thermosetting resin composition, a-fegardant engineering
plastic and a composite metal substrate. The flesterdant resin composition comges a sulfucontaining flame retardant, a
phosphorusontaining flame retardant and/or a nitrogemtaining flame retardant, and a halogdese epoxy resin. The sulfur
containing flame retardant, phosphoeraantaining flame retardant and nitrogesntairing flame retardant in the flanretardant resi

composition of the present invention play a synergistic effect,

making the prepared copper clad laminate have gooddmg, 1

and also good heat resistance, water resistance, adhesion, mechaneréiegrapd electrical properties, and making the prepare
engineering plastic have good flame retardancy and good mechanical properties, and thus-tie¢tafldams resin composition of t|
present invention is a kind of flarmetardant composition witlaige economy and friendly environment.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724025973 A
(19) INDIA
(22) Date of filing of Application :21/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : FILTER HOUSING OF AN EXCHANGEABLE FILTER, FILTER, CONNECTING DEVICE, AND
FILTER DEVICE

(71)Name of Applicant :
. s :B0O1D 35/00 1)MANN+HUMMEL GMBH

(51) International classification BO1D 29/00 Address of Applicant :SCHWIEBERDINGER STRASSE 1
(31) Priority Document No 102016010523 |D-71636 LUDWIGSBURG, GERMANY Germany
(32) Priority Date :01/09/2a.6 (72)Name of Inventor :
(33) Name of priority country :Germany 1)Michael Fasold
(86) International Application No ‘NA 2)Ulrich Dehnen

Filing Date ‘NA 3)StefanKunze
(87) International Publication No *NA 4)Christopher Marc Sturgess
(61) Patent of Addition to Application Numbe:NA 5)Alexander Woell

Filing Date ‘NA 6)Christian Vogt
(62) Divisional to Applicatio Number ‘NA 7)Matthias Osswald

Filing Date ‘NA 8)Heinz Dobusch

9)Stefan Uhl

(57) Abstract :

A filter housing (16) for liquids, in particular oil, fuel, hydraulic fluid, a filter (14), a cotingaevice (12), and a filter device (10)
are disclosed. The filter housing (16) has a housing pot (17) in which a filter element (18 ) is arranged. The filtef1i&) ussdat
least one filtefassociated connecting element (24) that relative to @aviconnecting axis (20) is connectable by a rotary and/or
in connection for connecting the filter (14) with a connecting device (12). The filter housing (16) comprises at leas{88egha
radially sealing circumferential sealing device (7B)e filter housing (16) comprises at an end face (161) dikeattachment
section (32) that has at its open side a circumferential free rim (33) and with which, by means of a rotary ard/orqgement
relative to the connecting axis (20), it candtiached to an insertion section (56) of the connecting device (12). In the attachm
section (32) a sealing receptacle (58; 158) is present that is open in radial inward direction and comprises a radiaifacal(36)
pointing radial inwardly. Inhe attachment section (32), a securing ring (30) is present which is connected at the free rim (33
attachment section (32) with the circumferential wall (171) of the housing pot (17) by crimping. The securing ring (863 prtixé
axial stopsurface (167) for the annular seal (38). From the end of the free rim (33), a stop ring (80) is inserted into the sgcul
(30) and provides a second axial stop surface (178) for the annular seal (38).

T

| jeve ] |
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026052 A
(19) INDIA
(22) Date of filing of Application :21/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND APPARATUS FOR CONTROLLING AND MANAGING A FIELDEVICE USING
AN INDUSTRY INTERNET OPERATING SYSTEM

(51) International classification :GO6F 21/00 (71)Name of Applicant :
(31) Priority Document No 201710071597 | 1)KYLAND TECHNOLOGY CO., LTD
(32) Priority Date :09/02/2017 Address of Applicant :F15, Building 2, No. 30 Shixing Roe
(33) Name of priority country :China Shijingshan District, Beijing 100041, China China
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)HUANG, Yi
(87) International Publication No *NA 2)TANG, Yuanging
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The application relates to a method apgaratus for controlling and managing a field device using an industry Internet operat
system, in this method, an industry cloud server sends a device identifier configuration strategy to an industry fietd dlexidae
industry field device estdibhes a communication connection with the industry cloud server, generates the identifier of the inc
field device, and further generates a list of device information; and the industry cloud server monitors and managss\thielicd
device over &loud according to the list of device information sent by the industry field device on its own initiative. In this wa
industry field device can obtain the device identifier automatically without relying upon any specialized hardware dexepatar
the device information to the industry cloud server on its own initiative. Figure 2 is the representative figure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026053 A
(19) INDIA
(22) Date of filing of Application :21/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : HETEROGENEOUS FIELD DEVICES CONTROL MANAGEMENT SYSTEM BASED ON
INDUSTRIAL INTERNET OPERATING SYSTEM

(51) International classification :GO6F 2/00 (71)Name of Applicant :
(31) Priority Document No 1201710071692 | 1)KYLAND TECHNOLOGY CO., LTD
(32) Priority Date :09/02/2017 Address of Applicant :F15, Building 2, No. 30 Shixing Roe
(33) Name of priority country :China Shijingshan Dxtrict, Beijing 100041, China China
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)XIAO, Lei
(87) International Publication No NA 2)YIN, Erfei
(61) Patent of Addition té\pplication Number :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

Disclosed is a heterogeneous field devices control management system based on an industrial internet operating system. |
solve the prblems that it is difficult to add new heterogeneous field devices to an existing system, as well as that the systen
security and a redlme performance, on one hand, according to embodiments of the present disclosure, on the basis of thes
of realtime requirements of services operated by heterogeneous field devicedjrageattual machine processes a reéale
service and a nereaktime virtual machine processes a freattime service, thus different operating environments coald b
customized for a redime service and a nereattime service, avoiding the situation that when a system upgrade is made fer a
reaktime service or a nereaktime virtual service fails, a redilme service is also affected, service isolation ifized, and, stability
and reliability of industrial field control are enhanced. Figure 2 is the representative figure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026055 A
(19) INDIA
(22) Date of filing of Application :21/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND APPARATUS FOR CONTROLLING AND MANAGING AN INDUSTRY PROCE!
USING AN INDUSTRY INTERNET OPERATING SYSTEM

(51) International classdation :GO6F 9/00 (71)Name of Applicant :
(31) Priority Document No :201710071585.| 1)KYLAND TECHNOLOGY CO., LTD
(32) Priority Date :09/02/2017 Address of Applicant :F15, Building 2, No. 30 Shixing Rpe
(33) Name of priority country :China Shijingshan District, Beijing 100041, China China
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)JIANG, Qiyun
(87) International Publication No *NA 2)XU, Shenggqin
(61) Patenbf Addition to Application Number:NA 3)GUO, Weikang
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to the field of industry internet operating systems, particularly to a methodaaatuagor controlling and
managing an industry process using an industry internet operating system. In the method, interfaces with the sametigre of
from different manufacturers are integrated in a function interface library created over pd®relplatform to assist a developel
programming a PLC rapidly and more efficiently so as to address problems in the prior art of lower reuse rate of theycandiag,
the efficiency of programming, etc., because the PLC has to be programmed vegpfxtierminals from different manufacturers
In the invention, a framework of a software defined industry process, and a unified set of industry object models ase thaate!
various integrated heterogeneous field devices, and an industry produateess to be controlled and managed can communici
and interoperate with each other in an industry internet architecture to thereby accommodate hitjinly el efficient productior
in a discrete industry and a process industry. Figure 2 is thesggative figure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026056 A
(19) INDIA
(22) Date of filing of Application :21/07/2017 (43) Publication Date : 10/08/2018

(54) Title of theinvention : METHOD AND APPARATUS FOR DETECTING SECURITY USING AN INDUSTRY INTERNET
OPERATING SYSTEM

(51) International classification :GO6F 9/00 (71)Name of Applicant :
(31) Priority Document No 201710071598 | 1)KYLAND TECHNOLOGY CO., LTD
(32) Priority Date :09/02/2017 Address of Applicant :F15, Building 2, No. 30 Shixing Roe
(33) Name of priority contry :China Shijingshan District, Beijing 100041, China. China
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)LV, Zhiyong
(87) International Publication No :NA 2)GUO, Weikang
(61) Patent of Addition to Application Numbe:NA 3)TIAN, Mi nghao
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to the field of industry internet technologies, particularly to a method and apparatus for detaityngsasy
an industry internet operating system so as to address problems in the prior art of yritgrafdield devices, and high difficulty of
manipulating the field devices. In the method, security detection rules corresponding to respective field devices dracuutaiimg
to various heterogeneous and dispersed operating data informatiomdustny field acquired in redime into a database, in a big
data analysis mode of an industry-igta analysis platform, and some of the security detection rules corresponding to the fiel
devices are selected and then issued to execution devicdasdbtte field devices for security to guarantee controllable security
the industry field. In this way, industry data can be acquired, parsed, stored, mined, optimized, and secureddattharzitysis
mode, so that an industry and the field devizas operate in a trusted operating environment. Figure 1B is the representative
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application24/07/2017

(21) Application N0.201724026250 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : NONREFILLING AEROSOL VALVE

:B65D (71)Name of Applicant :
. . 83/00 1)Precision Valve Corporation
(51) International classification B65B Address of Applicant :800 Westchester Avenue, Suite N3
39/00 Rye Brook New York New York 10573 USA U.S.A.
(31) Priority Document No :62/366,41:|(72)Name of Inventor :
(32) Priority Date :25/07/2011| 1)Ran Plaschkes
(33) Nane of priority country ‘U.S.A 2)Rainer Heetfdd
(86) International Application No ‘NA 3)Ruben Fritzler
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

An aerosol valve with a refill prevention mechanism is providée valve has a valve stem disposed in a valve housing that de
an inner chambef he valve stem has upper passage in an upper portion ofiieestam that is provided with a flexible resilient
member.The flexible resilient member is compressed on an orifice or aperture communicating with the housing to create a
prevent filling in an open position when pressure in the upper passggaisr than a pressure in the inner chanitiez.flexible
resilient member is deflected away from the orifice or the aperture when pressure in the upper passage is less treimdtres:
inner chamber to allow dispensing of a product.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026390 A
(19) INDIA
(22) Date of filing of Application :25/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : GRAPHICS SYSTEM AND MEDD FOR GENERATING A BLENDED IMAGE USING CONTEN
HINTS

(51) International classification :GO6T 1/0C|(71)Name of Applicant :
(31) Priority Document No :62/366,64'| 1)MediaTek Inc.
(32) Priority Date :26/07/201 Address of Applicant :No. 1, Dusing Rd. 1st, ScieBesed
(33) Name of priority country U.S.A Industrial Park, HsirfChu 300, Taiwan
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)ChangChu LIU
(87) International Publication No *NA 2)Jun-Jie JIANG
(61) Patent of Addition to Application Number ‘NA 3)Chiung-Fu CHEN
Filing Date ‘NA 4)You-Min YEH
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

A device generates blendedies, with each blended frame composed of multiple image layers and each image layer comp
multiple regionsThe device includes display hardwafée display hardware retrieves a given image layer in a current frame fi
memory.Based on at leasbntent hints generated at the display hardware for the given image layer in the current frame, the
hardware makes a determination of whether to skip access to the memory for retrieving each region of each image btyer in
frame that is immadtely after the current frame, and accesses the memory for the next frame according to the determinatio
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026428 A
(19) INDIA
(22) Date of filng of Application :25/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SAWING MACHINE FOR SEWING LONG BANBHAPED MATERIAL

(51) International classification B23D (71)Name of Applicant :
63/00 1)YAMATO MISHIN SEIZO KABUSHIKI KAISHA
(31) Priority Document No :JP2016 Address of Applicant 4.2, Nishitemma €home, Kitaku,
158169 Osakafu- 530-0057,JAPAN. Japan
(32) Piority Date :25/07/2011| (72)Name of Inventor :
(33) Name of priority country :Japan 1)Kaname KUSAZUMI
(86) International Application No ‘NA 2)Kazunari KOBAYASHI
Filing Date ‘NA 3)Yoshikazu MINO
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA

(57) Abstract :

A sewing machine for sewing a tape is provided which includes a fabric pressingly retaining Hewifabric pressingly retaining
device is configured to locally keep a fabriatm, which protrudes downward beyond a tape sewing part in a sewing advanc
direction, away from a predetermined tape cutting position by a tape cutting device, or configured to pressingly rataio the f
portion at a position upstream of the tapeingtposition in the sewing advance direction when a sewing end portion of a prece
fabric reaches the tape cutting position in a situation where the tape continuously delivered and supplied onto sitieadye pe
plurality of fabrics is continuouslgewn by a sewing section while sequentially feeding the falirisstherefore possible to
automatically and precisely perform a cutting process so as to prevent the occurrence of waste of the tape, whileevoiding
occurrence of a failure situation e#se a part of the subsequent fabric is unnecessarily cut.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026676 A
(19) INDIA
(22) Date of filing of Application :27/07/2017 (43) Publication Dee : 10/08/2018

(54) Title of the invention : CRADLE OPENINGDEVICE FOR APACKAGE CRADLE

:B65H (71)Name of Applicant :
(51) International classification 63/00 1)SAURER GERMANY GMBH & CO. KG
B65D 5/00 Address of Applicant :LEVERKUSER STRASSE 65, 428¢
:10 2016 |REMSCHEID, GERMANY Germany

(31) Priority Document No 117 612.5 |(72)Name of Inventor :

(32) Priority Date :19/09/2011| 1)Corres, Norbert
(33) Name of prioritycountry :Germany | 2)Perseke, Joerg
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

The inventio relates to a cradle opening device 13 for a package cradle 1 with two cradle arms 3 and a textile machine ma
take-up packages, comprising a cradle opening device 13 of this kind. Furthermore, the invention relates to a process for Q|
package cradle 1 with two cradle arms 3. In accordance with the present invention, the cradle opening device 13 comprises
actuation device, a closing mechanism 8 connected to the actuation device and a stop surface 11, in which case thedpadka
comprises a movable cradle arm 3 mounted so as to rotate to a limited extent and an immobile part 2, and the stopssurface
formed by a surface of the immobile part 2 of the package cradle 1 against which a corresponding surface 12 of theatdtsvak
arm 3 can be brought into contact.

No. of Pages : 1No. of Claims : °

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30274



(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :27/07/2017

(21) Application N0.201724026737 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : DRYING SYSTEM

(51) International classification :F26B 21/00 (71)Name of Applicant :
(31) Priority Document No :2020160000793:| 1)AGREX S.P.A.
(32) Priority Date :28/07/2016 Address of Applicant :Via Balla, 55/5735010 Villafranca
(33) Name of priority country Jltaly Padovana (PD), Italy
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)BARBIERI, Luisa
(87) International Publication No NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Drying system (1) comprising: a dryer (2) suitable to contain cereals to be dried; a thermal unit (1&icgmagxirner (11)
associated with a combustion chamber (12) for heating an air flow to be conveyed to the dryer (2); a heat exchang®yfarice
heating the drying air, provided with a further exchange chamber (18) that is arranged inside tt® dngeextends like a
prolongation of the combustion chamber (12), to which it is connected; a pipe (14) through which the drying air flowyeddonv
the inside of a central cavity (15) of the dryer (2); the central cavity (15) being delimited by ¥6belith perforated surface
surrounding the exchange chamber (18); the central cavity (15) being coaxial with the dryer (2); the exchange chambgr (1€
proof against the entrance of flue gases in the dryer (2). (Figure 1)

o
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724026739 A
(19) INDIA
(22) Date of filing of Application :27/07/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DRYER

. . :F26B 15/00 F26E|(71)Name of Applicant :

(51) International clasfication 17/00 1)AGREX S.P A,
(31) Priority Document No 2020160000794 Address of Applicant :Via Balla, 55/5735010 Villafrarca
(32) Priority Date :28/07/2016 Padovana (PD), Italy
(33) Name of priority country Jltaly (72)Name of Inventor :
(86) International Application No ‘NA 1)BARBIERI, Luisa

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Numk:NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

Dryer comprising a drying chamber (10) and a vertical auger (15) associated with the drying chamber (10) and suitable to t
material from the lower part (10b) of ththamber and to bring it to the upper part (10a) of the chamber; said auger (15) being
arranged outside the drying chamber (10) and being coupled inferiorly to a substantially horizontal transporting deyiesaiy)
from a discharge opening (11) prded in the lower part (10b) of the chamber; the vertical auger (15) comprising a mixer (21)
radial paddles that is mounted in the lower part (10b) of the drying chamber (10) in order to mix the material andinanf@yéd
manner through the sitharge opening (11) towards the second horizontal transporting device (14). (Figure 1)
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application27/07/2017

(21) Application N0.201724026801 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM AND METHOD FOR A DISPENSER TO GENERATE DIFFERENT SPRAYS

:B65D (71)Name of Applicant :
. . 83/00 1)Precision Valve Corporation
(51) International classification B65D Address of Applicant :800 Westchester Avenue, Suite N3
47/00 Rye Brook, New York 10573, USA U.S.A.
(31) Priority Document No :15/265,98!|(72)Name of Inventor :
(32) Prority Date :15/09/2011| 1)John B. Fore
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A system releases spray fluid in different mass flow ratkee.system includes an actuator having a first area and a second are
stem connected to the actuator and having a first orifice and a second orifice, a gaskeg tovéirst orifice and the second orific
in a nonractuated position, and a biased member biasing the stem to tHaetnated positionVhen the first area of the actuator is
pressed, the stem moves a first distance relative to the gasket to unceesotie orifice and compressing the biased member t
spray fluid with a first mass flow ratévVhen the second area of the actuator is pressed, the stem moves a second distance re
the gasket to uncover the first orifice and the second orifice &y $jpiid with a second mass flow rate greater than the first mas:
rate.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :01/08/2017

(21) Application N0.201724027319 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : ©uiDISPLAY DRI VI NG METHOI
SUPPORTI NG THE SAME, ELECTRONIC DEVICE | NCLUDI NG THE DI
. . :G09G 3/0(|(71)Name of Applicant :
(51) International classification GO9G 5/00| 1)SAMSUNG ELECTRONICS CO., LTD.
o :10-2016 Address of Applicant :129, Samsung Yeongtonggu
(31) Prority Document No 0098652 |Suwonsi Gyeonggido 16677, Republic of Korea Republic of
(32) Priority Date :02/08/2011|Korea
. ‘Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)Jong Kon BAE
(86) International Application No ‘NA 2)Dong Hwy KIM

Filing Date ‘NA 3)Dong Kyoon HAN
(87) International Publication No i NA
(61) Patent of Addition to pplication Number :NA

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date ‘NA
(57) Abstract :

A display driver integrated circuit (DDI) an electronic device including the same, and a display driving metiheddme are

provided. The display driver integrated circuit includes a receive interface that receives image data from a processtaate f
rate, a memory that stores the image data received at the first frame rate, and a display timingy ¢batrdditects a variation of tr
image data stored in the memory, changes a frame rate for the image data, which is stored in the memory, based omn tbietive

image data, and outputs the image data on the display at the changed frame rate. FIG.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724027353 A
(19) INDIA
(22) Date of filing of Application :01/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : COMPQBION AND METHOD FOR TREATING SKIN CONDITIONS

(51) International classification .cl2m (71)Name of Applicant :
(31) Priority Document No :15/226,34!| 1)ZO SKIN HEALTH, INC.
(32) Priority Date :02/08/201 Address of Applicant :5 Technology Drive Irvine, CA 9261
(33) Name of priority country US.A 2302, United States of America. U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)OBAGI, Zein E.
(87) International Publication No *NA 2)WOODIN, Jr., Frederick W.
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Provided are biocompatible topical compositions includimgel combination of an inflammatory management agent, a vascu
repair agent, a neurogenic agent, a sebum suppression agent and an exfoliatidgsagertvided are methods for treating,
preventing or ameliorating rosacea, a symptom thereof or aticoneklated thereto by administering the biocompatible topical
compositions describe herein.

- -

[
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724027397 A
(19) INDIA
(22) Date of filing of Applcation :02/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ACTUATION UNIT FOR CONTROLLING THE ANGULAR POSITION OF A CONTROL MEMBE
PARTICULARLY FOR A VEHICLE TRANSMISSION

(51) International classification :h04M (71)Name of Applicant :
(31) Prority Document No :1T1020160000821€¢| 1)OERLIKON GRAZIANO S.p.A.
(32) Priority Date :04/08/2016 Address of Applicant :Via Cumiana 14.0098 RIVOLI,
(33) Name of priority country JItaly Torino Italy, 10098 ltaly
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Giorgio SCALICI
(87) International Publication No *NA
(61) Patent of Addition to Application )

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number  :NA

Filing Date ‘NA
(57) Abstract :

The actuation unit (10) comprises a primary motor (18) and a transmission mechanism (22, 24, 26, 28, 36, 38) for tremamiti
control member (12) the motion generated by the primary motorTh8)transmission mechanism (22, 24, 26, 28, 36, 38) comg
a first rotary transmission member (24) connected to a drive shaft (20) of the primary motor (18); a second rotarydransmiss
member (26) arranged to be drivingly connected for rotationtivéttontrol member (12); a coupling member (28) selectively
shiftable between an engagement position, in which it connects the first and second transmission members (24, 26) fattrot:
each other, and a disengagement position, in which it discantiectirst and second transmission members (24, 26) from each
first elastic means (42) interposed between the first and second transmission members (24, 26) to cause rotationaf the set
transmission member (26) relative to the first transmissiember (24) when the coupling member (28) is in the disengagemer
position; second elastic means (36) tending to elastically urge the coupling member (28) towards the engagement paitioe,
coupling member (28) is normally kept in the engagerpesition; and an auxiliary actuation device (38) arranged to control sh
of the coupling member (28) from the engagement position and the disengagement position, acting against the secorahgla:
(36).

(
|
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724027435 A
(19) INDIA
(22) Date of filing of Application :02/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ANGLE ADJUSTING DEVICE AND SEAT HAVING THE SAME

(51) International classification :HO5C (71)Name of Applicant :
(31) Priority Document No 201610812769 | 1)HUBEI AVIATION PRECISION MACHINERY
(32) Priority Date :09/09/2016 TECHNOLOGY CO., LTD.
(33) Name of priority country :China Addres of Applicant :No. 8, Zhuiri Road, Highech Zone,
(86) International Application No :NA Xiangyang, Hubei 441003, P.R., China China
Filing Date ‘NA (72)Name of Inventor :
(87) International PublicatioNo *NA 1)HUANG, Zhengkun
(61) Patent of Addition to Application Numbe:NA 2)LUO, Xianhu
Filing Date ‘NA 3)LI, Shuanggiang
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An angle adjusting device is provided, which includestehist, multiple sliders, an expansion and retraction mechanism, and a
groove plate. The ratchet is provided with n inner teeth; and m slider groups consisting of the multiple sliders intlaske sliter
group and il deflecting slider groups,hvere the outer teeth of the deflecting slider groups have an angular deflection about :
shaft of the ratchet with respect to the outer teeth of the base slider group, and the angular deflection is (Z + kép)8€€)/arid
1<k<m1, and the expaitn and retraction mechanism is capable of simultaneously push the multiple sliders to extend in rac
directions. The outer teeth of different sliders can simultaneously abut against or be engaged with the inner teetht aihdifes,
thus achievinghe stable securing and stepless adjusting of the ratchet position. Fig. 2

(-4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724027438 A
(19) INDIA
(22) Date of filing of Application :02/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ELECTRONIC APPARATUS WITH DISPLAY

(71)Name of Applicant :
. . . 1)SAMSUNG ELECTRONICS CO., LTD.
(51) International classification jfgggm Address of Applicant :129, Samsung, Yeongtonegu,
(31) Priority Document No 6098335 Suwonsi, Gyeonggido, 16677, Republic of Korea Republic of
S ) Korea
(32) Priority Date jgzeloféﬁgl' (72)Name of Inventor :
(33) Name of priority counyr bf K%rea 1)Eunsung CHO
(86) International Application No ‘NA é;‘ljzt??nvl\(/?hr;l KIM
Filing Date ‘NA 4)HarJ1-Vit KANG
(87) International Publication No " NA 5)Ho-Kyung KANG
(61) Patent of Addition to Application Number :NA yung
Filing Date ‘NA 6)ByeongCheol KIM
(62) Divisional to Application Number ‘NA 7)Hyungs_up BYEON
Filing Date ‘NA 8)Jeongsik ‘J.EONG
9)Kwang-Tai KIM
10)Hyun-Ju HONG

(57) Abstract :

An electronic apparatus is provided that includes a housing comprisirgg sufiface facing a first direction, a second surface fac
second direction which is opposite to the first direction, and a transparent cover which forms at least part of tfect;sh slisplay
interposed between the first and second surfactedifousing and exposed through the transparent cover, a first electrode int:
between the transparent cover and the display, a second electrode interposed between the first electrode and therdisplay,
electrode interposed between the secoadtelde and the display, a first dielectric layer interposed between the first and seco
electrodes, a second dielectric layer interposed between the second and third electrodes, and a processor configuaed to de
location of a touch on the first sade using the first and second electrodes, and detect pressure on the first surface using the
and third electrodes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724027598 A
(19) INDIA
(22) Date of filing of Application :03/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : TRANSIMPEDANCE AMPLIFIER FOR HIGEPEED OPTICAL COMMUNICATIONS BASED ON
LINEAR MODULATIONS

(51) International classification :G10L (71)Name of Applicant :
(31) Priority Document No :16382431.| 1)Knowledge Development for POF SL
(32) Priority Date :15/09/201¢ Address of Applicant :Ronda de Poniente 14, 2AD 28760
(33) Name of priority country :EPO Tres Cantos (Madrid) $n Spain
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Alberto RODRIGUEZ -PEREZ
(87) International Publication No *NA 2)Luis ROLINDEZ ALBERICH
(61) Patent of Addition to ApplicationiNnber ‘NA 3)Ruben PEREZ DE ARANDA ALONSO
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

This invention relates to a optical receiver circuit (200) comprising: at least one photo detector (20djexbtdigonvert a receive
light signal to an input current signal, a transimpedance amplifier circuit (201) with an input to receive the inpusignakfiom
the at least one photo detector (207) and being configured to convert the received meptis@mal to an output voltage signal to
generate an output signal of the transimpedance amplifier circuit (201), wherein the transimpedance amplifier circis @mpr
plurality of gain amplifier stages (209, 210, 211), a DC restoration component @@5ein the DC restoration component (205)
configured to receive the output voltage signal of the transimpedance amplifier circuit (201) for restoring the DC carhffanen
received current signal and configured for outputting a correspondingntaigeal, and an automatic gain control component (2!
configured for controlling via at least one programmable feedback resistor (226, 227) the equivalent transimpedance of the
transimpedance amplifier circuit based on the signal output by the DCatestazomponent (205) to provide a constant output
voltage amplitude for different current ranges of the input current signal. (Fig. 2)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724027635 A
(19) INDIA
(22) Date of filing of Application :03/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : OPTICAL LENS ASSEMBLY, IMAGING LENS MODULE AND ELECTRONIC APPARATUS

(51) International classification :G01B (71)Name of Applicant :
(31) Priority Document No 10610105 1)LARGAN PRECISION CO., LTD.
(32) Priority Date :12/01/201 Address of Applicant :No.11, Jingke Rd., Nantun Dist.,
(33) Name of priority country :Argentina |Taichung City 408, Taiwan
(86) International Application No :NA (72)Name ofInventor :
Filing Date ‘NA 1)Chih-Wen HSU
(87) International Publication No " NA 2)Ming-Ta CHOU
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An optical lens assembly includes at least two lens elements and at least one light blockiftashexdtthe lens elements include
connecting structure for aligning the two lens edets.Each of the connecting structures includes a connecting surface and a ¢
conical surface, and a receiving space is formed between the two lens eldnventigal distance between the receiving space a
an optical axis is shorter than a veatidistance between each circular conical surface and the opticallailight blocking sheet i
received in the receiving space and has a polygonal opening, and an outside diameter of the light blocking sheetiarsaoraller
equal to a minimum diaeter of each circular conical surface.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :08/08/2017

(21) Application N0.201724028107 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A PACKAGING MATERIAL

(51) International classification
(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:A45D

:10 2016
010 163.6
:25/08/201
:Germany
‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)CARL FREUDENBERG KG
Address of Applicant :2 Hoehnerweg Weinheim Germany
69469 Germany
(72)Name of Inventor :
1)GROTEN, Robert Dr.

(57) Abstract :

The present disclosure envisages a packaging material having a microfilament sheet involving &yeagt The layer A include
melt-spun microfilaments and/or network filaments. The mplin microfilaments are bundled in form of a fleece with an avera
titre of less than 0.15 dtex. The microfilaments are bundled into a fleece by means of tgjditigenetwork filaments that are spli
at least partially, into elemental filaments with an average titre of less than 0.15 dtex by means of liquid jet smiidificati
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724028109 A
(19) INDIA
(22) Date of filing of Application :08/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DURABLE ROCK BIT FOR BLAST HOLE DRILLING

(51) International classification :F27D (71)Name of Applicant :
. :us 1)Varel International Ind. L.P.

(31) Priority Document No 62/372493|  Address of Applicant :Suite 124 1625 W. Crosby Carrolitc
(32) Priority Date :09/08/2011| Texas USA 75006 U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)Tony Jack Beavers

Filing Date ‘NA 2)Amnach Kongamnach
(87) International Publication No *NA
(61) Patent of Addition to ApplicatioNumber ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A rock bit for blast hole drilling includes: a bit body having a coupling formed at an upper end thereof, a plurality dene
dome formed between the legs, anldore formed through the coupling and the dome; a plurality of skirts, each skirt covering
formed between adjacent legs and each skirt mounted to edges of adjacent legs; a plurality of roller cones, each natzabtyr
mounted to a respectivbearing shaft of a respective leg; a row of gage cutters mounted to each roller cone; a row of inner ¢
mounted to each roller cone; one or more nose cutters mounted to each roller cone; and a center jet securediachechties.is
an insert
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724033331 A
(19) INDIA
(22) Date of filing of Application :20/09/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : OPTICALENS ASSEMBLY WITH DUAL MOLDED LENS ELEMENT AND ELECTRONIC
DEVICE INCLUDING SAME ASSEMBLY

(51) International classification :G02B 7/0(|(71)Name of Applicant :
(31) Priority Document No 10514145/ 1)LARGAN PRECISION CO., LTD.
(32) Priority Date :14/12/201 Address of Applicant :No.11, Jingke Rd., Nantun Dist.,
(33) Name of priority country :Argentna |Taichung City 408, Taiwan
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Ming-Ta CHOU
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

An optical lens assembly includes at least ons Eement, which is a dual molded lens elenEm. dual molded lens element
includes a light transmitting portion and a light absorbing porfitse. light absorbing portion is annular and surrounds a central
wherein a plastic material and a colditlee light absorbing portion are different from a plastic material and a color of the light
transmitting portion, the dual molded lens element is made by an injection molding method and formed integrally, tisedimihd):
portion includes a pluralityfesecond inner strigghaped structures, the second inner sthigped structures are regularly arranged
along a circumferential direction of the central axis, and the second innestsippd structures are disposed correspondingly to
connected to alprality of first inner stripshaped structures.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :27/09/2017

(21) Application N0.201724034250 A

(43) Publication Date : 108/2018

(54) Title of the invention : PRINTING MACHINE FOR SEAMLESS TEXTILES

(51) International classification :B41N 7/0C|(71)Name of Applicant :
(31) Priority Document No :62/400,091| 1)Kornit Digital Ltd.
(32) Priority Date :27/09/201 Address of Applicant :12 HaAmal Street, Park Afek, P.O.
(33) Name of priority country US.A 11781, 4809245 Rosh HaAyin, Israel Israel
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)SNIR, Ohad
(87) International Publication No *NA 2)BEN-ZUR, Ofer
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A printing machine and methodrfusing the same, for printing seamless fabrics provided in tube form, the printing machine
comprising a drum on which a tube of the fabric is fitted; and a print head placed in proximity to said drum to priettobt® th
fabric as it rotates on the dnu The print head moves axially on the drum to advance the printing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724034579 A
(19) INDIA
(22) Date of filing of Application :28/09/2017 (43) Pwlication Date : 10/08/2018

(54) Title of the invention : STRADDLED VEHICLE

. e :B62K (71)Name of Applicant :
(51) International classification 11/10 1)YAMAHA HATSUDOKI KABUSHIKI KAISHA
. :2016 Address of Applicant :2500 Shingai, Iweghi, Shizuoka 438

(31) Priority Document No 196553 8501, Japan
(32) Priority Date :04/10/2011| (72)Name of Inventor :
(33) Name of priority country :Japan 1)Ryuta SHIMIZU
(86) Intenational Application No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A straddled vehicle includes a tail lamp (35), disposed abowedaguard (32), and a license lamp (37), illuminating a license pl;
(38). A lamp base (55) of the tail lamp (35) includes a housing portion (61), holding and housing a light source (51), and a I
pedestal portion (62), being integral to the housindigo(61) and on which the license lamp (37) is mounted, upper fastening
portions (65), fastened to a frame (2) without interposition of the mud guard (32), and lower fastening portions (&4) t6esten

mud guard (32)A first wiring (71), supplying pwer to the license lamp (37), extends to a position higher than the mud guard
while passing between the mud guard (32) and the lamp pedestal portion (62) without penetrating through the mud guard (
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724034683 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A METHOD FOR OPERATING AN OPHEHRND ROTOR SPINNING DEVICEAND AN OPEN-END
ROTOR SPINNING DEVICE

(51) International classification :DO1H 1/14 (71)Name of Applicant :
(31) Priority Document No 1102016118708 | 1)SAURER GERMANY GMBH & CO. KG
(32) Priority Date :04/10/2016 Address of Applicant :LEVERKUSER STRASSE 65, 428¢
(33) Name of priority country :Germany REMSCHEID GERMANY Germany
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Veltmann, Niklas
(87) International Publication No NA
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The present invention relates to a method for operating areygkrotor spinning device (1) Wwitin exchangeable spinning rotor |
driven by a single motor. In accordance with the invention, the spinning rotor (2) is accelerated from a first rotatigri spzead
second rotation speed (n2), and the acceleration time (tA, tB) required for atiorléom the first rotation speed (n1) to the sect
rotation speed (n2) is acquired and evaluated as an evaluation parameter, or that the spinning rotor (2) is accelarftstd from
rotation speed (nl) for a specified acceleration time (tA, tB) lamde¢cond rotation speed (n2) reached during this time is acqui
and evaluated as an evaluation parameter. The invention further relates to teadpetor spinning device (1).
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(12) PATENT APPLICATION PURICATION (21) Application N0.201724028332 A
(19) INDIA
(22) Date of filing of Application :09/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : PORTABLE DEVICE AND ELECTRONIC KEY SYSTEM

(51) International classification :G04G (71)Name of Applicant :
. :2016 1)KABUSHIKI KAISHA TOKAI RIKA DENKI

(31) Priority Document No 159268 SEISAKUSHO
(32) Priority Date :15/08/201 Address of Applicant :260, Toyotachome, Ohguchcho,
(33) Name of priority country :Japan Niwa-gun, Aichi 4800195, Japan. Japan
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)ISHIGAKI, Tomohiko
(87) International Publication No " NA 2)KAWAMURA, Tetsuya
(61) Patent of Addition to Aplication Number ‘NA 3)KAWAMURA, Masayuki

Filing Date ‘NA 4)KOJIMA, Hiroaki
(62) Divisional to Application Number ‘NA 5)SOBUE, Kazunori

Filing Date :NA

(57) Abstract :

A portable device (3) used with a communication peer devican@ carried by a user (SU). The portable device (3) includes ar
reception circuit (32) for receiving a wireless signal (WE) from the communication peer device (2), a vibration sensiarctsat d
vibration of the portable device (3), and a microcorap(®1).The microcomputer (31) allows the reception circuit (32) to receiv
wireless signal (WE) when the vibration sensor (34) detects vibration of the portable device (3) and does not allovirthe rece
means (32) to receive the wireless signal jWien a first predetermined time length (T1) elapses without the receiving mean
of the portable device (3) receiving the wireless signal (WE) and the vibration sensor (34) detecting vibration of tealpeitab
(3). Figure 2 is the representatifigure
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724028473 A
(19) INDIA
(22) Date of filing of Application :10/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention TORQUE COMPENSATED WALKING BEAM ASSEMBLY WITH JOURNAL JOINT.

(51) International classification :B25C (71)Name of Applicant :
(31) Priority Document No :15/25581€| 1)DEERE & COMPANY
(32) Priority Date :02/09/201 Address of Applicant :DEERE & COMPANY, ONE JOHN
(33) Name of priority country ‘U.S.A. DEERE PLACE, MOLINE ILLINOIS, U.S.A. 61265 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)STEVEN R. FLIEARMAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A vehicle walking beam assembly includes a support beam and a mount ncemiipgured to rotatably mount the support beam
the chassis. A gear assembly with a gear train and a gear housing is supported by the support beam. The gear tragrearohitt
a first journal surface, and the housing includes a second jourfedesurhe walking beam assembly additionally includes an inj
drive assembly that delivers input torque from the engine to the gear train. Moreover, the walking beam assembly ieatiites
member connected to one of the gear housing and the gibar gar train. The reaction member is configured to transfer a rea
force between the chassis and the one of the gear housing and the gear of the gear train as the first journal susfacetieurnal
second journal surface.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/08/2017

(21) Application N0.201724028608 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : RING SPINNING MACHINE

(51) International classification
(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International PublicationdN

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B21G
:10 2016
115 257.9
:17/08/201
:Germany
‘NA

‘NA

:NA

‘NA

‘NA

‘NA

‘NA

(71)Name of Applicant :
1)SAURER GERMANY GMBH & CO. KG
Address of Applicant :LEVERKUSER $ASSE 65, 42897
REMSCHEID, GERMANY, GERMAN Company Germany
(72)Name of Inventor :
1)Graessle, Herbert

(57) Abstract :

The present invention relates to a ring spinning machine (1) with a plurality of spinning positions (2) comprising asys&fting
(16) and a suction tube (6) arranged at the output of the drafting system (16) which is connected to a suction dacb(@darioea
with the invention, the suction tube (6) is connected to an air passage (14) on the suction duct (7) by mednjsiof @gpal
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :16/08/2017

(21) Application N0.201724029010 A

(43) Publication Date : 10/08/2018

(54) Title of the inventioa : METHOD FOR DETERMINING THE TEMPERATURE OF A STRAND

(51) International classification :A23N
(31) Priority Document No 1102016115348
(32) Priority Date :18/08/2016
(33) Name of priority country :Germany
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :

1)SIKORA AG

Address of Applicant :BRUCHWEIDE 2, 28307 BREMEN

GERMANY Germany
(72)Name of Inventor :

1)GEERKEN, Norbert

2)BOLTE, Hilmar

3)SIKORA, Harald

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The invention relates to a method for determining the temperature of g stranch ar act e r i sthe dtrardys canveyed it

the direction of its

l ongitudinal
received in front of the background radiator, using a spatiedlyoré v i n g

a x i during thd conveyingathelsteandkisg r «
t h er ma lthe integealgs fornged acess & 0

measuring value area, which, at all times, completely detects the strand portion located in front of the backgroural tiagliator

t her mal
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724029435 A
(19) INDIA
(22) Date of filing of Application :19/08/2017 (43) Rublication Date : 10/08/2018

(54) Title of the invention : DUAL LENS DRIVING APPARATUS AND ELECTRONIC DEVICE

(51) International classification :G21C (71)Name of Applicant :
(31) Priority Document No 1062019311 1)LARGAN DIGITAL CO., LTD.
(32) Priority Date :09/02/201 Address of Applicant :No.11, Jingke Rd, Nantun Dist,
(33) Name of priority ountry :Argentina |Taichung City 40852, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Te-Sheng TSENG
(87) International Publication No " NA 2)Wen-Hung HSU
(61) Patent of Addition to Application Number ‘NA 3)Yung-Chun KANG

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstrat:

A dual lens driving apparatus includes a holder, a metal yoke, a carrier, a coil, a first magnet, a first elastic elensecbadd
elastic elemeniThe metal yoke is corresponding to the holder and includes a front end which includes a plaesadriaplurality
of step portions, and a level difference is between each of the step portions and the platerserfareier is movably disposed in
the metal yokeThe coil is disposed around the carriene first magnet is disposed in the metal g/dkhe first elastic element is
assembled on a side of the carrier facing the front end of the metallyaksecond elastic element is assembled on another sid
the carrier facing the holder.

No. of Pages : € No. of Claims : 1

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30295



(12) PATENTAPPLICATION PUBLICATION (21) Application N0.201724029569 A
(19) INDIA
(22) Date of filing of Application :21/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : APPARATUS AND METHOD FOR RECEIVING FINGERPRINT INFORMATION THROUGH
GUIDE

(51) International classification :GO6M (71)Name of Applicant :

o :10-2016 1)SAMSUNG ELECTRONICS CO., LTD.
(31) Priority Document No 0120280 Address ofApplicant :a Korean company of 129, Samsuog
(32) Priority Date :20/09/2011| Yeongtonggu, Suwonrsi, Gyeonggido 16677, Republic of Kore

:Republic |Republic of Korea

(33) Name of priority country of Korea |(72)Name of Inventor :

(86) International Application No ‘NA 1)Hee Kuk LEE
Filing Date ‘NA 2)Dae Kyu SHIN
(87) International Publication No " NA 3)Hyeong Wook YANG
(61) Patent of Addition to Application Number ‘NA 4)Yu Min JUNG
Filing Date ‘NA 5)Pil Joo YOON
(62) Divisional to Application Number ‘NA 6)Hae Dorg LEE
Filing Date ‘NA
(57) Abstract :

An electronic apparatus is provided. The electronic device includes a display, a fingerprint sensor disposed undey, tardiéspl
processor electrically connected with the display and the fingerprint sensor. The processiguser to set a fingerprint sensing
region at a location, which corresponds to a location where the fingerprint sensor is disposed, on the display if nieageatratu
enters a state for registering a fingerprint of a finger, to display a tildé @n the display such that the first guide at least partly
overlaps the fingerprint sensing region, to obtain first fingerprint information through the fingerprint sensing regidinggeth
touches the first guide, to display a second guide on #pegi such that the second guide at least partly overlaps the fingerprin
sensing region, and to obtain second fingerprint information through the fingerprint sensing region if the finger tosebheadhe
guide. Fig: 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724029627 A
(19) INDIA
(22) Date of filing of Application :22/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : BATTING TRAINING APPARATUS

(51) Interrational classification :A22C (71)Name of Applicant :
(31) Priority Document No :201610150| 1)William James PROWSE
(32) Priority Date :24/08/2016 Address of Applicant :C/O Michael Buck IP, PO Box 4361
(33) Name of priority country :Australia  |Lucia, QLD, 4067, Australia Australia
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)William James PROWSE
(87) International Publication No NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A batting training apparatus comprising: a first strap assembly comprising a first stragpimtected with a second strap, said fir:
and seond straps being securable to an upper arm of a user; a second strap assembly comprising one or more straps, saic
straps being securable to a forearm and/or wrist portion of the user; and a resilient connector for connecting theetiost atichp
assemblies; wherein during use the connector resists the second strap assembly from moving away from the first strap ass
thereby restricting movement of the user ©iEs forearm r«

pl g,
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724029985 A
(19) INDIA
(22) Date of filing of Application :24/08/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : MODULAR TORQUE COMPENSATED WALKING BEAMSSEMBLY FOR WORK VEHICLE.

(51) International classification :B62D (71)Name of Applicant :
(31) Priority Document No :15/25586C| 1)DEERE & COMPANY
(32) Priority Date :02/09/201 Address of ApplicantDEERE & COMPANY ONE JOHN
(33) Name of priority country ‘U.S.A. DEERE PLACE MOLINE ILLINOIS U.S.A61265. U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)STEVEN R. FLIEARMAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A walking beam assembly includes a support beam and a mount member configured to mount the support beacteahassih
Furthermore, the assembly includes a gear assembly that is supported proximate an end of the support beam. The gear as
includes a gear train and a gear housing. The gear train is operably coupled to a wheel hub. The gear housiallyehdteses
the gear train. Moreover, the walking beam assembly includes an input drive assembly with at least one movable patt toonfi
deliver an input torque from the vehicle engine to the gear train. The input drive assembly includesdaivenpatising that
substantially encloses the at least one movable part, The input drive housing is attached to the gear housing sutenitimaifahe
input drive housing is in fluid communication an interior of the gear housing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721000177 A
(19) INDIA
(22) Date of filing of Application :03/01/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : GRAVITY BASED AUTOMATIC SHRODHARA YANTRA WITH RETURN PIPE FLOW
TECHNOLOGY

(51) International classification ‘B62C|(71)Name of Applicant :
25/08 | 1)DR ANIRUDDHA SUDHIR MEHENDALE

(31) Priority Document No :NA Address of Applicant :HOUSE NG15, MARDEWADI AT/P
(32) Priority Date :NA [MASURE TAL- MALVAN DIST -SINDHUDURG 416608
(33) Name of priority country :NA |9403368501 Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)DR ANIRUDDHA SUDHIR MEHENDALE
(87) International Publication No NA 2)ROHAN MADAN LOHAR
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

This machine consist of thrgarts 1. lower part 2. supporting stand 3. upper part 1. LOWER PART:  This lower part
contains oil container, fluid pump, pipe assembly and drainBafore starting machine it needs to fill the container with oil/ dhe
dravya in this lowepart. Fluid pump mounted in this lower part pumps the oil/ dhara dravya to the upper part of the machine
facility to drain tap to drain out all oli/ dhara dravya from container easily. To reduce noise and vibrations of fluidrarmgall /
surface of lower section is coatadth heat lawn which used in automobile industry to reduce noise and vibration of engines.
2.STAND Stand holds all assembly of machine parts with adjustable height . Upper part of stand is easily movable in rotat
direction as well as back and forth directsmas to adjust dhara flow accurately on the forehead of patient . 3. UPPER PART
Upper part consist of a. Oil/ dhara dravya container b. Heater c. Temperatursensor d. Relay
board e. Precision temperature controller f. Switches g. Fuse box h. DC motor i. DC
power supply j. Crank mechanism k. Fipe assembly. . Fluid flow control tap m. Oscillation control
potentiometer n. Main switch This is India"s first "GRAVITY BASED AUTOMATIC SHIRODHARA YANTRA
WITH RETURN PIPE FLOW TECHNOLOGY". Instrumenavailable nowadays in the market are actually work on principle s
as water heater which used to pumping dhara dravya(fluid which used for shiro dhara), whatever hot fluids/ oil pourselgtbftt
motor pump on the forehead of the patient. Drawhmdke available methods/ machines in market is the flow of patients foreh
of varied speed, whereas in traditional / ancaatual shirodhara , the flow (GRAVITY METHOD) fall very gently on the fore he
of patient. This available pumping shirodaanethods hampers the principle of ancient shirodhara by avoiding/ neglecting gra
based flow. Our invented GRAVITY BASED AUTOMATIC SHIRODHARA YANTRA WITH RETURN PIPE FLOW
TECHNOLOGY provides smooth gravity based flow which follows basic principle @éahshirodhara method with noiseless
operation. To add more advantages of this machine, we can adjust temperature and eseilbaityrof pendulum / (Dolan gati) of
dhara. also we can adjust the flow of Dhara. No any assistant is required to tiperatechine. In simple wordge can describe th
GRAVITY BASED AUTOMATIC SHIRODHARA YANTRA WITH RETURN PIPE FLOW TECHNOLOGY FILL
IT........ SWITCH IT......JUST MONITORI!!!
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721000254 A
(19) INDIA
(22) Date of filing of Application :03/01/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A NOVEL 80 FACET ROUND SHAPED DIAMOND HAVING 16 HEARTS & 16 ARROWS AND
THE PROCESS OF MANURCTURING THE SAME.

. . :A01B|(71)Name of Applicant :

(51) International classification 1/00 1)Abhishek Golecha
(31) Priority Document No :NA Address of Applicant :110, Navyug Naganrfett Hill,
(32) Priority Date :NA |Tardeo, Opp. Bhatia Hospital, Mumb&)0 036, Maharashtra,
(33) Name of priority country :NA |India. Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)Abhishek Golecha
(87) International Publicatn No :NA 2)Pritesh Doshi
(61) Patent of Addition to Application Number ‘NA 3)Vishal Doshi

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The present invention a novel 80 facet diamond havingebts & 16 arrows and the process of manufacturing the same. In 57
round cut diamond, one normally starts faceting from the girdle (outer side of round cut) of a diamond. On the oth&0dhand ir
faceted cut diamond one starts faceting processthertable side (centre portion of round cut). Further, the bottom faceting in
facets round cut diamond starts from the culet (the most pointed part of a round cut diamond). The same even goesigtlt 8(
diamond but it ends at the cutlet its@lhus by using a specially devised tang and skilled worker one achieves 80 facet cut die
without losing extra weight and giving additional faceting adding brilliance, lustre, fire and value to the diamond.ef§so a v
beautiful flower in flower desigrsiachieved with the help of extra faceting done on the top side of a diamond.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721000490 A
(19) INDIA
(22) Date of filing of Application :05/01/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ORGANIC FIBER COMPOSITES AND USES THEREOF.

(51) International classification /A01B|(71)Name of Applicant :
1/00 1)ADSURE DATTATRAY NARAYAN

(31) Priority Document No :NA Address of Applicant :57/1A, CHETNA COLONY, NAV
(32) Priority Date :NA [NAGAPUR MIDC, NAGAR MANMAD ROAD,
(33) Name of priority country :NA [AHMEDNAGAR-414 111, MAHARASHTRA, INDIA.
(86) International Application No :NA |Maharashtra India

Filing Date :NA  [(72)Name of Inventor :
(87) International Publication No NA 1)ADSURE DATTATRAY NARAYAN
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention describes a method of making organic fiber composites and there use for the purpose of makikg obji
mallet, furniture profiles etc. Preferably the components of present organic fiber composites are fibars@bdgin like cotton ar
jute mixed with chemically activated reaction mixture comprising a resin, a catalyst and an optionally hardening agent
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201724®@D12 A
(19) INDIA
(22) Date of filing of Application :09/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : PIEZOELECTRIC ACTUATOR

(51) International classification :HO4R 9/0z|(71)Name of Applicant :
(31) Priority Document No :10513655| 1)Microjet Technology Co., Ltd.
(32) Priority Date :10/11/201 Address of Applicant :No. 28, R&D 2nd Rd., SciefRased
(33) Name of priority country :Argentina |Industrial Park, Hsinchu, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)MOU, Hao-Jan
(87) International Publication No " NA 2)HAN, Yung-Lung
(61) Patent of Addition to Application Number ‘NA 3)HUANG, Chi-Feng

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A piezoelectric actuator includes a suspension plate, an outer frame, at least one bracket and a piezoelectric cefdmic plate
suspension plate has a square shapgength of the sspension plate is in a range between 2mm and 4.9thensuspension plate
undergoes a curvy vibration from the middle portion to the periphery portion of the suspensiorhglateter frame is arranged
around the suspension platde at least one brackistconnected between the suspension plate and the outer frame for elastic
supporting the suspension plaiée piezoelectric ceramic plate has a square shaleagth of the piezoelectric ceramic plate is
equal to or less than a length of the susjpenglate.The piezoelectric ceramic plate is attached on a first surface of the suspen
plate.When a voltage is applied to the piezoelectric ceramic plate, the suspension plate is driven to undergo the curvy vibre
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724041492 A
(19) INDIA
(22) Date of filing of Application :20/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : HELICOPTER ROTOR TRANSMISSION

(51) International classification :F16F 15/1:|(71)Name of Applicant :
(31) Priority Document No :01536/16 1)Marenco Swisshelicopter AG
(32) Priority Date :21/11/201¢ Address of Applicant :Flugplatzare@ CH8753 Mollis,
(33) Name of priority country :Switzerlan«| Switzerland
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)KAstli Roman
(87) International PublicatioNo *NA 2)Stucki Martin
(61) Patent of Addition to Application Number ~ :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

In a helicopter rotor transmission (1) with a transmission housing (10), in which at least one central drive gear (b dssonciu
that itcan be rotated by at least one drive train (15), wherein by means of the drive gear (16) a plurality of planetary gaggs (
arranged on associated planetary gear carriers (11) defining planetary gear axes (P), mounted such that they carebgtate, w
rotatable rotor mast (14) can be rotatably driven about a central axis (Z) by means of a helicopter transmission (aethe ave
lubricant monitoring and replenishment intervals are to be significantly increased. This is achieved in that thertrelicopt
transmission (1) has a central cavity, in which runs a bearing mast (13) that is fixed in a locationally and rotatiomet|ywheoh is
held passing through the gear housing (10) at least partially in the direction of the central axis &), avherternally toothed gea
ring (12) of a rotatable rotor mast (14) can be rotated about the central axis (Z), with fixed rotation of the planstét$)gaaout
their planetary gear axes (P), such that the rotor mast (14) can be set in rotatieansyof a gear ring driver (140) attached to th
gear ring (12). (Fig. 3)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724043956 A
(19) INDIA
(22) Date of filing of Application :07/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : REACTOR FOR HYDROGEN PEROXIDE PRODUCTION

. e :C01B (71)Name of Applicant :

(51) International classification 15/00 1)EB Nuberg AB
(31) Priority Document No ;16516932 Address of Applicant :BadviksvArgen 75, 424 57 Gunnils
(32) Priority Date :20/12/201|Sweden Sweden
(33) Name of prioritycountry :Sweden |(72)Name of Inventor :
(86) International Application No ‘NA 1)BENGTSSON, Erik

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The present disclosure relates to a method of a hydatigarreactor for hydrogen peroxide production. The reactor comprises i
(16) for holding a quinone working solution and a gas head space above a surface (15) of said working solution. Thgoreactc
comprises a lower impeller (9) for, in the workisgjution, dispersing fresh hydrogen gas (4) introduced into the tank via a gas
pipe below said lower impeller. The reactor also comprises a hollow upper impeller (8), arranged above the lower ithpetbeki
for, in the working solution, dispsing hydrogen gas recycled from the gas head space via channels in said hollow upper img
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724043957 A
(19) INDIA
(22) Date of filing of Applcation :07/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AROMATIC SOLVENT FOR HYDROGEN PEROXIDE PRODUCTION

. e :BO1J (71)Name of Applicant :

(51) International classification 19/00 1)EB Nuberg AB
(31) Priority Document No ;16517542 Address of Applicant :75 BadviksvAagen Gunnilse SWEL
(32) Priority Date :29/12/201¢|424 57 Sweden
(33) Name of priority country :Sweden |(72)Name of Inventor :
(86) International Application No ‘NA 1)BENGTSSON Erik

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Applicéion Number :NA

Filing Date :NA

(57) Abstract :

The present disclosure relatesthe use of an aromatic solvent for solving quinone in a working solution for hydrogen peroxid
production in accordance with the anthraquinone process. The aromatic solvent has a flashpoint of at least 66A°C and a st
gravity of at most 0.95.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724044496 A
(19) INDIA

(22) Date of filing of Application :12/12/2017 (43) Publication Date : 10/08/2018
54) Title of the invention : ©UiTILEARNING DEVICE, PAPER
| DENTI FI CATI ON METHODO®U
(51) International classification :G0O7D 7/0(|(71)Name of Applicant :
. :2016 1)KABUSHIKI KAISHA TOSHIBA

(31) Priority Document No 245402 Address of Applicant L, Shibaura £home, Minateku,
(32) Priority Date :19/12/201/| Tokyo 1058001 Japan Japan
(33) Name of priority country :Japan 2)TOSHIBA INFRASTRUCTURE SYSTEMS &
(86) International Application No ‘NA SOLUTIONS CORPORATION

Filing Date ‘NA (72)Name of Inventa :
(87) International Publication No *NA 1)MATSUKI, Hiroshi
(61) Patent of Addition to Application Number ‘NA 2)NATORI, Naotake

Filing Date ‘NA 3)HASEBE, Mitsutake
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A learning device according to an embodiment includes an acquirer, an extractor, a plurality of processors, and arTidentifie
acquirer is configured to acquirgpaper sheet image which is a captured image of a paper sheet. The extractor is configured
a plurality of primary feature images having different objects to be recognized from the paper sheet image acquirequirgethe
The plurality of proessors are configured to perform respective convolution and pooling processes on the plurality of primat
images extracted by the extractor to generate a plurality of secondary feature images having different objects to bd.r€hegni
identifier is configured to sequentially update and learn a parameter set for identifying a sheet type of the paper sheet af ¢h
result of a combination process on each of the plurality of secondary feature images generated by the plurality of. gfigcEgdso
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724044578 A
(19) INDIA
(22) Date of filing of Application :12/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention MOLDING DEVICE FOR CARRYING OUT HOT MOLDING AND COLD MOLDING PROCESSE!

. e :B22F (71)Name of Applicant:

(51) International classification 3/105 1)SIDEL PARTICIPATIONS
(31) Priority Document No ;1662328 Address of Applicant :Avenue de la Patrouille de France,
(32) Priority Date :12/12/2011| 76930 OctevillesurMer, France France
(33) Name of priority country :France (72)Name of Inventor :
(86) InternationaApplication No ‘NA 1)CHOMEL Nicolas

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

The invention relates to a device (11) for molding contaimexde of thermoplastic material comprising-cd: shell holder (24) for

receiving an interchangeable molding shell having a bearing surface (18) taking support against a bearing surfaces{zd) of t|

holder (24)- a coldforming shell (12A) whose beag surface (18) is shaped so as to be in direct contact with the support fae
means for cooling (28, 30) of each shell holder (24); characterized in that it compriseshaft molding shell (12B, 12C) equipp

with heating means (32) whicleat its bearing surface (18)thermal insulation means (33, 34) which are interposed between t

bearing surface (18) of the hot molding shell (12B, 12C) and the support face (26) of the shell holder (24) . Figure 4
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724034789 A
(19) INDIA
(22) Date of filing of Application :29/09/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : CONTINUOUS AUTOMATED SYNCHRONIZATION OF AN AUD TRACK IN A MOVIE
THEATER

. . :HO4N (71)Name of Applicant :

(51) International classification 21/4307 1)Theater Ears, LLC
(31) Priority Document No :15/371,36! Addressof Applicant :20423, State Road 7, Suite F 18, Bo
(32) Priority Date :07/12/2011|Raton (FL) 33498, USA U.S.A.
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)Mangru, Danny

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A method for the continuous automated audio synchronization of an alternative audio track with the playteac&robtned audio
and video of a motion picture includes selecting a motion picture in a user interface to an audio synchronization apy@icatiiogn
in memory of a mobile computing device along with a corresponding movie theater in which the setgictegicture is schedule:
to be presented, and downloading an alternative audio file for the selected motion picture and the corresponding nmoVieethe
method also includes detecting a location of the mobile computing device. Finally, in resparmigdrmination that the mobile
computing device is proximate to the movie theater, a start time of a next scheduled presentation of the selectedurin pit
determined and audio synchronization of the alternative audio file triggered at a tinsevilihin a threshold of the determined st:
time.

£ 5
L]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724035502 A
(19) INDIA
(22) Date of filing of Application :06/10/2017 (43) Publication Date 10/08/2018

(54) Title of the invention : FRONT END FOR FULL DUPLEX CABLE MODEM

(51) International classification :H03J5/24¢|(71)Nameof Applicant :
(31) Priority Document No :62/447,14:| 1)CISCO TECHNOLOGY, INC.
(32) Priority Date :17/01/201 Address of Applicant :170 West Tasman Drive, San Jose,
(33) Name of priority country US.A California 95134, United States of America U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)John T. Chapman
(87) International Publication No " NA 2)Hang Jin
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Designs for a front ehfor suppressing adjacent channel interference (ACI) and adjacent leakage interference (ALI) in a full «
cable modem (CM) for a Data Over Cab l)metvoekare descebed. The @M irclad
an upstream (US) angl path receiving a digital US input signal and transmitting an aitalogerted US signal in a US frequency
range to a cable modem termination system (CMTS); a downstream (DS) signal path receiving an analog DS signal in ady:
range and convertg the analog DS signal into a digital DS signal; and an echo cancellation (EC) circuit configured to subtra
at least one of the analog DS signal and the digital DS signal, a correction signal generated from the digital US i signa
correcton signal generated from the analognverted US signal to generate an eclncelled digital DS input signal without ACI

and ALI.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724035717 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AGRICULTURAL MACHINE WITH SKIDS EQUIPPED WITH INTERCHANGABLE LINERS

(51) International classification :A01D34/66¢|(71)Name of Applicant :
(31) Prioity Document No 11660476 1)KUHN S. A.
(32) Priority Date :28/10/2016 Address of Applicant :4 IMPASSE DES FABRIQUE 6770
(33) Name of priority country :France SAVERNE FRANCE France
(86) International Application No :NA (72)Name of Inventor :
Filing Date :NA 1)WILHELM, J oA«
(87) International Publication No NA
(61) Patent of Addition to Application Number :NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Agricultural machine such as a disk mower, a swather or similar machine, resting at least partly in braced manner auriting it
use and provided with a working element (2) and with skids (4) designed to slide on tiwbaln these skids (4) are formed in
lower wall (3) of the said working element (2) or are integral with this lower wall (3), and each skid (4) is providetineitii5
having at least one frontal end and a frontal rim on each side of this frodtaAgricultural machine characterized in that at least
of the frontal rims of the liner (5) of each skid (4) has a relief (12), at least one part of which penetrates intoaiom¢Esit
formed in the corresponding skid (4).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724035821 A
(19) INDIA
(22) Date of filing of Application :09/10/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ELECTRICAL PUSHBUTTON SNAP SWIH WITH MEANS OF IDENTIFYING THE POSITION
OF THE PUSHBUTTON AND/OR OF THE DRIVING MEMBER

(51) International classification :HO1H13/3(|(71)Name of Applicant :
(31) Priority Document No :16195270.| 1)C&K COMPONENTS S.A.S.
(32) Priority Date :24/10/201¢ Address of Applicant :2 rue Berthollet, 39100 DOLE, Frar
(33) Name of priority country :EPO (72)Name of Inventor :
(86) International Application No ‘NA 1)Laurent KUBAT
Filing Date ‘NA 2)Mario DA MOTA PAIS
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention proposes a switch comprising an actuatianbeein the form of a pushbutton (18) comprising an actuating portic
(28) being arranged, when an external force is applied to the pushbutton (18), to be moved vertically relative to tHeehoesme
pushbutton upper position and a pushbutton lowsitipn, said pushbutton (18) and a tilting driving member (84) forming a mo
mechanical assembly, characterized in that it comprises electrical switching means (100, 200) for generating signadsivepré:
changes of position of the one (18) &rdf the other (84) of the two components of the movable assembly, said electrical sw
means including a sensing switch (100) for sensing the changes of position of the pushbutton (18) between its up@eTdibsiti
lower position, and a detéet) switch (200) for detecting the changes of position of the tilting driving member (84) between its
position and its lower position.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.20172404128A
(19) INDIA
(22) Date of filing of Application :21/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : ROTOR MAST

. e :B64C (71)Name of Applicant :

(51) International classification 27/00 1)Marenco Swisshelicopter AG
(31) Priority Document No :01535/16 Address of Applicant :Flugplatzareal 6, €453 Mollis
(32) Priority Date :21/11/201€| Switzerland
(33) Name of priority country :Switzerlan(|(72)Name of Inventor :
(86) International Application No ‘NA 1)KAstli Roman

Filing Date ‘NA 2)Stucki Martin
(87) International Publication No *NA
(61) Patent of Addition to Application Number  :NA

Filing Date ‘NA
(62) Divisionalto Application Number :NA

Filing Date :NA

(57) Abstract :

In a rotor mast (2) for a rotorcraft, wherein the rotor mast (2) can be coupled in a rotationally fixed manner to a dfige uni
helicopter rotor transmission (1), a rotor mast is to be provided for a rotorcraft, which allows a particudatly smning operation
This is achieved in that the rotor mast (2) is configured in two parts, and comprises a bearing mast (13) and an ddfer mast
wherein the outer mast (14), configured as a hollow body, is mounted, concentrically surroundeagitigerbast (13), such that it
can rotate about a central axis (Z) relative to the bearing mast (13), and wherein the outer mast (14) can be opanatitediyvatn
the helicopter rotor transmission (1), wherein the bearing mast (13) can be mouhtedototcraft in a locationally and rotationall
fixed manner, such that the outer mast (14) can be coupled with a main rotor in a rotationally fixed manner, and carmtaicet
with the helicopter rotor transmission (1).
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i B
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042008 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AIRCOOLING HEAT DISSIPATION DEVICE

(51) International classification :HO5K 7/2C|(71)Name of Applicant :
(31) Priority Document No :10513864!| 1)Microjet Technology Co., Ltd.
(32) Priority Date :24/11/201 Address of Applicant :No28, R&D 2nd Rd., ScieneBased
(33) Name of priority country :Argentina |Industrial Park, Hsinchu, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Shih-Chang CHEN
(87) International Pukzation No *NA 2)Jia-Yu LIAO
(61) Patent of Addition to Application Number ‘NA 3)Yung-Lung HAN

Filing Date ‘NA 4)Chi-Feng HUANG
(62) Divisional to Application Number ‘NA

Filing Date :NA

(57) Abstract :

An air-cooling heat dissipation device is provided for removing freat an electronic componerithe aircooling heat dissipation
device includes a base and an air pufiige base includes a passage, an introduction opening and a discharge dpenaigctronic
component is covered by the bashe electronic componerg disposed within the passadée air pump is fixed on the base and
sealing the edge of the introduction openMthen the air pump is enabled, an ambient air is introduced into the passage throt
introduction opening to remove the heat from theted®ic component, and the air heated by the electronic component is exha
through the discharge opening.

No. of Pages : ZNo. of Claims : ¢

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30313



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042010 A
(19) INDIA
(22) Date of fiing of Application :23/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AIRCOOLING HEAT DISSIPATION DEVICE

. e F21Vv (71)Name of Applicant :

(51) International classification 29/00 1)Microjet Technology Co., Ltd.
(31) Priority Document No ;10513865 Address of Applicant :No. 28, R&D 2nd Rd., SciefRased
(32) Priority Date :24/11/201¢€| Industrial Park, Hsinchu, Taiwan
(33) Name of priority country :Argentina |(72)Name of Inventor :
(86) International Application No ‘NA 1)Shih-Chang CHEN

Filing Date ‘NA 2)Jia-Yu LIAO
(87) International Publication No " NA 3)Yung-Lung HAN
(61) Patent of Addition to Application Number ‘NA 4)Chi-Feng HUANG

Filing Date ‘NA
(62) Divisional to Applcation Number :NA

Filing Date :NA

(57) Abstract :

An air-cooling heat dissipation device is provided for removing heat from an electronic comfddreeatscooling heat dissipation
device includes a supporting substrate, an air pump &edtssinkThe supporting substrate includes a top surface, a bottom su
an introduction opening and a thermal conduction plte.thermal conduction plate is located over the top surface of the supy
substrate and aligned with the introduntmpening.The electronic component is disposed on the thermal conductionTtateir
pump is fixed on the bottom surface of the supporting substrate and aligned with the introduction dpertegt sink is attached
the electronic componenthenthe air pump is enabled, an ambient air is introduced into the introduction opening to remove
from the thermal conduction plate.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042012 A
(19) INDIA
(22) Date of filing of Application :23/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : AIRCOOLING HEAT DISSIPATION DEVICE

(51) International classification :HO5K 7/2C|(71)Name of Applicant :
(31) Priority Document No :10513866:| 1)Microjet Technology Co., Ltd.
(32) Priority Date :24/11/201 Address of Applicant :No. 28, R&D 2nd Rd., SciefRased
(33) Name of priority country :Argentina |Industrial Park, Hsinchu, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Shih-Chang CHEN
(87) International Publication No *NA 2)Jia-Yu LIAO
(61) Patent of Addition to Application Number ‘NA 3)Yung-Lung HAN

Filing Date ‘NA 4)Chi-Feng HUANG
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

An air-cooling heat dissipation device includes a base and an air giraase includes a first surface, a second surface, an
accommodation chamber, an intamtion opening and plural discharge grooviese accommodation chamber runs through the fi
surface and the second surfatke introduction opening is formed in the first surface and in communication with the accomm
chamberThe plural discharggrooves are formed in the second surface and in communication with the accommodation ctza
electronic component is accommodated within the accommodation charhbeair pump is disposed on the first surface and se:
the edge of the introduction eping.When the air pump is enabled, an ambient air is introduced into the accommodation chal
through the introduction opening to remove the heat from the electronic component, and the heated air is exhausted pooalk
discharge grooves.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :12/12/2017

(21) Application N0.201724044729 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : OPENING ROLLEROR A ROTOR SPINNING MACHINE

(51) International classification :DO1H 4/32
(31) Priority Document No 1102016124635
(32) Priority Date :16/12/2016
(33) Name of priority country :Germany
(86) International Application No :NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)SAURER GERMANY GMBH & CO. KG
Address of Applicant :LEVERKUSER STRASSE 65, 428¢
REMSCHEID, GERMANY Germany
(72)Name of Inventor :
1)Geerligs, Jens
2)Winzen, Lothar

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

The invention relates to an opening roller (21) for a rotor spinning machine thas&asamth arrangement (26) with rows of teet
(27) as well as a rotor spinning maA-chine that has an opening roller (21) of this kind. In accordance with the in\estieto ok
arrangement (26) has annular segA-ments (28), with one segment (2§uahivith at least one row, and the sawA-tooth

arrangement (26) has helically arranged tooth rows (27).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724044775 A
(19) INDIA
(22) Date of filig of Application :13/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : PAPER SHEET FEEDING UNIT

. e :A47D (71)Name of Applicant :
(51) International classification 13/02 1)GLORY LTD.
. :2016 Address of Applicant :d, Shimoteno £home, Himejishi,

(31) Priority Document No 241352  |Hyogo 6708567 Japan
(32) Priority Date :13/12/2011|(72)Name of Inventor :
(33) Name of priority country :Japan 1)Fumiaki KOGA
(86) International Application No ‘NA 2)Takashi KANESHIRO

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A paper sheetefeding unit includes: a plurality of feed rollers; a plurality of gate rollers respectively disposed opposite to the
of feed rollers in a on&o-one relationship; a biasing member that biases the plurality of gate rollers individually in i@clioéthe
plurality of feed rollers; and a supporting member that supports the plurality of gate rollers and the biasing member.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724046823 A
(19) INDIA
(22) Date of filing of Application :27/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : MECHANISM FOR MONITORING AND ALERTS OF COMPUTER SYSTEM APPLICATIONS

(51) International classification :G06C (71)Name of Applicant :
(31) Priority Docunent No 11663499 1)BULL SAS
(32) Priority Date :29/12/201 Address of Applicant : RUE
(33) Name of priority country :France CLAYES SOUS BOIS FRANCE France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Bruno DEMEILLI EZ
(87) International Publication No " NA 2)Christophe GERMAIN
(61) Patent of Addition to Application Number ‘NA 3)Florent ROCHETTE
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

The present invention relates to a system comprising at least one computer machine and a software or code executaloleirg
for implementing a mechanism for monitoring performanckapplications of an application chain, the system comprising a
computer hardware and software arrangement forming a measuring repository (1) on the one hand for measuring by const
probes installed on resources for measuring levels of use ofcesaf applications during periods of degradation of performan
one or more applications of the application chain, and on the other hand, by application and by period of the applicaiioa chi
memory (11) storing these levels of use in the miéaguepository (1), characterized in that the hardware and software arrange
of the system is further operable t@stablish a repository of use (2) of data of the measuring repository by defining and storil
least one memory (21, 22, 23, 2BY,resource and by application, thresholds (Smin, Sint, Smax) of acceptable performance c
level of use of the measuring repository lgpnstitute a categorization module (3) of performance problems as a function of
measuring (1) and use (2) reposiés; and implement an alert mechanism (4) when the monitoring mechanism detects a
performance problem of one or more applications in the application chain or when the problem is resolved. (Fig.1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724046838 A
(19) INDIA
(22) Date of filing of Application :27/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : A METHOD AND A SYSTEM FOR MONITORING BATCH PROCESSING OF APPLTCZNS
EXECUTED IN IT INFRASTRUCTURE

(51) International classification :G08G (71)Name of Applicant :
(31) Priority Document No 11663518 1)BULL SAS
(32) Priority Date :29/12/201 Address of Applicant RUE JEAN JAURBES
(33) Name of priority country :France CLAYES SOUS BOIS FRANCE France
(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)JosA Ignacio ALVAREZ MARCOS
(87) International Publication No *NA 2)Bruno DEMEILLIEZ
(61) Patent of Addition to Application Number ‘NA 3)Florent ROCHETTE

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relates to a method and a system for monitoringto{BA) processing of applications executed in IT
infrastructure (FW), the method being implemented by monitoring software (LS) configured for detection (60) of at least one
congestion incident (EC) of the computing resources of said infrastructure (fMrdadentification (70) of at least one batch (B:
at the origin of said incident (EC), by way of the following step=cording (50) of the usual consumption (CM) of said resourc
the batches (BA); follow-up (51) of the execution of the bagsh(BA) over time; .measuring (52), by a monitoring tool (SU), of
instantaneous consumption (CI) of said resourcesmparison (53), for said identification (7@gtween the instantaneous
consumption (Cl) and the usual consumption (CM) of eatcheobatches (BA) executed during a period (PE) close to the incide
(EC). Figure 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042042 A
(19) INDIA
(22) Date of filing of Application :231/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SEMICONDUCTOR DEVICE AND SEMICONDUCTOR DEVICE PACKAGE INCLUDING THE
SAME

(51) International classification HOLL (71)Name of Applicant :

33/00 1)LG INNOTEK CO., LTD.
. :10-2016 Address of Applicant :98, Huano, Junggu, Seoul 04637
(31) Priority Document No 0157704 |Republic of Korea Republic of Korea
(32) Fiority Date :24/11/2011|(72)Name of Inventor :

‘Republic 1)Byeang Jo KIM

(33) Name of priority country of Korea 2)Rak Jun CHOI

(86) International Application No ‘NA 3)Hyun Jee OH
Filing Date ‘NA

(87) International Publication No i NA

(61) Patent of Addition to Application Number :NA
Filing Date ‘NA

(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

Disclosed are a semiconductor device and a semiconductor device package including the same, the semiconductor device
emitting structure that includes: a first semiconductor layemiggaduminum; a second semiconductor layer having aluminum; a
active layer having aluminum and provided between the first semiconductor layer and the second semiconductor laysitythe
exhibited in the second semiconductor layer range betwéest minimum intensity of the secondary ions and a first maximum
intensity of the secondary ions, and the intensity exhibited in the first semiconductor layer include a second mininitynofitiien:
secondary ions, the second minimum intensity beirfgraifit from the first minimum intensity, and at a first prescribed distance
a surface of the second semiconductor layer, the second semiconductor layer exhibits a first intermediate intensatyrafahe s
ions corresponding to the second minimuntensity, which is between the first minimum intensity and the first maximum inten
wherein the first maximum intensity occurs at a second prescribed distance from the first prescribed distance, whedditha ra
second prescribed distance (W1}he first prescribed distance (W2) is within a range of 1:0.2 to 1:1.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :24/11/2017

(21) Application N0.201724042205 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : WORK VEHICLE DRIVE WITH COMPACT MULTSPEED SHIFT ASSEMBLY.

(51) International classification :F16H 3/6€|(71)Name of Applicant :
(31) Priority Document No :15/37361%| 1)DEERE & COMPANY
(32) Priority Date :09/12/201 Address of Applicant :ONE JOHN DEERE PLACE,
(33) Name of priority country ‘U.S.A. MOLINE, ILLINOIS, U.S.A. 61265 U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)RANDALL L. LONG
(87) International Publication No *NA 2)CECIL H. WISE
(61) Patent of Addition to Application Number ‘NA 3)G. WILLIAM DETRICK
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A drive assembly includes a drive housing, a beamioginted wheel mount configured to rotate about a rotation axis with respe
the drive housing, and a shift assembly coupled between an input shaft and the wheel mount to seleetablgtzausf the wheel
mount various rotational speeds. The shift assembly includes a gear set and a brake arrangement. The gear set hasid &irst
second gear, each being rotatable by the input shaft independent of the other. The brake atraagenfiest brake component ar
second brake component. During rotation of the wheel mount at a first rotational speed, the first brake componentfiysilgeat
with respect to the drive housing. During rotation of the wheel mount at a sec¢atiolnal speed, the second brake component b

the second gear with respect to the drive housing.

L5
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042240 A
(19) INDIA
(22) Date of filing ofApplication :24/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : TRANSPARENT MATT INK FOR THE PROTECTION OF CERAMIC COATINGS

(51) International classification :B41J 2/16 (71)Name of Applicant :

(31) Priority Document No ‘EP16020473| 1) SOCI EDAD ANéANI MA MI NERA

(32) Piority Date :29/11/2016 |ARAGONESA

(33) Name of priority country :EUROPEAN Address of Applicant_:lndependencia 21, 3A° 50001
UNION ZARAGOZA, Spain Spain

(86) International Application No ‘NA (72)Name of Inventor :

Filing Date ‘NA 1)Miguel A ngel CABALLERO LéAPE:
(87) International Publication No *NA 2)JoaquAn Javier PEAREZ APARIC
(61) Patent of Addition to Application Number :NA 3) Sandra NAVARRO PéaREZ

Filing Date ‘NA 4) Ana ALéRAnsS COLLADO
(62) Divisional to Application Number ‘NA 5)Silvia REVERTERIBA & 60 EZ

Filing Date :NA

(57) Abstract :

Transparent matt ink for the protection of ceramic coatings Ink for the decoration of cebgests which, when used in inkjet
printing on ceramic tiles, has the advantage of affording a transparent matt coating after firing, which improves tioe tesista
abrasion of the decorations on finished ceramic objects. To manufacture the inklareystterial can be used, comprising in its
formulation, silicon oxide, aluminium oxide and lithium oxide which, following a process of synthesis by calcinationisgites r
eucryptite crystalline substance.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042284 A
(19) INDIA
(22) Date of filing of Application :24/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : STRADDLED VEHICLE

. o :B62K (71)Name of Applicant :
(51) International classificam 11/04 1)YAMAHA HATSUDOKI KABUSHIKI KAISHA
. :2016 Address of Applicant :2500 Shingai, lwathi, Shizuokeken

(31) Priority Document No 230194 4388501, Japan
(32) Priority Date :28/11/2011|(72)Name of Inventor :
(33) Name of priority country Japan 1)Yasushi TAKEMOTO
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Adition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

A body frame (3) is not disposed forward of a front wall of each of a cylinder member (35), a cylinder head (41), acdaeheac
(45), and does not overlap each fronthwéthe cylinder member (35), cylinder head (41), and head cover (45) in the front viev
vehicle.An actuator body (73) is attached to the head cover T4 actuator body (73) has a center (P) thereof located rearwa
cylinder axis (L) in e side view of the vehiclé cylinder unit (33) is inclined so that the actuator body (73) overlap neither a r
main frame (6R) nor a left main frame in the side view of the vehicle.
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(12) PATENT APPLICATON PUBLICATION (21) Application N0.201724035893 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : THREAD SPLICING DEVICE FOR A WORKSTATION OF A TEXTILE MACHINE THAT
PRODUCESPACKAGES

(51) International classification :B65H67/085 |(71)Name of Applicant :
(31) Priority Document No 1102016119542 | 1)SAURER GERMANY GMBH & CO. KG
(32) Priority Date :13/10/2016 Address of Aplicant :LEVERKUSER STRASSE 65, 4289
(33) Name of priority country :Germany REMSCHEID, GERMANY Germany
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Schatton, Siegfried
(87) Intenational Publication No NA
(61) Patent of Addition to Application Numbe:NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The invention relates to a thread splicing device (10) for a workstation (2) of a textile machine (1) that produeesicss
packages, comprising a splicing prism (34), which can be fastened ondistrétiuting element (18) and which has a splicing
channel (35) to which compressed air can be applied, and comprising a thread feeder (38), which is arranged atrarditi@nce
splicing prism (34) and which is mounted for limited rotation. According to the invention, a thread guiding groove (46) for
accommodating the thread ends of upper and lower threads (31, 32) is arranged in the region of the splicing prisnfii&aghanc
like outlet opening (48) is arranged on each outlet side of the splicing channel (35) of the splicing prism (34), eathootlehi
openings (48) has an accommodating bore (30) for a small holding and opening tube (17).

No. of Pages : zNo. of Claims : °

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30324



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724035906 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : CONNECTABLE CAP

(51) Internaibnal classification :B65D51/2¢|(71)Name of Applicant :
(31) Priority Document No :15/290,42:| 1)McConnell, Thomas E.
(32) Priority Date :11/10/201¢ Address of Applicant :1568 Calzada Avenue, Santa Y@éz
(33) Name of priority country :U.S.A. 93460, United States of America. U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)McConnell, Thomas E.
(87) International Publication No NA 2)WANG, Qiangian
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A reusable cap for a container comprising a central body extending along a central axis with a lower end that isadppreadd
that is closed by a top plate, wherein the lower end is rotatably engageable with the top end of a similar cap; axdkinthat
around the central axis to surround the central body with an inner edge adjacent to the central body anthgooigpezige and i
radially spaced from the central body by a plurality of tabs to form an open space allowing air passage; a pluralitalof exter
cooperating engaging formations on said skirt, wherein the plurality of external cooperating engaggtigrisrcomprise at least ¢
male engaging formation and at least one female engaging formation; and wherein the male engaging formation is a protru
extending radially outward from said skirt and the female engaging formation is defined by an indent.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724035907 A
(19) INDIA
(22) Date of filing of Application :10/10/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SINGLEKBOE-TYPE BRAKE APPARATUS

(51) International classification :B61H15/0(|(71)Name of Applicant :

o :10-2016 1)TAECHUL industrial Co. LTD
(31) Priority Document No 0132212 Address of Applicant :5, Seong sem 36 angil, DalseaGu,
(32) Priority Date :12/10/201¢|Daegu, Korea Republic of Korea

:Republic 2)CHO, Won Bong

(33) Name of priority country of Korea |(72)Name of Inventor :

(86) International Application No ‘NA 1)CHO, Won Bong
Filing Date ‘NA 2)LEE, Yulhee
(87) International Publication No *NA 3)LEE, Sanghi
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

Disclosed herein is a single shiypebrake apparatud.he single shogéype brake apparatusincludes: an integrated sideways

© 01 U &lhaped single brake shoeconfigured to form an open ring shape,to be integrated into a single body, and to have
region on one side thereof so thasisubjected to external force in a direction where it is extended to both sides thereof; a cyl
installed in the separation region, and configured to provide the external force; and a friction materialcoupled to the outer
circumferential surfaceof éhbrake shoe, and installed to selectively come into contact with a brake drum as the brake shoe i
extendedThe friction coefficient of the friction material is considerably lower than that of a common brake friction material,
brake factor is almdsdentical to that of a brake apparatus having two shoes.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724036463 A
(19) INDIA
(22) Date of filing of Application :13/10/2017 (43) PublicatiorDate : 10/08/2018

(54) Title of the invention : ATTACHMENT MEMBER FOR AN ARCHITECTURAL COVERING

(51) International classification :E06B9/46 | (71)Name of Applicant :
(31) Priority Document No :62/408,57.| 1)Hunter Douglas Inc.
(32) Priority Date :14/10/201 Address of Applicant :1 Blue Hill Plaza Pearl River, NY
(33) Name of priority country ‘U.S.A. 10965 UNITED STATES OF AMERICA U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)RONALD HOLT
(87) International Publication No " NA 2)STEPHEN T. WISECUP
(61) Patent of Addition to Application Number ‘NA 3)ARNOLD DECARLO
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstrat:

An attachment memberfor coupling a shade material of an architectural covering to a rail member.The attachment member
mayinclude a first portion arranged to perform a first function affecting the shade material in a first manner, andpogénond
arranged to perform a second function affecting the shade material in a second Maafiiest portion may be arranged to couple
the shade material to the rail member, such as coupling the shade material within the rail Meendeszond portion may be
arranged to affect a portion of the shade material with respect to the rail member, such as affecting a portion of tia¢esiahde r
external to the rail member.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042582 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : WIRELESS COMMUNICATION SYSTEM, SHIELDED YARD WIRELESS COMMUNICATION
SYSTEM, AND WIRELESS COMMUNICATIONDEVICE

(51) International classification :H04B 7/0C|(71)Name of Applicant :
. :2016 1)HITACHI, LTD.

(31) Priority Document No 229764 Address of Applicant :®, Marunoubi 1-chome, Chiyod&u,
(32) Priority Date :28/11/201/| Tokyo 1038280 Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Ken TAKEI

Filing Date ‘NA
(87) InternationbPublication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA

(57) Abstract :

In a wireless communication system (1100), wireless communication devices (301, 301b) are disposed, each includingotved
antennas (21, 22a transmitter (301T), and a receiver (301R) using rotating polarized wave having a changeable transmissi
frequency (¥C). Specific codes (CC1, CC2) are assi gfmsed
code (CC1) a superimposed on a first carrier wave. In a second device, the transmitted wave is received to reproduce the
with the codes (CC2) assigned to the second device and the shared code assigned to the first device. The second dsvice t
secom information through modulation using the code thereof. The first and second devices adjust the propagation frequen
maximum ratio in intensity of a signal reproduced with the code assigned to another device (301b) to a signal reprodueed v
code assigned to the own device (301). [Figure 1]
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042623 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 108/2018

(54) Title of the invention : WIRELESS SYSTEM, AND ELEVATOR CONTROL SYSTEM AND SUBSTATION MONITORIN
SYSTEM INCLUDING SAME

(51) International classification :H04B 7/0C|(71)Name of Applicant :
. :2016 1)HITACHI, LTD.

(31) Priority Document No 229672 Address of Applicant :®, Marunouchi ichome, Chiyod&u,
(32) Priority Date :28/11201€| Tokyo 1038280 Japan Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Ken TAKEI

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Applicatio Number :NA

Filing Date ‘NA

(57) Abstract :

A wireless system kdws for selectively using, and communicating through, wireless propagation paths between radio device
overthe-horizen communication environment. Also an elevator control system and a substation monitoring system using thi
provided. The wieless system includes a transmitter having: two spatially orthogonal antennas; and a transmission circuit t
transmits a signal having an information signal spread with one code and then superimposed on ajpolzula€gt wave, along
with a signal lving the same information signal spread with two different codes and then superimposed on orthogonal stati
polarized waves, which are orthogonal to each other, and a receiver having: at least one antenna; and a receptibtasiesudt tr
difference between the sum of two operation results obtained by despreading with two different codes a signal received thrt
staticallypolarized waves, and an operation result obtained by despreading with one code a signal received through-a circtL
polarized wave.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042660 A
(19) INDIA
(22) Date of filing of Application :28/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention TELESCOPIC ROLLER SUPPORT FOR SUGARCANE KNOCKDOWN ROLLER.

. e :AO1N (71)Name of Applicant :

(51) International classification 53/00 1)DEERE & COMPANY
(31) Priority Document No :15/387877 Address of Applicant :ONE JOHN DEERE PLACE,
(32) Priority Date :22/12/201/|MOLINE, ILLINOIS, U.S.A,, 61265 U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International ApplicatiotNo ‘NA 1)KENT M. ALMEIDA

Filing Date ‘NA 2)MICHAEL L. HALBROOK
(87) International Publication No *NA 3)ERIC P. RICHARD
(61) Patent of Addition to Application Number ‘NA 4)ERIC L. BAKER

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A sugarcane harvester coriges a frame, a knockdown roller, and a telescopic roller support mounted to the frame and to wt
knockdown roller is mounted. The roller support is configured to telescope to cause linear movement of the knockdostlatina
to the frame.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724042835 A
(19) INDIA
(22) Date of filing of Application :29/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR ANUFACTURING STATOR, STATOR, AND MOTOR

(51) International classification :HO2K 1/0C|(71)Name of Applicant :
. :2016 1)Nidec Techno Motor Corpaation

(31) Priority Document No 233183 Address of Applicant :338 Kuzetonoshicho, Minamiku,
(32) Priority Date :30/11/2011|Kyoto 6018205 Japan
(33) Name of priority country :Japan (72)Name of Inventor :
(86) International Application No ‘NA 1)Tatsuya YOSHIDA

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A method for manufacturing a stator includes a stator piece preparation step of preparing stst@agieof which includes a cort
segment, an insulator, and a conducting wire wound around the core segment with the insulator therebetween; and egofe
covering the stator pieces with a resin matefibk covering step includes an arrangenségp of arranging the stator pieces in an
annular shape with a central axis as a center in a mold, and a hardening step of injecting the resin material intothbaraddia:
the resin materialn the arrangement step, a tooth portion of each cgmaeset is arranged to extend radially outward from a cor
back portion of the core segment to abut against an inside surface portion of the mold in a radial direction, and tkepootie s
of circumferentially adjacent ones of the core segments exegad to be in contact with each other.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724047108 A
(19) INDIA
(22) Date of filing of Application :28/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : DEVICE AND METHOD FOR MONITORING AND ALLOCATING RESOURCES OF IT
INFRASTRUCTURES

(51) International classification :G06D (71)Name of Applicant :
(31) Priority Document No 11663520 1)BULL SAS
(32) Priority Date :29/12/201 Address of Applicant :RUE JEAN JAURES, 78340 LES
(33) Name of priority contry :France CLAYES SOUS BOIS, FRANCE France
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)Wajih CHAABANE
(87) International Publication No *NA 2)Bruno DEMEILLIEZ
(61) Patent of Addition to Application Number ‘NA 3)Florent ROCHETTE
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The preseninventionrelatestoadevice and a method for monitoring and allocating resourcesofthe IT infrastructuresforanapp
chain, as a functionof an estimation of the consumption of resourcesofuserswhoaredistributed between different profiles in
determiredas a functionofbusiness actions taken by users and their control over the application chain. (Fig.1)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724047113 A
(19) INDIA

(22) Date of filingof Application :28/12/2017 (43) Publication Date : 10/08/2018
(54) Title of the invention DEVI CE FOR PROCESSI NG LAI
(51) International classification :HO2K (71)Name of Applicant :
(31) Priority Document No 11663537 1)ATOS INTEGRATION
(32) Priority Date :30/12201¢ Address of Applicant :80 QUAI VOLTAIRE 95870 BEZON
(33) Name of priority country :France FRANCE France
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Gabriel KEPEKLIAN
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Applicabn Number ‘NA
Filing Date :NA
(57) Abstract :
The presentinventionrelats t o a device for processing | arge©ufiscal e
hardware and software assembly constituting a front ©umi

and if needed restoringdatao t hi s medi um, the front©ufiend delivering
processings, traces are collected and stored in a storage and memory architecture during execution of processindhaperatio
platform producing datawhic supply a deci sion®©ufimaking device compri s
rules for either triggering actions or initiating seefsad:
processing device. (§il)
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724047301 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : CIRUIT BREAKER WITH INTEGRATED ULINK

(51) International classification :G04G (71)Name of Applicant :
(31) Priority Document No :15/395,76| 1)Carling Technologies, Inc.
(32) Priority Date :30/12/201 Address of Applicant :60 Johnson Ave, Plainville, CT 060
(33) Name of priority country US.A 1177, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Michael Fasano
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A circuit interrupter having a moveable contact arm that forms part of the linkage assembly that connects to thiéhbandiesabl
contact arm positioned essentially vertically in the circuit interrupter housing and positioned such that any arc tpatislelvaion

in a direction away from the moveable contact arm. The moveable contact arm moveable about twanpgwehpaithe contacts ¢
opening and closing, one of the two pivots positioned in a curved channel to slidingly move in the channel during opelosigg
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724047318 A

(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : BOTTOM VENTING CIRCUIT BREAKER

(51) International classification :HO2M (71)Name of Applicant :
(31) Priority Document N :15/395,82!| 1)Carling Technologies, Inc.
(32) Priority Date :30/12/201 Address of Applicant :60 Johnson Ave, Plainville, CT 060
(33) Name of priority country US.A 1177, U.S.A.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Michael Fasano
(87) International Publication No :NA 2)Steven Tommell
(61) Patent of Addition to Application Number ‘NA 3)Nicholas Ryan Goodine
Filing Date ‘NA 4)James Bugryn
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A circuit interrupter having a first plate on which a stationary contact is positioned where the flow of electrical leaught the
first contact and first jpte cause a magnetic field to form around the stationary contact such that an arc that may form in the
of the stationary contact is urged toward arc extinguishing plate and vented out the bottom of the housing of thesiogidrinh
one canfiguration the venting is formed as a split vent path to direct the venting of gas and debris in a controlled manner.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201724047330 A
(19) INDIA
(22) Date of filing of Application :29/12/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : GAS DOME STRUCTURE FOR A SEALED, THERMALLY INSULATING TANK

:B60K (71)Name of Applicant :
(51) International classification 15/07 F21\| 1)GAZTRANSPORT ET TECHNIGAZ
29/15 Address of Applicant :1, route de Versailles, 78470 SAIN
(31) Priority DocumenNo ;1751087 |REMY LES CHEVREUSE, France. France
(32) Priority Date :09/02/201 | (72)Name of Inventor :
(33) Name of priority country :France 1)SORREGUIETA-AZADER, Bruno
(86) International Application No ‘NA 2)CAPDEVILLE, Jean-Damien
Filing Date ‘NA 3)FREMINET, Mathias
(87) International Publication No " NA 4)CASTAING, Mathieu
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The invention relates to a gas dome structure (1) intended for a sealed, thermally insulating tank and coram@iad:pipe (10)
equipped with a connecting flange (18) and a lower longitudinal end (15) intended to pass through the taakowef; (19) that is
fixed to said connecting flange (18)a gasket (20) that is compressed between the cover (19) arahtiecting flange (18);a
vapour collecting pipe (3, 17) that passes hermetically through a wall of the sealed pipéh€l6galed pipe (10) comprising a
carrier plate (29) that supports an insulating plug (30) that seals the upper portion ofatiegea(10). Figure 1 is the represents
figure.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627027727 A
(19) INDIA
(22) Date of filing of Application :12/08/2016 (43) Publication Date 10/08/2018

(54) Title of the invention : IMMUNITY ENHANCING THERAPEUTIC VACCINE FOR HPV AND RELATED DISEASES

(51) International
classification

(71)Name of Applicant :

‘CO7K19/00,C12N15/861,C12N7/ 1)SHENZHEN TAILAI BIOPHARMACEUTICALS LLC

(31) Priority Document No :201410017909.8 Address of Applicant :Room 1205 Building No.1 Shenguc
(32) Priority Date :15/00/2014 Plaza 69 Nonglin Road Xiangmihulu Street Futizstrict
(33) Name of priority countr:China Shenzhen Guangdong 518040 China
(86) International ) (72)Name of Inventor :
Application No :556/'5/1?%21%15/070789 1)BIAN Tao
Filing Date ' 2)LI Juan
§\1807) International Publlcatlc:WO 2015/106697 3)XIAO Xiao
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to ‘NA
Application Number :NA

Filing Date

(57) Abstract :

Provided is an immunity enhancing therapeutic vaccine comprising a gene vector based on recombinant adenovirus and tr
elements: 1) an HPV antigen including the E6 and E7 multivalent fusion proteins of HPV types 16 and 18; 2) an immunolog
adjuvant protein fused with said antig@hich protein may be a heat shock protein (HSP) of mycobacterium tuberculosis; 3) a
immunostimiant factorwhich may be granulocyte macrophage colony stimulating factor (GM CSF). The present vaccine is |
the treatment of human papillomavirus infections and related diseases.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727013003 A
(19) INDIA
(22) Date of filing of Application :11/04/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : EXTENDED RELEASE FORMULATION OF CARBA MAZEPINE

(51) International
classifcation

(71)Name of Applicant :

:A61K31/724,A61K31/403,A61K9/1 1)PAREEK Suresh

(31) Priority Document NG:NA Address of Applicant :A 223 to A 229 Wwani Industrial
(32) Priority Date ‘NA Estate Western Express Highway Goregaon (E) Mumbai 40C
(33) Name of priority ‘NA Maharashtra India
country ' ' (72)Name of Inventor :
’(A\Sr?glilgggnna}\l%nal ‘PCT/IN2014/000598 1)PAREEK Suresh
:16/09/2014

Filing Date

Sjg"'g‘;fi;”nam”a' WO 2016/042563

(61) Patent of Addition to .

Application Number mﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number :NA
Filing Date '
(57) Abstract :

The present invention relates to a dry ready to use modified release dosage formulation for Cpithechezage forms and its sal
and derivatives thereaf process for preparing extended release tablet using INSTAMODEL (A43D00047) manufactured by
Cures Private Limited Mumbai India thereof also use thereof as additive to animdiofegsland fod supplements and also
cosmetic and pharmaceutical compositions. Invention also relates to ready to use modified release compositions capablheyc
release of Carbamazepine at various dosage stramgtitess for production thereof and also useethf as formulated
pharmaceutical compositions.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/04/2017

(21) Application N0.201727013012 A

(43) Publication Date : 10/¢3018

(54) Title of the invention : EXTENDED RELEASE FORMULATION OF ACECLOFENAC

(51) International classificatic:A61K47/30,A61K9/54,A61K9/2
(31) Priority Document No  :NA

(32) Priority Date :NA

(33) Name of priority country :NA

(86) Intenational Application -PCT/IN2014/000599

(71)Name of Applicant :
1)PAREEK Suresh
Address of Applicant :A 223 to A 229 Virwani Industrial
Estate Western Express Highway Goregaon (E) Mumbai 40C
Maharashtra India

" Filing Date 16/09/2014 (712))::22;;:('2\;?2;?: :
5\1807) International Publication ‘WO 2016/042564
(61) Patent of Addition to ‘NA
Application Number :NA
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’
(57) Abstract :

The present invention relates to a dry ready to use modified release dosage formulation for Aceclofenac dosage fosaits amd
derivatives thereod process for preparing extended release tablet using INSTAMODEL (A43D00045) manufagticea Cures
Private Limited Mumbai India thereof also use thereo f as additive to animalféesidsand food supplements and also cosmetic

pharmaceutical compositions. Invention also relates to ready to use modified release compositions cepaldérgf release of
Aceclo fenac at various dosage strergiirocess for production thereof and also use thereof as formulated pharmaceutical

compositions.
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(12) PATENT APPLICATION PUBLICATION (21) ApplicationN0.201727013299 A
(19) INDIA
(22) Date of filing of Application :13/04/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : CARCASS BUILDINGS CONSTRUCTIONS MADE WITHOUT CROSSBARS

(51) International classification :E04H9/02 (71)Name of Applicant :
(31) Priority Document No :a 2014 10072 1)CHERVONOBABA Grygorii
(32) Priority Date :15/09/2014 Address of Applicant :bul. Shakhtobudivelnykiv 7a8816
(33) Name of priority country :Ukraine Donetsk 83052 Ukraine
(86) International Application No :PCT/UA2015/0000€|(72)Name of Inventor :

Filing Date :11/09/2015 1)CHERVONOBABA Grygorii
(87) International Publication No ‘WO 2016/043689
(61) Patent of Addition to Application |

‘NA

Number ‘NA

Filing Date '
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Carcass buildingsonstructions made without crossbars. The invention relates to constructions. Carcass of boitdingstions
made without crossbars comm$scolumns performed using angulaor crossshaped cross sectiongercolumnar slabs placed
between upper ends of lower columns and lower ends of upper cabha&imgsconnected with the said column ends by free beari
through flat horizontal end joints well as intercolumnar slabs placed between overcolumnar slabs and connected with thenr
selected ratio of geometric dimensions of cross sections of the columns provides partial safe disclosure of end jeiitsminder
loads with transformation ohé energy of seismic effects into the potential energy of the position of structural elements of
carcaswith its subsequent dissipation after the structure resets to its original position. The technical result is the iticecase it
seismic resistance afbuildingconstruction under seismic effects of medium and high intensity without any use of additional
elements in the design scheme of the building structure.

11
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621029214 A
(19) INDIA
(22) Date of filing of Application :27/08/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : SYSTEM AND METHOD FOR HYPERLOCAL RETAILING

(51) International classification :GO8E|(71)Name of Applicant -
1/00 1)NEARBY TECHNOLOGIES PVT. LTD.

(31) Piority Document No :NA Address of Applicant :404 Samarpan Complex, New Link
(32) Priority Date :NA |Road, Chakala, Andheri (East), Mumbai Maharashtra India
(33) Name of priority country :NA |(72)Name of Inventor :
(86) International Application No ‘NA 1)ANAND KUMAR BAJAJ

Filing Date :NA 2)SUBHASH KUMAR
(87) International Publication No NA 3)YASHWANT LODHA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

ABSTRACT SYSTEM AND METHOD FOR HYPERLOCAL RETAILING The present invention relates to a system and met
that enables hyperlocal retailing by conimegtcustomers with neighbourhood retailers through an online platform in a manner
ensures that the neighbourhood retailers are able to service their customers promptly and effectively. The customesslatssec
out on the personalized experiemdalealing with a neighbourhood retailer while being enabled to procure products in a timel
manner unlike other-&iling platforms. Fig. 1
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :15/11/2016

(21) Application N0.2016270382 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND APPARATUS FOR SEVERING A DRILL STRING

(51) International
classification
(31) Priority Document No :
(32) Priority Date
(33) Name of priority
country
(86) International
Application No

Filing Date
(87) International
Publication No
(61) Patent of Addition to

:E21B29/00,E21B37/00,E21B43/1

1406959.5

:17/04/2014
‘U.K.

‘PCT/GB2015/051160
:17/04/2015

‘WO 2015/159094

(71)Name of Applicant :
1)CHURCHILL DRILLING TOOLS LIMITED
Address of Applicant :22 Lochinch Drive Coerdeen
AB12 3RY U.K.
(72)Name of Inventor :
1)CHURCHILL Andrew Philip

Application Number Hﬁ
Filing Date '
(62) Divisional to ‘NA
Application Number ‘NA
Filing Date '
(57) Abstract :

A method of severing a drill string comprises reducing the load bearing cross sectional area of the neck of a conneetlantid
in the area of the negkay be achieved using a precisely located flow actuated cutter. The cutter may be pumped into the st
land on a seat above the connection. A bypass valve may be provided below the connection to facilitate fluid circulation.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201627039468 A
(19) INDIA
(22) Date of filing of Application :18/11/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : ELECTRONIC DEVICE WITH FINGERPRINSENSING SYSTEM AND CONDUCTING HOUSINC

(51) International classification :G06K9/00 (71)Name of Applicant:
(31) Priority Document No 14506448 1)FINGERPRINT CARDS AB,
(32) Priority Date :28/05/2014 Address of Applicant :BOX 2412-803 16 Goteborg Swede
(33) Name of priority country :Sweden Sweden
(86) International Application No :PCT/SE2015/0506:|(72)Name of Inventor :
Filing Date :27/05/2015 1)WEBER Sebastian
(87) International Publication No ‘WO 2015/183170 2)ANDERSSON Markus
(61) Patent of Addition to Application ‘NA 3)THAT RNBLOM Hans
Number :NA 4)RIEDIJK Frank Robert
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

The present inventiorelates to anelectronic device comprising a fingerprint sensing system including a plurality of sensing €
each being configured tocapacitively couple to a finger arranged adjacent to the sensing element and to provide anaénsing
indicative ofa response to a time varying finger excitation signal provided to thefinger; and an electrically conducting housir
partly enclosing an interior of theelectronic device. The electronic device further comprises housing connection ciroaitgl to
theelectrically conducting housiragnd arranged and configured to at least intermittently allow a potential of theelectrically cor
housing to follow thefinger excitation signal. Hereby the housing can be used to enhance the functionalfitygel ghient sensing
system. Publication fig: Fig 3a
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :11/07/2017

(21) Application N0.201727024468 A

(43) Publication Date 10/08/2018

(54) Title of the invention : METHOD OF OPERATING A WIND TURBINE WITHOUT GRID CONNECTION AND WIND

TURBINE

(51) International classification :FO3D1/00,FO3D7/02,FO3D9/

(31) Priority Document No :15153335.3
(32) Priority Date :30/01/2015
(33) Name of priority country :EPO

(86) International Application N:PCT/EP2016/051972
Filing Date :29/01/2016

(87) International Publication NeWO 2016/120467

(61) Patent of Addition to

(71)Name of Applicant :
1)ADWEN GMBH
Address of Applicant :Am Lunedeich 156 27572 Bremerh
Germany
(72)Name of Inventor :
1)ACHENBACH Patrick
2)JANSSEN Wilhelm

Application Number Hﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date '

(57) Abstract :

The present invention relates to a method of operating a wind talimethod of manufacturing a wind turbine and a wind turbir
The wind turbine comprises a permanent magnet (PM) synchronous genearetior convertea main convertecontrollera wind
turbine master controller and an electrical power supply stage comprising an electrical energy storing device. A S&aripdof t
turbine can be performed using electrical energy from the electrical energy storing device indeéfpemdepower supplying grid
and/or a combustion engine. After startbp wind turbine can be operated in an island mode by controlling the intermediate v
of the main converter by the main converter controller and retrieving power from the PM synchgenerator independent from

electrical energy storing device.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004317 A
(19) INDIA
(22) Date of filing of Application :06/02/2017 (43) Rublication Date : 10/08/2018

(54) Title of the invention : IRONBASE COMPOSITION FOR PROLONGING LIFE OF TOOLS AND DIES USED IN
METALLIC ALLOY PROCESSING

(51) International classification :C22C|(71)Name of Applicant .
38/00( 1)EWAC Alloys Ltd (A Wholly Owned Subsidiary of Larsen

(31) Priority Document No ‘NA [& Toubro Limited)
(32) PriorityDate :NA Address of Applicant :Plef917, GIDC, Ankleshwar 39300:
(33) Name of priority country :NA [Gujarat. India. Gujarat India
(86) International Application No :NA  [(72)Name of Invertor :

Filing Date ‘NA 1)PURUSHOTHAMAN, Siva
(87) International Publication No :NA 2)CHAUHAN, Shiv Varan Singh
(61) Patent of Addition to Application Number ‘NA 3)SAHA, Nirmal

Filing Date :NA
(62) Divisional to Applicabn Number :NA

Filing Date ‘NA
(57) Abstract :

The present disclosure relates to an-pase repair alloy composition capable of repairing a degraded section of a metallic all
article, especially dieand tools used in metallic alloy processing. The disclosed repair alloy composition can build up a weld
layer with high resistance to deformation, crack propagation, liquid erosion, thermal softening, fatigue and abrasian,onto wi
cracked and daaged sections of a metallic alloy article, and thereby significantly increase the service life of metallic alloy ar
being repaired. Further, the disclosed repair alloy composition can form a weld repair layer having high hardness,dodgidge
retention properties with an ability to withstand greater impact and mechanical stresses. In an aspect, the disblasedepair
alloy composition can include, by weight: from 12 to 18% Cobalt, from 1 to 11% Nickel, from 0.5 to 8% Chromium, frbA®4 t
Molybdenum, from 0.5 to 1% Titanium, from 0.02 to 0.3% Boron, from 0.5 to 2.0% Silicon, from 0.3 to 2.5% Manganese ae
Iron. The present disclosure further provides an easier and effective method for repairing a degraded section obdayetditite
using the irorbase repair alloy composition by machiningvaedded low hardness weld deposit before subjecting it to precipitat
treatment for desired hardness and wear and corrosion properties.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201721004361 A
(19) INDIA
(22) Date of filing of Application :07/02/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : SUSTAINED RELEASE MATRIX TABLETS OF LITHIUM CARBONATE

. e :A61K|[(71)Name of Applicant :

(51) International classification 9/00 1)DR.LALIT VIJAY SONAWANE
(31) Priority Document No :NA Address of Applicant :MSS'S MAHARASHTRA COLLEGE
(32) Priority Date :NA |OF PHARMACY, NILANGA, TAL -NILANGA, DIST-LATUR -
(33) Name of priority country :NA (413 521, MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)LALIT VIJAY SONAWANE
(87) International Publication No *NA 2)BHAGWAT NIVRUTIRAO POUL
(61) Patent of Addition to Application Number ‘NA 3)VIJAY SHIVAJIRAO PATIL NILANGEKAR

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

The present invention relat¢o the approach of sustained release drug delivery system for lithium carbonate with an aim of ii
patient compliance, better therapeutic efficacy for the treatment of many diseases. The matrix tablet was preparedchbiaticet
method using déanolic solution of Eudragit S100. The prepared sustained release matrix tablets were evaluated for differen
& mechanical evaluation tests. The optimized formulation batch (F4) shown 96.42% drug release after 14 hrs.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :04/10/2017

(21) Application N0.201727035082 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : SCALED SYMBOLBOR A SELF CONTAINED TIME DIVISION DUPLEX (TDD) SUBFRAME

STRUCTURE

(51) International classification :H04L5/00,H04L1/00,H04L5/1
(31) Priority Document No :62/162557
(32) Priority Date :15/05/2015
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US2016/032526
Filing Date :13/05/2016
(87) International Publication N:WO 2016/187060
(61) Patent of Addition to

(71)Name of Applicant :

1)QUALCOMM INCORPORATED

Address of Applicant :ATTN: International IP Administratic

5775 Morehouse Drive San Diego California 92121 1714 U.S
(72)Name of Inventor :

1)JIANG Jing

2)ANG Pete Pui Lok

3)JI Tingfang

Application Number Hﬁ 4)SMEE John Edward

Filing Date ' 5)SORIAGA Joseph Binamira
(62) Divisional to Application ‘NA 6)MUKKAVILLI Krishna Kiran
Number :

Filing Date NA
(57) Abstract :

In an aspect of the disclosuaenethoca computer program produshd an apparatus are provided. The method may be perforn
a scheduling entity. The scheduling entity transmits control information in a control portion of the subh&ametrol information
corresponding to data information within the subfraraesmits the data information in a data portion of the subfracedves a pilo
signal from the set of subordinate entities in a pilot portion of the subfiatheeceives an ACK/NACK signal from the set of
subordinate entities in an ACK portion of the subframe. The ACK portion is subsequent to the pilot porticGubfrimae. The
ACK/NACK signal includes acknowledgment information corresponding to the data information. The control thertiata
portionthe pilot portionand the ACK portion are contained in the same subframe.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application :18/10/2016

(21) Application N0.201621035620 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : AIR COOLER WITH MOSQUITO REPELLENT

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Adition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B24B
1/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Symphony Limited.

Address of Applicant :Symphony House,-ERTP-50, Off. S
G. Highway, Balakdev, Ahmedabad380 054, Gujarat, India.

Guijarat India
(72)Name of Inventor :
1)Achal Anil Bakeri

(57) Abstract :

The present invention provides an evaporative air cooler containing a mosquito repellent, and comprises a housing ateliviee
air and an evaporative cooling media. The said housing is connected to a water storage tank and the water is circplatep us
and water distribution system to, on and over the said evaporative cooling media. Cool air is delivered from tlee gia coa of

more air outlets. The utility model is characterized in that an evaporative air cooler shell is provided with a mostieitodeyiee,
which can adopt one of the following devices comprising an ultrasonic mosquito repellent deviceedeptritanosquito repellent
device, a chemical mosquito repellent device. The mosquito repellent device is arranged to near air outlet or anywhere in a
evaporative air cooler body and is fixedly arranged by a screw/bracket or any other fixing arrangbenfront panel or back pan
or control panel, which is provided with a mosquito repellent device, is provided with small holes. The power cordraktrecult
mosquito repellent device or the photoelectric mosquito repellent device is connectdukidliver supply circuit. The utility mod:
provides a comfortable environment with a suitable temperature and far away from mosquito, and has the advantages of si
structure, convenient using, and goodmosquito repellent effect. The utility modehestit be used on wathountedevaporative

air cooler, and be used on window type evaporative air cooler and floor type evaporative air cooler.

Y
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :18/10/2016

(21) Application N0.2016210321 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : AIR COOLER WITH REMOVABLE COOLING PAD.

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisonal to Application Number
Filing Date

:A24F
1/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :
1)Symphony Limited.

Address of Applicant :Symphony House,-ERTP-50, Off. S
G. Highway, Bodakdev, Ahmedaba880 054, Gujarat, India.

Guijarat India
(72)Nameof Inventor :
1)Achal Anil Bakeri

(57) Abstract :

The present invention relates to an evaporative air cooler (10) having a housing (body) (11) including top panel, sidagkanel
panel (13), front panel (12), water tank (15), a cooling pad (1dptional cooling pad assembly (1@ssembly adjacent to at least
one of the side panels, and a fan (axial or centrifugal or-8ims¥ which in usedraws air through said cooling pad (14) or option
cooling pad assembly (17@nd a motor to operateiddan (axial or centrifugal or crogbow). The improvements include removal

cooling pad (14) or optional cooling pad assembly (17), wherein the cooling pad (14) or optional cooling pad assensillycdté)
above the tank (15), And such cooling p&d)(or optional cooling pad assembly (17), having guide design means arranged to
communicate with inner surface of said back panel (13) /front panel (12) or any side panel of evaporative cooler body (11).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727036177 A
(19) INDIA
(22) Date of filing of Application :11/10/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD AND SYSTEM FOR THE MANUFACTURE OF METHANE AS WELL REAT AND
ELECTRICITY BY HYDROGASIFICATION OF BIOMASS

(51) International classification :C01B3/38,C01B3/42,C10J3/|(71)Name of Applicant :

(31) Priority Document No :P.411560 1)BICARBO SP.Z O. O.
(32) Priority Date :12/03/2015 Address of Applicant :ul. Wybrzeze Kosciuszkowskie 43/-
(33) Name of priority country  :Poland 347 Warszawa Poland
(86) International Aplication No :PCT/IB2016/051373 (72)Name of Inventor :
Filing Date :10/03/2016 1)KRYLOWICZ Adam
(87) International Publication NcWO 2016/142903 2)KRYLOWICZ Jaroslaw

(61) Patent of Addition to

Application Number mﬁ
Filing Date '
(62) Divisional to Application ‘NA
Number :N A
Filing Date ’

(57) Abstract :

The method for the manudaure of bio methane and eco methane as well as electric and thermal energy according to the pre
invention consists in hydrogasification of a mixture of bio carbon and fossil carbon in a carbon hydrogasification regdiar us
hydrogen obtained inlasio hydrogen production reactor from a mixture of bio methane and steam in the presence of a cataly:
with a CO acceptor being a mixture of magnesium and calcium oxides. The raw gasdfienpdrificationis subjected to
separation into hydrogen dumethane sent to a hydrogen production process and to feed a power generation unit. Spent CO
is subjected to calcination and the CO produced in the calcination process is directed to a CO sequestration process.fdhe ¢
the manufacture of athane and energy consists of a first reactor (1) for the hydrogasification of a mixture of bio carbon and
prepared by a carbon feed preparation unit (25) connected to a biomass pyrolysis apparatus (22) and a carbon condefeat (:
by a carbormmixture conveyor (26) to the first reactor (1) connected to a vapour and gas separataid($8parator having a
hydrogen outlet connected to the first reactor (1) and a methane outlet connected to a third reactor (3) and the ptoeugéne
(5). Additionally the third reactor (3) has a CO acceptor inlet connected to a second reactor (2) for the calcination of the spe
acceptor and a spent CO outlet at the third reactor (3) connected via a conveyor (14) to the second reactor (2). AeCE)peli
connected to a CO sequestration systdrareas another CO pipeline (I0d) for the regenerating CO stream exiting the second
(2) is connected via a heat exchanger (8) and a preheater (9) of thatiresmutted via a pipeline (10) to trecend reactor (2).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621042427 A
(19) INDIA
(22) Date of filing of Application :13/12/2016 (43) Publication Date : 10/08/2018

(54) Title of the nvention : MOBILE APP FOR DETAILS OF UPCOMING INTERNATIONAL CONFERENCES/JOURNAL &
FUNDING AGENCIES

. . :G01C|(71)Name of Apgicant :

(51) International classification 1/00 1)RUPALI VIRENDRASINGH PAWAR
(31) Priority Document No :NA Address of Applicant :204, TAIN SQUARE, ABOVE
(32) Priority Date :NA [RELIANCE MART, SHIVARKAR ROAD, WANOWARIE,
(33) Name of priority country ‘NA |PUNE411013, MAHARASHTRA, INDIA. Maharashtra India
(86) Interrational Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)RUPALI VIRENDRASINGH PAWAR
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Mobile App for details of upcoming International Conferences/ Journal & Funding Agencies will help researchers to putmigh
and get access to the funding agencies faster. This would motivate them to present or publish the work ireg bettewauld sav
on time to search for journals or conferences of repute in the respective domain. This App is an attempt to help teesrEspatc
forth the work and track the status and all details related for publishing and making fundseaeailalalick of a button.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727009266 A
(19) INDIA
(22) Date of filing of Application :17/03/2017 (43) Publication Date : 10/08/2018

(54) Title ofthe invention : CAUSTIC AQUEOUS ALKYLGLYCOSIDE STRIPPING COMPOSITION

(51) International classification :C11D3/22,C09D9/0|(71)Name of Applicant :
(31) Priority Document No :62/039228 1)GEO TECH POLYMERS LLC
(32) Priority Date :19/08/2014 Address of Applicant :300 Westdale Avenue Westerville (
(33) Name of priority country :U.S.A. 43082 U.S.A.
(86) Internaibnal Application No :PCT/US2015/0459¢|(72)Name of Inventor :
Filing Date :19/08/2015 1)GELS Douglas R.
(87) International Publication No ‘WO 2016/028920 2)MCCOPPIN Anne B.
(61) Patent of Addition to Application ‘NA 3)HEATER Kenneth J.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Compositiongprocess mixturemethodsand kits are provided for removing one or more coatings from a polymeric substrate u
single phase aqueous solution. The single phase aqueous solution may include an inorganic base carmpdaiti@mt compo#iin
including one or more alkylglycosidesid water.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727009383 A
(19) INDIA
(22) Date of filing of Application :17/03/2017 (43) Publication Date 10/08/2018

(54) Title of the invention : SYSTEM FOR COATING REMOVAL

(51) International classificatic:B02C21/00,B03B9/00,B29B17/|(71)Name of Applicant :

(31) Priority Document No  :62/039269 1)GEO TECH POLYMERS LLC
(32) Priority Date :19/08/2014 Address of Applicant :300 Westdale Avenue Westerville (
(33) Name of priority country:U.S.A. 43082 U.S.A.
(86) International Appl'cat'on:PCT/U82015/045932 (72)Name of Invento'r :
No 19/08/2015 1)TACKETT Dennis

Filing Date ' 2)GELS Douglas R.
5\1807) International Publ|cat|on:WO 2016/028913 3)HEATER Kenneth J.
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date ’
(57) Abstract :

Various embodiments of a system for coating removal are provided. In one embaalisgstem for removing a coating material
from another material is providede system comprising: a staging hopper; a second elevator operatively connedtagitite
hopper to the decoating mill; a decoating mill having a decoating mill tank and at least one rotary blade oriented détiratimg
mill tank wherein the at least one rotary blade can translate horizontally and vertically; a screen statgpa tamp hopper and a
recovery tank; a washer; a dryer; an aspirator; a large waste water filter press; at least one process water fikanfeggsyater
filter; a staging tank; a water heater; and a process chemical feed system.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/03/2017

(21) Application N0.201727009384 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : DIESTER STRIPPING COMPIOEON

(51) International classification:C09D9/04,C11D3/20,C11D3/
(31) Priority Document No :62/039218
(32) Priority Date :19/08/2014
(33) Name of priority country :U.S.A.
(86) International Application N:PCT/US2015/85941
Filing Date :19/08/2015
(87) International Publication WO 2016/028918
(61) Patent of Addition to

(71)Name of Applicant :

1)GEO TECH POLYMERS LLC

Address of Applicant :300 Westdale Avenue Westerville (

43082 U.S.A.
(72)Name of Inventor :

1)HEATER Kenneth J.

2)MCCOPPIN Anne B.

3)GELS Douglas R.

Application Number mﬁ
Filing Date |
(62) Divisional to Application .
‘NA
Number ‘NA
Filing Date ’
(57) Abstract :

Compositiongprocess mixturekits and methods are gvided for removing one or more coatings from a polymeric substrate us
single phase aqueous solution. The single phase aqueous solution may include water and an organic ester fraction.egterot

fraction may include one or more alkyldioic adiiglkylesters.

No. of Pages : ZNo. of Claims : 2.

The Patent Office Jonal No. 32/2018 Dated 10/08/2018

30354



(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :17/03/2017

(21) Application N0.201727009385 A

(43) Publication Date : 10/08/2018

(54) Title of the invation : CAUSTIC AQUEOUS ALKYL POLYGLYCOSIDE STRIPPING COMPOSITION

(51) International classification :C11D3/22,C09D9/0
(31) Priority Document No :62/039203

(71)Name of Applicant :
1)GEO TECH POLYMERS LLC

(32) Priority Date :19/08/2014 Address of Applicant :300 Westdale Avenue Westerville (
(33) Name of priority country :U.S.A. 43082 U.S.A.
(86) Internatioal Application No :PCT/US2015/0459:|(72)Name of Inventor :
Filing Date :19/08/2015 1)GELS Douglas R.
(87) International Publication No ‘WO 2016/028915 2)HEATER Kenneth J.
(61) Patent of Addition to Application ‘NA 3)MCCOPPIN Anne B.
Number :N A
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

Compositiongprocess mixtureand kits are provided for removing one or more coatings from a polymerie fijra food packaging
film using a single phase aqueous solution. The single phase aqueous solution may include water; an inorganic base congj
or more of a stable peroxygen composition and a monosaccharide salt; and a surfactant composition.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201727041537 A
(19) INDIA
(22) Date of filing & Application :20/11/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHODS SUPPORTS AND KITS FOR ENHANCED CGH ANALYSIS

(51) International classification :C12Q1/68 (71)Name of Applicant :
(31) Priority Document No :15169947.7 1)ALTERGON SA
(32) Priority Dae :29/05/2015 Address of Applicant :Via Dogana Vecchia 2 6901 Lugani
(33) Name of priority country :EPO Switzerland
(86) International Application No :PCT/EP2016/0617¢|(72)Name of Inventor :
Filing Date :25/05/2016 1)IANNONE Mariano
(87) International Publication No ‘WO 2016/193084 2)AMOROSI Stefania
(61) Patent of Addition to Application NA 3)PICCININNI Sabina
Number :NA 4)FOSSATI Tiziano
Filing Date ’
(62) Divisional to Application Number  :NA
Filing Date :NA
(57) Abstract :

New method to assess chromosomal imbalances in autosomal and gonosomal genomidd@GIBA techniqueAnvolving the use
of a single array per DNA sample to be tested is describedmEthodAinvolving a strong reduction in the number of hybridizati
reactionsAis most advantageously applicable to the determination of chromosomal imbalances in DNA samples whose sex
known beforehandAuch as happening in case of e.g. IVF proi®cThe invention further includes data processing aimed at rec
the bias and to control the quality of the reference DNA used in the method. Supports and kits for performing the naésbod a
provided.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :28/04/2017

(21) Application N0.201724015199 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD OF ENHANCING PERSONAL CONTACT INFORMATIONDISPLAON A MOBILE

DEVICE
:HO4M (71)Name of Applicant :
(51) International classification 3/00 HO4M| 1)WILSON, Sean
1/00 Address of Apficant :16 Desertpine Court Brampton, Onte
(31) Priority Document No :15/424,77!/|Canada, L6P 2X2 Canada
(32) Priority Date :03/02/201'| 2)SAVAGE, Liza
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)WILSON, Sean
Filing Date ‘NA 2)SAVAGE, Liza
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA
(57) Abstract :

A method of enhancing personal contact information display on a mobile device is disaosie. The method of enhancing
personal contact information display on a mobile device includes integrating a software code with an operating systerobfite t
device. The code is configured to interact with a voice message module, the phone thedidernet module, and the personal
contact information module of the mobile device operating system. The method of enhancing personal contact information
a mobile device is useful for viewing contact information and accessing at leasticeraibleft by a firstuser.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201724016850 A
(19) INDIA
(22) Date of filing of Application :13/05/2017 (43) Publication Date : 10/08/2018

(54) Title of the invention : TRIMABLE IMPELLER DEVICE AND SYSTEM

(51) International classification :b65d (71)Name of Applicant :
(31) Priority Document No :15/165,18:| 1)SPX FLOW, INC.
(32) Priority Date :26/05/201 Address of Applicant :13320 Ballantyne Corporate Place
(33) Name of priority country US.A Charlotte, North Carolina 28277 United States of America U.
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)Richard HOWK
(87) International Publication No *NA 2)Richard KEHN
(61) Patent of Addition to Application Number ‘NA 3)Aaron STRAND
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

An impeller includes a hubnd a plurality of blades€ach blade extends out from the htibe impeller has an original diameter
defined by respective tips of the plurality of bladeach blade includes a central axis, a leading edge, a trailing edge, an origir
profile, and a pluality of trim profiles.The original profile has an outside portion and a trailing porfiéwe. outside portion has an
angle within a range of about 40A° to about 90A° from the central axis and the trailing portion having an angle witki&atam
10A° to about 50A° from the central axi& first selected trim profile of the plurality of trim profiles extends along a first line pa
to the outside portion and a second line parallel to the trailing portion. Figure 1

No. of Pages : ZNo. o Claims : 2(

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30358



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824001358 A
(19) INDIA

(22) Date of filing of Application :12/01/2018 (43) Publication Date : 10/08/2018
(54) Title of the invention : ©ui SYSTEM AND -REFERENJE TG OR
RELATED APPLI CATI ONS/ | NCORPORATI ON BY REFERENCEO®U
. . :A01K (71)Name of Applicant :

(51) International classification 29/00 1)SONY CORPORATION
(31) Priority Document No :15/412,91 Address of Applicant -1 Konan, Minateku, Tokyo, Japar
(32) PriorityDate :23/01/201 | Japan
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)Vidyashree Arcot MADHUSUDAN

Filing Date ‘NA 2)Prabakaran RAMALINGAM
(87) International Publication No *NA 3)Rakesh ROY
(61) Patent of Addition to Application Number ‘NA 4)Arun GUNASEKARAN

Filing Date ‘NA 5)Mallanagouda B ASKI
(62) Divisionalto Application Number ‘NA 6)Madhvesh Raghavendra SULIBHA

Filing Date ‘NA

(57) Abstract :

A system and method for animal feed management for a dairy farm, include a feed management server configured to moni
activities of a plirality of entities in a defined area of the dairy farm by a plurality of sensing devices. The monitored activities
at least a frestyle grazing activity by a plurality of dairy animals included in the plurality of entities. An amount of mdlegibl/
each dairy animal of the plurality of dairy animals is estimated based on the monitored activities. A feed compositbrofdchea
plurality of dairy animals is determined based on the determined amount of milk yielded by correspondingrdalrgrahthe
monitored activities. A loading device, which loads a feed container with the determined feed composition for the fnsinakaliric
controlled to manage consumption of the feed composition by the first dairy animal.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.201824001502 A
(19) INDIA
(22) Date of filing of Application :12/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : MINIATURE FLUID CONTROL DEVICE

. e :A43B (71)Name of Applicant :

(51) International classification 13/00 1)Microjet Technology Co., Ltd.
(31) Priority Document No ;10610122 Address of Applicant :No28, R&D 2nd Rd., ScieneBased
(32) Priority Date :13/01/201 | Industrial Park, Hsinchu, Taiwan
(33) Name of priority country :Argentina |(72)Name of Inventor :
(86) International Application No ‘NA 1)Jia-Yu LIAO

Filing Date ‘NA 2)Shin-Chang CHEN
(87) International PUlzation No " NA 3)Chi-Feng HUANG
(61) Patent of Addition to Application Number ‘NA 4)Yung-Lung HAN

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A miniature fluid control device comprises a gas inlet plate, a esm@nplate, a piezoelectric actuator and a gas collecting prete
gas collecting plate accommodates the gas inlet plate, the resonance plate and piezoelectric actuator which are staakéeror
sequentially A temporary storage chamber is formedveen the piezoelectric actuator and the resonance \Waen the
piezoelectric actuator is actuated, the gas is fed into the gas inlet plate, flowing through the resonance plate toaityestenage
chamber, transferred to the gaslecting chambeand discharged from the gas collecting plate via the perforation, thereby the
transferred continuously.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824001694 A
(19) INDIA
(22) Date offiling of Application :16/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : WATCH STRUCTURE

. e :FO1D (71)Name of Applicant :

(51) International classification 25100 1)JUN-LIANG, GUO
(31) Priority Document No ;10610304 Address of Applicant :No.51, Yilin 7th St., Rende Dist.,
(32) Priority Date :25/01/201 | Tainan City 71752, Taiwan, Republic of China Taiwan
(33) Nameof priority country :Argentina |(72)Name of Inventor :
(86) International Application No ‘NA 1)JUN-LIANG, GUO

Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A double watchsurfaces watch structure and a method for disassembling the-suafebe are disclosed, including a casing, in w
an abutting ring portion is convexly provided; a first wascinface which is placed on the top of the abutting ring poréie®cond
watchsurface which is placed at the bottom of the abutting ring portion; an snapping ring, the inner ring of which is annular!
provided with a pressing portion and a groove; and a transparent cover engaged onto the groove. The two snag@ng rings
respectively engaged with the top surface and the bottom surface of the casing. The snapping ring is disposed on tivegabut
portion through the plural engaging protrusions. The pressing portion is pressed against the fistifaterand theecond watch
surface. Through the adjusting and snapping assembly, effect of engaging and fixing the two snapping rings to thelmasing «
achieved.
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(12) PATENT APPLICATION PUBLICATION (21) Application No.p1824001907 A
(19) INDIA
(22) Date of filing of Application :17/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : CONNECTING DEVICE FOR COUPLING TUBULAR MEMBER TO THREADED TUBULAR PG
IN PARTICULAR FOR WASHING MACHINES

(51) International classification :F16F 7/00|(71)Name of Applicant :
(31) Priority Document No :P.420480 | 1)BITRON POLAND SP.Z O.O.
(32) Priority Date :09/02/201 Address of Applicant :Ul. Jednosci 46 SGWIEC
(33) Name of priority country :Poland POLAND PL-41218 Poland
(86) International Application No ‘NA (72)Name of Inventor :
Filing Date ‘NA 1)SADLON Jacek
(87) International Publication No *NA 2)ZIELINSKI Marek
(61) Patent of Addition to Application Number ‘NA
Filing Date ‘NA
(62) Divisional to Application Number :NA
Filing Date :NA
(57) Abstract :

The connecting device(1) for coupling a tubular member(2) having on one end an outer shoulder or flange(2a) to a thitande
port(9), compises a nut(11) with a first threaded end portion(11a) adapted to besmupled with port(9) and a second end
portion(11b) adapted to receive member(2), and a coupling ring(12) adapted to interpose between member(2) and portion(
nut(11) for conneting them; ring(12) being resiliently deformable in radial direction and adapted to mount around member(2
proximity of flange(2a), such as to be prevented by flange(2a) from being taken away from member(2), but to be allaiyed tc
rotate around ember(2). The portion(11b) of nut(11) and ring(12) are threaded to allow nut(11) to befasteaved to ring(12) aft
the latter has been mounted on member(2), before nut(11) is-fas@med to port(9). The nut(11) and ring(12) are provided wit|
first and second engagement members(16,18), adapted to prevent them from being unscrewed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824001914 A
(19) INDIA
(22) Date of filing of Application :17/4/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : PINDROP HITCH MOUNT ASSEMBLY WITH ALIGNMENT FEATURES FOR ALIGNING
DRAWBAR AND DRAWBAR RECEIVER

. . :B60D 1/0C|(71)Name of Applicant :

(51) International classification AG1F 6/00 | 1)DEERE & COMPANY
(31) Priority DocumeniNo :62/45250¢% Address of Applicant :ONE JOHN DEERE PLACE MOLIM
(32) Priority Date :31/01/201'|ILLINOIS U.S.A. 61265 U.S.A.
(33) Name of priority country ‘U.S.A. (72)Name of Inventor :
(86) International Application No ‘NA 1)JEREMY J. FAUST

Filing Date ‘NA 2)STEPHEN K. PARSONS
(87) International Publication No *NA 3)ROGER D. STEPHENSON
(61) Patent of Addition to Application Number ‘NA

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

A hitch mount assembly includes features configured to facilitate hitching of a drawbar receiver to a drawbar. The Hitch mo
assembly includes an alignment member supported deement relative to the drawbar receiver. The alignment member is
configured to abut the drawbar and consequently move the drawbar receiver relative to the drawbar to substantialfyiralign tt
opening of the receiver with the pin hole of the drawbar.Hitelh mount assembly also includes a view window in the drawbar
receiver for viewing movement of the drawbar within the drawbar cavity.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824001967 A
(19) INDIA
(22) Date of filing of Application :17/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : NOVEL POLYMORPHS OF PONATINIB HYDROCHLORIDE

. e :C12Q (71)Name of Applicant :

(51) International classification 1/683 1)APICORE US LLC.
(31) Priority Document No :62/448,78 Address of Applicant :49 Napoleon Court Somerset, NJ
(32) Priority Date :20/01/201 | United States of America 08873 U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)Ravishanker Kovi

Filing Date ‘NA 2)Jayaraman Kannapan
(87) International Publication No " NA 3)Ananda Babu Thirunavakarasu
(61) Patent of Addition to Application Number ‘NA 4)Veerabhadra Rao Bobbili

Filing Date ‘NA 5)Garurav Yadav
(62) Divisional to Application Number ‘NA 6)Shivnath Sahebrao Patil

Filing Date ‘NA 7)Sanjay F. Thakor

(57) Abstract :

Novel crystalline ponatinib hydrochloride forms designated Fophaahnd Form beta are disclosedrm alpha is characterized by
data selected from an XRPD pattern with peaks at about 6.5, 9.0, 12.25, 14.4, 16.70, 19.6, 22.2, 24.5, 28.2 A+ 0 2hd¢@rees
XRPD pattern substantially as depicted in FIG. 1; ana/fmwmbination thereoForm beta is characterized by data selected from
XRPD pattern with peaks at about 10.7,15.2, 15.8, 16.4 23.1, 25.0, 27.8 A+ 0.2 detipetes &n XRPD pattern substantially as
depicted in FIG. 3; and/or combinations ther&oficesses for making Form alpha and Form beta are disclosed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621030090 A
(19) INDIA
(22) Date of filing of Application :02/09/2016 (43) Publication @te : 10/08/2018

(54) Title of the invention : ELECTROMECHANICAL VACCUM INDICATOR

(51) International classification HO2K| (71)Name of Applicant :
1/00 1)FILTRUN TOOLS & COMPONET PVT. LTD.

(31) Priority Document No :NA Address of Applicant :KIRLOSKAR HOUSE, 100 ANAND
(32) Priority Date :NA |PARK, AUNDH, PUNE, MAHARASHTRA 411007, INDIA
(33) Name of priority country :NA [Mabharashtra India
(86) International Appliation No :NA [(72)Name of Inventor :

Filing Date ‘NA 1)YOGESH BARVE
(87) International Publication No *NA 2)VIVEK SHINGATE
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

Disclosed herein, ia vacuum indicator for an air cleaner of an internal combustion engine or air compressor. The vacuum in
includes an upper casing, a top cap, and a bottom cap. The enhanced water resistance is enabled by inclusion of gistpppe
the upper asing. The stopper housing includes one or more peripherally placed contoured recesses, each of which receive:
and a snayfit cover. The stopper assumes a position due to gravity and accordingly blocks or clears the contoured recesses
disallowing entry or allowing exit of water from the stopper housing.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201822004910 A
(19) INDIA
(22) Date of filing of Application :09/02/2018 (43) Pullication Date : 10/08/2018

(54) Title of the invention : DESIGN AND SYNTHESIS OF NOVEL ACRIDONE BASED DERIVATIVES AS MULTIDRUG
RESISTANT MODIFIERS AND THEIR MEMBRANE PERTURBING POTENCY IN CANCER CELLS.

(51) International classification :C09B 15/00 | (71)Name of Applicant
C09B 5/00 1)DR. MAYUR YERGERI CHANDRASEKHARAPPA
(31) Priority Document No :NA Address of Applicant :1, URMILA, 15TH ROAD, NORTH
(32) Priority Date ‘NA AVENUE, SANTACRUZ, MUMBAI -400 056,
(33) Name of priority country ‘NA MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No ‘NA 2)MR. MURAHARI MANIKANTA SWAMY
Filing Date ‘NA 3)DR. GODEFRIDUS J. PETERS
(87) International Publication No " NA (72)Name of Inventor :
(61) Patent of Addition to Application Numbe :NA 1)DR. MAYUR YERGERI CHANDRASEKHARAPPA
Filing Date ‘NA 2)MR. MURAHARI MANIKANTA SWAMY
(62) Divisional to Application Number 20172100172 3)DR. GODEFRIDUS J. PETERS
Filed on :17/01/2017
(57) Abstract :

The present invention relates to the field of pharmaceutical science. The present invention describes the method adragsigni
synthesis of acridone derivatives with improved yields as multidrug resistance modulators. Three compouA@Y AGd,AC26
have shown potent activity against selected panel of both cancer sensitive and resistant cell lines i.e., ovarian loaexef 26108
WT, 2008 MRP1 Clone 4, 2008 MRP1 Clone 6, human lung carcinoma cells of SW 1573 WT, SW 1573/2R 1ZMMRP1
overexpressing variant), SW 1573/@R 16Q@P(Rgp overexpressing varaint), breast cancer cell lines of MCF7 WT, MCF7/MF
(breast cancer mitoxantrone resistant cell line), MCF7/Doxo (breast cancer doxorubicin resistant cell line), gliombl&2I/df
T-98/TMZRES (temozolomide resistant glioma cell line).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201822010134 A
(19) INDIA
(22) Date of filing of Application :20/03/2018 (43) PublicatiorDate : 10/08/2018

(54) Title of the invention : NITROGEN CONTAINING COMPOUNDS

(71)Name of Applicant :
1)Wockhardt Limited
(51) International classification :C07D471/00 Address of Applicant :Bt, MIDC Area, Chikalthana,
(31) Priority Document No :NA Aurangabad 431006, M.S., India Maharashtra India
(32) Priority Date :NA (72)Name of Inventor :
(33) Name of priority country ‘NA 1)Patel, Mahesh Vithalbhai
(86) International Applicadn No ‘NA 2)Deshpande, Prasad Keshav
Filing Date ‘NA 3)Bhavsar,Satish
(87) International Publication No " NA 4)Bhagwat,Sachin
(61) Patent of Addition to Application NumbeNA 5)Jafri, Mohammad Alam
Filing Date ‘NA 6)Mishra, Amit
(62) Divisional to Application Number :2412/MUM/201:| 7)Pavase, Laxmikant
Filed on :27/08/2011 8)Gupta, Sunil
9)Kale, Rajesh
10)Joshi, Sanjeev

(57) Abstract :
Compounds of Formula (1), their preparation and use in preventing or treating bacterial infedsologed.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA
(22) Date of filing of Application :27/03/2018

(21) Application N0.201822011463 A

(43) Publication Date : 10/08/2018

(54) Title of the invention HERBAL COMPOSITIONS FOR TREATING PAIN AND SKIN DISORDERS

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

:A61K 36/324
‘NA
‘NA
‘NA
‘NA
‘NA
:NA

(61) Patent of Addition to Application NumbeNA

(71)Name of Applicant :
1)Rupak Enterprises (P) Ltd.

Address of Applicant :#201, Mangal Compound, MR1,
Pipliya Kumar, Indore 452010, Madhya Pradesh, India Madh
Pradesh India
(72)Name of Inventor :

1)SHAPETI, Deepak
2)SHAPETI, Madhavi

Filing Date ‘NA

(62) Divisional to Application Number :1352/MUM/201:
Filed on :10/04/2013

(57) Abstract :

The inventiorrelates to herbal compositions having standalone preparations of two phytochemicals, Bakuchiol and Boswell
well as synergistic combinations of Bakuchiol with either Boswellia oil or boswellic acid or both. Bakuchiol in these tonsplos:
assay by HPLC of greater than 50 %, whereas boswellic acid is standardized to at least 2@-%ocety3-1l -keto-betaboswellic acic
The compositions are either ordbr relief and remission of proliferative skin disorders or topidal the treatmentrad manageme!
of pain. The invention further provides process of preparation of these compositions. The invention also relates ® use of th
compositions for treating pain or proliferative skin disorders and various dosage regimens.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824000305 A
(19) INDIA
(22) Date of filing of Application :03/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : THREADIMENSIONAL INTEGRATED CIRCUIT COOLING SYSTEM

(51) International classification :G06D (71)Name of Applicant :
(31) Priority Document No 10610026/ 1)Microjet Technology Co., Ltd.
(32) Priority Date :05/01/201 Address 6Applicant :No. 28, R&D 2nd Rd., Sciend&ased
(33) Name of priority country :Argentina |Industrial Park, Hsinchu, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Li-Pang MO
(87) International Publication No " NA 2)Shin-Chang CHEN
(61) Patent of Addition to Application Number ‘NA 3)Chi-Feng HUANG

Filing Date ‘NA 4)Yung-Lung HAN
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract :

A threedimensional integrated circuit cooling systeswprovided for removing heat from a théienensional integrated circuRlural
fluid microchannels are formed among plural middle chip layers and a main chip layer of thditteasional integrated circuithe
threedimensional integrated circuit cdod system comprises a base and a fluid purhe.base has an introduction opening, a
discharge opening and a fluid passagee fluid pump is fixed on the base and seals the edge of the introduction op€hergthe
fluid pump is enabled, an ambient fiuis driven by the fluid pump, introduced into the fluid passage through the introduction
opening, and discharged through the discharge opehirggdischarged fluid passes along every fluid microchannel of the three
dimensional integrated circuit as flavg through the plural middle chip layers and the main chip layer so as to perform heat e
therewith.

No. of Pages : ENo. of Claims : 1!

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30369



(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824002283 A
(19) INDIA
(22) Date of filng of Application :19/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : FLUID TRANSPORTATION DEVICE

. e :B41J 2/00|(71)Name of Applicant :

(51) International classification F04B 43/0( 1)Microjet Technology Co., Ltd.
(31) Priority Document No ;10610204 Address of Applicant :No. 28, R&D 2nd Rd., SciefRased
(32) Priority Date :20/01/2017%| Industrial Park, Hsinchu, Taiwan
(33) Name of priority country :Argentina |(72)Name of Inventor :
(86) International Application No ‘NA 1)Shih-Chang CHEN

Filing Date ‘NA 2)Jia-Yu LIAO
(87) International Publication No " NA 3)Chi-Feng HUANG
(61) Patent of Addition to Application Number ‘NA 4)Yung-Lung HAN

Filing Date ‘NA
(62) Divisional to Appication Number :NA

Filing Date :NA
(57) Abstract :

A fluid transportation device for transportation fluid comprises a valve main body, a valve chamber base, a valve mambran
actuator and a cover body, and locked and positioned byadéweking elements, the electrically conductive locking elements al
correspondingly penetrated through the penetration holes of the valve main body, the valve chamber base and the téboétin
valve membrane to lock with the corresponding sdneles, and a plurality of thread grooves respectively disposed on the vibr:
plate, the valve main body and the valve chamber base are corresponding to two thread grooves of the cover body,radé ar
lead of the piezoelectric element is embedidéal the two thread grooves of the cover body and embedded into the thread grot
the vibration plate , valve main body and the valve chamber base, so that the fluid transportation device is assembled.
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(12) PATENT APPLICATION PUBLICATION
(19) INDIA
(22) Date of filing of Application :19/01/2018

(21) Application N0.201824002305 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD FOR MEASURING, CALIBRATING, AND DOCUMENTING A SENB®Y MEANS OF

A COMPUTER
. . :GO6F 19/00

(51) International classification GO6K 7/00
(31) Priority Document No 1102017101959
(32) Priority Date :01/02/2017
(33) Name of priority country :Germany
(86) International Application No ‘NA

Filing Date ‘NA
(87) International Publication No NA

(61) Patent of Addition to Application Numbe:NA

(71)Name of Applicant :
1)ENDRESS+HAUSER CONDUCTA GMBH+CO. KG
Address of Applicant :DIESELSTRASSE 24, 70839
GERLINGEN, GERMANY Germany
(72)Name of Inventor :
1)Benoit LABRIQUE

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

The invention relates to a method for measuring by means of a sensor (6), calibrating thé&seasbdpcumenting the data of th
sensor (6) by means of a computer (1), including the steps of: connecting the sensor (6) to the computer (1); starén@)softwi
the computer for measurement, calibration, and documentation; and executing atodmitogged. The method is characterized

that the action to be logged is confirmed by means of at least one biometric feature of a user. (Figure 1a)
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(12) PATENT APPLICATION PUBLICATION (21) Application N.201824002523 A
(19) INDIA
(22) Date of filing of Application :22/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : HIGH VOLTAGE DC RELAY

:HO1H (71)Name of Applicant :
. . 51/00 1)CARLING TECHNOLOGIES, INC.
(51) International classification HO1H Address of Applicant :60 Johnson Ave, Plainville, CT 060
50/00 1177, U.S.A.
(31) Priority DocumeniNo :62/451,44:|(72)Name of Inventor :
(32) Priority Date :27/01/201'| 1)FASANO, Michael
(33) Name of priority country ‘U.S.A
(86) International Application No ‘NA
Filing Date ‘NA
(87) International Publication No *NA
(61) Patent of Addition to Application Number :NA
Filing Date :NA
(62) Divisional to Application Number ‘NA
Filing Date ‘NA

(57) Abstract :

A latching relay includes a first coil, a second coil and a common plunger operatively connected between the first acmilseco
such that activation of the first coil moves the plunger to a first position and activattfmsecond coil moves the plunger to a
second positionThe latching relay also includes a limit switch having a common contact and first and second coil doptasitsor
of the common contact is alternately switched between electrical connectibimeiothe first or second coil contact based on a
position of the plungeiThe first and second coil contacts are electrically connected to the first and second coils, respectively
when electrical power is applied to the common contact, th&iebdgower is alternately applied to either the first coil or the sec
coil depending on the position of the common contact.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :26/01/2018

(21) Application N0.201824003134 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : BLOCKING DEVICE OF TOGHOLDER ON LATHES

(51) International classification :b01d 1/00 (71)Name of Applicant :
(31) Priority Document No :10201700001312| 1)ALGRA S.P.A.
(32) Priority Date :07/02/2017 Address of Applicant : Via
(33) Name of priority country Jltaly LocalitA Brembilla, 24012 Val Brembilla (BG), Italy. Italy
(86) International Application No :NA (72)Name of Invenbr ;
Filing Date ‘NA 1)VEZZOLI, Giovanni
(87) International Publication No NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

A blocking device (10) of toetholders on lathes, especially for the rapid and precise blocking efiedaérs on CNC (Computer

Numerical Control),single spindle or muftpindle lathes as well as on tramgfeachines, milling centres of any kind and, in gene
on machine tools which perform machining by chip removal, is paired with feddér (12), motorized or nemotorized, connecte
to the existing support (14) on said lathes and comprises an arghal (16) provided with a female truncatamhe shaped rece:
(22). Said pawl is moved vertically with respect to the longitudinal axis of saithtddér (12) by mechanical or hydraulic means
driven to engage said female, truncatedie shaped rece€?) with an inclined, male truncatetne appendage (38) made on sa

tool-holder (12). Fig. 1
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824000441 A
(19) INDIA
(22) Date of filing of Appication :04/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : AIR MOTOR

(51) International classification :G21J (71)Name of Applicant :
(31) Priority Document No :10610118!| 1)Microjet Technology Co., Ltd.
(32) Priority Date :13/01/201 Address of Applicant :No. 28, R&D 2nd Rd., SciefRased
(33) Name of priority country :Argertina |Industrial Park, Hsinchu, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)Hao-Jan MOU
(87) International Publication No " NA 2)Yung-Lung HAN
(61) Patent of Addition to Application Number ‘NA 3)Chi-Feng HUANG

Filing Date ‘NA
(62) Divisional to Application Number ‘NA

Filing Date :NA
(57) Abstract

An air motor is provided for converting electrical energy into kinetic energy, and using the kinetic energy to genecidtedaaipe
pressure and a specified airflow rat&e air motor comprises plural air motor units, each of which includes a wdyrelnd a
piezoelectric actuatoihe piezoelectric actuator is disposed within the main bathen the piezoelectric actuator is enabled, the
within the main body is controlled and driven to flolhe air motor can be used to replace various typesotdrs, compressors or
engines.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824000458 A
(19) INDIA
(22) Date of filing of Application :04/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : MINIATURE FLUID CONTROL DEVICE

(51) International classification :G06G (71)Name of Applicant :
(31) Priority Document No :10610026!| 1)Microjet Technology Co., Ltd.
(32) Priority Date :05/01/201 Address of Applicant :No. 28, R&D 2nd Rd., SciefRased
(33) Name of priority country :Argentina |Industrial Park, Hsinchu, Taiwan
(86) International Application No :NA (72)Name of Inventor :

Filing Date ‘NA 1)ShouHung CHEN
(87) International Publication No " NA 2)Shin-Chang CHEN
(61) Patent of Addition to Application Number ‘NA 3)Jia-Yu LIAO

Filing Date ‘NA 4)Yung-Lung HAN
(62) Divisional to Application Number ‘NA 5)Chi-Feng HUANG

Filing Date ‘NA 6)Chia-Hao CHANG
(57) Abstract :

A miniature fluid control device includes a piezoelectric actuator and a housing, and a glue layer is arranged inTihetween.
piezoelectric actuator includes a suspension plate, an outer frame, a bracket andarfeorti structureThe bracket is connected
between the suspension plate and the outer fraheefirst surface of the suspension plate, the first surface of the outer frame ¢
first surface of the bracket are coplanar with each offer.antioverflow structure is dposed between the outer frame and the
bracket so as to form a height difference between the second surface of the outer frame and the second surface oftths bras
preventing the glue layer from overflowing the outer frame.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824000843 A
(19) INDIA
(22) Date of filing of Application :08/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : POWER WINDOW SWITCH MODULE FOR WECLE

(51) International classification :B60J 1/00 | (71)Name of Applicant :

. :10-2017 1)LS Automotive Corp
(31) Priority Document No 0005440 Address of Appltant :31, Sandaro, Danwonrgu, Ansarsi,
(32) Priority Date :12/01/201'|Gyeonggid, 15611, Republic of Korea Republic of Korea

:Republic |(72)Name of Inventor :

(33) Name of priority country of Korea 1)Roh, DongWoon

(86) International Application No ‘NA 2)Bang , HyunJin
Filing Date ‘NA 3)Lee , ChangWoo
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

The present invention relates to a novel structumaep window switch module for a vehicle, which can reduce its size and
manufacturing costs by employing a simple structlihe power window switch module for a vehicle according to the present
invention includes: a housing; a switching terminal unit medntithin the housing and including a plurality of contact parts
configured to change the operating state of a window motor to lift or lower a vehicle window through a change in tretatentac
thereof; a first plunger and a second plunger movably mduespectively to the housing and configured to operate the switchi
terminal unit into two different contact states; a switch knob pivotally disposed on the housing; a first pressing mpodeet atith
switch knob and configured to press the firsingler in a direction to operate the switching terminal unit only when the switch k
pivotally rotated in one preset direction; and a second pressing member disposed at the switch knob and configurbd sepoa
plunger in a direction to operthe switching terminal unit only when the switch knob is pivotally rotated in the other preset
direction.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824001075 A
(19) INDIA
(22) Date of fiing of Application :10/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : PINDROP HITCH MOUNT ASSEMBLY WITH BIASED PIN RETAINER MECHANISM.

. e :B60D 1/0C|(71)Name of Applicant :

(51) International classification AG1F 6/00 | 1)DEERE & COMPANY
(31) Priority Document No :62/45250¢% Address of Applicant :ONE JOHN DEERE PLACE MOLIM
(32) Priority Date :31/01/201'|ILLINOIS U.S.A. 61265 U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)JEREMY J. FAUST

Filing Date :NA 2)STEPHEN K. PARSONS
(87) International Publication No *NA 3)ROGER D. STEPHENSON
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abstract :

A pin-drop hitch mount assembly includes a drawbar receiver that defines a drawbar cavity and a pin opening that is open
drawbar cavity. The assembly also includes a pin thatpported for movement within the pin opening between first and secor
unhitched positions and a hitched position. The hitch mount assembly further includes a latch that is supported for reatame
to the drawbar receiver between a first positionirgermediate position, and a second position. The latch, in the first position,
engages and supports the pin in the first unhitched position. The latch, in the second position, disengages the pirefurtavese
the hitched position. The hitch mowadgsembly includes a biasing member that biases the latch from the intermediate positior
the first position to return the pin to the first unhitched position as the drawbar moves out of the drawbar cavity.
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(12) PATENT APPLICATION PUBLICATION

(19) INDIA

(22) Date of filing of Application :30/01/2018

(21) Application N0.201824003433 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : EQUIPMENT FOR HANDLING BULK MATERIALS

(51) Intenational classification :A01M (71)Name of Applicant :
(31) Priority Document No :1020170000105¢| 1)AGREX S.P.A.
(32) Priority Date :31/01/2017 Address of Applicant :Via Balla, 55/5735010 Villafranca
(33) Name of priority country Jltaly Padovana (PD), Italy
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)BARBIERI, Roberto
(87) International Publication No NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Equipment (9) for handling bulk materials, especially cereals and/or similar bulk agricultural products, said equipoempri€hg
a hollow main sleeve and handlingeans (93) housed inside said hollow main sleeve for moving said bulk cereals and/or agr
products along a direction substantially parallel to the direction of longitudinal extension of said hollow main slebe#pgaidain
sleeve comprising fixed portion (92) and a discharge portion (91) adapted to be moved with respect to said fixed portion (9:
particular adapted to be oriented through rotation with respect to said fixed portion, the equipment (9) thus alloveimay ¢ digid
bulk cereals and/or agricultural products in different positions respectively corresponding to the various orientations ohagjd
portion (91) with respect to said fixed portion (92).
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824003444 A
(19) INDIA
(22) Date of filing of Application :30/01/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : EQUIPMENT FOR HANDLING AND/OR PROCESSING BULK PRODUCTS AND/OR MATERI/

(51) International classification :B62D 21/07 (71)Name of Applicant :
(31) Priority Document No :1020170000105¢| 1)AGREX S.P.A.
(32) Priority Date :31/01/2017 Address of Applicant :Via Balla, 55/5735010 Villafranca
(33) Name of priority country Jltaly Padovana (PD), Italy
(86) International Application No :NA (72)Name of Inventor :
Filing Date ‘NA 1)BARBIERI Luisa
(87) International Publideon No NA
(61) Patent of Addition to Application Numk:NA
Filing Date ‘NA
(62) Divisional to Application Number ‘NA
Filing Date :NA
(57) Abstract :

Adjustment component (30) for equipment for handling and/or processing bulk materials, especially cereals and/or similar
agricultural products, said cgronent (30) comprising a collecting and/or closing main portion (33) suitable to be applied to a
container (13) for adjusting the rate of said bulk cereals and/or agricultural products exiting from said containedt (b8 ctaig
and/or closing portio (33) comprising at least one discharge opening (34, 35) for said bulk cereals and/or agricultural produ
through, and movable closing means (40) for adjustably closing said at least one opening (34, 35), wherein that sajchcdllec
closing portion (33) comprises a substantially flat bottom portion (31) where two separate discharge openings (34, 35)eate |
and wherein said movable closing means (40) comprise a plate (40p) that can be translated between two end positions wh
respetively both said two discharge openings are completely open and completely closed.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824003471 A
(19) INDIA
(22) Date of filing of Application :3@1/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : CAROTATING COMPRESSOR

(51) International classification F258 (71)Name of Applicant :
31/02 1)EMERSON CLIMATE TECHNOLOGIES, INC.

(31) Priority Document No :15/425,26: Address of Applicant :1675 W. Campbell Road Sidney, O
(32) Priority Date :06/02/201'|453650669 USA U.S.A.
(33) Name of priority country U.S.A (72)Name of Inventor :
(86) International Application No ‘NA 1)DOEPKER Roy J.

Filing Date ‘NA 2)STOVER Robert C.
(87) International Publication No *NA
(61) Patent of Addition to Application Number ‘NA

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA

(57) Abstract :

A compressomay include first and second scroll members, first and second bearing housings, and a motor dssefirstyscroll
member includes a first end plate and a first spiral wrap extending from the first end pdasecond scroll member includes a
seconcend plate and a second spiral wrap extending from the second end plate and intermeshed with the first spiral wrap t
compression pockets therebetwe€he first bearing housing supports the first scroll member for rotation about a first rotation:
axis. The second bearing housing may support the second scroll member for rotation about a second rotational axis thabis
and offset from the first rotational axiBhe motor assembly may be disposed axially between the first and second beasings
and may include a rotor attached to the first scroll menitiez.rotor may surround the first and second end plates.

S
.
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201824003782 A
(19) INDIA

(22) Date of filing of Application :01/02/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : ©ui SYSTEM AND METHOD OF |
(51) International classification :G04G 1/0(|(71)Name of Applicant :

(31) PriortyDocument No 0015135 | Address of Appiicant 129 Samsure Yeongtonggy

(32) Priority Date :02/02/201'| Suwonsi, Gyeonggido 16677 Republic of Korea Republic of

:Republic |Korea

(33) Name of priority country of Korea |(72)Name of Inventor :

(86) International Application No ‘NA 1)JUNG, Ho-yong
Filing Date ‘NA 2)KIM, Jong-won
(87) International Publication No " NA 3)WOO, Hong-uk
(61) Patent of Addition to Applicen Number ‘NA 4)LEE, Sangwoo
Filing Date :NA
(62) Divisional to Application Number :NA
Filing Date ‘NA
(57) Abstract :

A server for and a method of providing sensing data to at least one electronic device is pftvdsver includes a communical
interface, a memory, and at least one processor, wherein the at least one processor executes the at least one restivetjdroft
a first electronic device, a first template including information about a typensfing data required by the first electronic device ¢
format of the sensing data, receive a request for the sensing data from the first electronic device, select the resjngdathseor
among pieces of sensing data received from at leastemuad electronic device, based on the received first template, in respo
the request, convert the selected sensing data, based on the first template, to obtain converted sensing data, aedpmosé&le
message including the converted sensing ttathe first electronic device.
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(21) Application N0.201621038548 A

(43) Publication Date : 10/08/2018

(54) Title of the invention : A WATERLESS AIR CLEANED DISH WASHING SYSTEM

(51) International classification

(31) Priority Document No

(32) Priority Date

(33) Name of priority country

(86) International Application No
Filing Date

(87) International Publication No

(61) Patent of Addition to Application Number
Filing Date

(62) Divisional to Application Number
Filing Date

:B24B
1/00
‘NA
‘NA
‘NA
‘NA
‘NA
:NA
‘NA
‘NA
‘NA
‘NA

(71)Name of Applicant :

1)MUTHIAH MANIKA VASAGAM

Address of Applicant :&501, JOY HOMES, PIONEER

MILLS COMPOUND, LBS MARG, BHANDUP (W),
MUMBAI -400078, MAHARASHTRA, INDIA. Maharashtra
India

2)JOSHI AYUSH HARISH
(72)Name of Inventor :

1)MUTHIAH MANIKAVASAGAM

2)JOSHI AYUSH HARISH

3)NASKAR PROLOQOY JYOTI

4)FEGADE VISHAL SHALIGRAM

(57) Abstract :

This invention is a method and apparatus for cleaning dishes / utensils without water. The method and apparatus disclosec
accomplishes cleaning by abrasion of the dirt layer througlofegas mixed with mild abrasive. The method and apparatus can
optionally use a volatile disinfectant spray to exterminate any living organism / pathogen thriving on the surfacehwghe dis
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(12) PATENT APPLICATION PUBLICATION (21) Application N0.201621038884 A
(19) INDIA
(22) Date of filing of Application :15/11/2016 (43) Publication Date : 10/08/2018

(54) Title of the invention : CIRCULAR WEAVING PROCESS FOR DEVELOPMENT OF SEAMLESS CIRCULARFIEB
FROM HEAVY DENIER MULTIFILAMENT YARNS

. . :C08C|(71)Name of Applicant :

(51) International classification 1/00 | 1)THE SYNTHETIC & ART SILK MILLS'
(31) Priority Document No ‘:NA [ASSOCIATION
(32) Priority Date :NA Address of Applicant :SASMIRA, SASMIRA MARG,
(33) Name of priority country ‘NA  |WORLI, MUMBAI -400030, MAHARASHTRA, INDIA.
(86) International Application No :NA [Mabharashtra India

Filing Date :NA  |(72)Name of Inventor :
(87) International Publication No NA 1)GANGOPADHYAY UJIJWAL KUMAR
(61) Patent of Addition to Application Number ‘NA 2)SANJAY SAINI

Filing Date :NA
(62) Divisional to Application Number :NA

Filing Date ‘NA
(57) Abstract :

Abstract The invention relates to the developnudrat circular weaving process that facilitates development of seamless tubula
from heavy denier multifilament yarns, upto 20,000 denier. Established circular weaving process is capable of procéssirg
denier multifilament yarns of differg textile substrates like Polypropylene, Polyester, Nylon and Aramid. Established process
capable of processing heavy denier multifilament yarns in both warp as well as weft directions. Established process facilita
development of homogeneous tubdkric. Established weaving process incorporates development of a system for transport
multifilament warp, multifilament weft yarn carrier bobbin and talgeroll for resulting tubular fabric. Developed process can be
established on conventionataular weaving machine without impairing its production speed and qaulity. Products such as Gi
and Pilling fabrics are generally failed at seam during their application. Established weaving process is capable of geacuem
tubular fabric fom multifilament yarns that not only possess identical strength in all parts of the fabric but also exhibit higher
properties. Thus such tubular seamless fabric made from multifilament"s are ideal for applications like Geotubes datdrfefing
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(54) Title of the invention : A PROCES3F PREPARING BUCCAL EPITHELIAL CELL SUSPENSION AND ITS USE

(51) International classification /A61B|(71)Name of Applicant -
1/00 1)REGENERATIVE MEDICAL SER VICES PVT. LTD

(31) Priority Document No :NA Address of Applicant zABC, ACME PLAZA, ANDHERI-
(32) Priority Date :NA [KURLA ROAD, ANDHERI (E), MUMBAI-400059,
(33) Name of priority country :NA |MAHARASHTRA, INDIA. Maharashtra India
(86) International Application No :NA | (72)Name of Inventor :

Filing Date ‘NA 1)MR. SATYEN SANGHAVI
(87) International Publication No NA 2)DR. VINAYAK KEDAGE
(61) Patent of Addition to Application Number ‘NA 3)DR. CHARUL BHANJI

Filing Date ‘NA
(62) Divisional to Application Number :NA

Filing Date :NA
(57) Abgract :

A process of preparing buccal epithelial cell suspension and cystoscopically implanting the buccal epithelial cell sirsgiensiol
defect site of the adult human urethra.

ENa
dEn

No. of Pages : 1No. of Claims : 1

The Patent Office Jonal No. 32/2018 Dated 10/08/2018 30384
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(22) Date of filing of Application :05/03/2018 (43) Publication Date : 10/08/2018

(54) Title of the invention : METHOD MACHINE AND DEVICES FOR PRODUCING FLEXIBLE 3D PACKAGING BY MEA"
OF FOLDINGA FLAP ON ITSELF

(51) International classificatio:B65B3/02,B65D77/06,B65D5/(| (71)Name of Applicant :

(31) Priority Document No  :P201531164 1)GUILLERMO LOPEZ AROSTEGUI SAENZ
(32) Priority Date :04/08/2015 Address of Applicant :c/ zalbides auzoa 13 48610 Urduliz
(33) Name of priority country :Spain (Vizcaya) Spain
(86) International Application (72)Name of Inventor :
No jPCT/E82016/000085 1)GUILLERMO LOPEZ AROSTEGUI SAENZ
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5\1807) International Publication ‘WO 2017/021570
(61) Patent of Addition to ‘NA
Application Number :NA

Filing Date '
(62) Divisional to Application

‘NA

Number ‘NA

Filing Date '
(57) Abstract :

The invention relates to methods and devices for trangfgrftéxible sealed packaging having at least two faces and containing
least one fluid andptionally or complementarilgit least one soligranulated and/or powder@to three dimensional packaging b
folding or bendingat least once in at least oneetitionat least one part of at least one flap/triangular body (38) or strip (37) on
least part of another part of the same flap/triangular body (38) or strip (37). In atheittwsehand and/or subsequeratyjeast one
part is sealed at least oncerajat least one face of the flap/triangular body (38) or strip (37) procgunzidr same being folded/be
on itself at least once. This system involves improvements related to the inalterability of the packaging and to thea@bnomic
environmental aspggsince it is not necessary to cut the flaps or triangular bdltkesrapping of the initial packaging transforme
into 3D thus remaining intact without tears or rips. The following features are also important: the preservation afedoghb# li
paclkagingwithout holes or leakages guaranteeérom the transformation into 3D until the subsequent opening thereof and
consumption of the packaged product; no adherent or contact adteesxample gluer a strip of tapés necessary to adhere or
fold the flat/triangular body (38) or strip (37); in the production pthatpackaging transformed into 3D is prevented from being
produced with defects; the packaging of the invention is more stabléo the support face being wider and more consisiiecgthe
packaging comprises at least part of the flap/triangular body (38) or strip (37) as a support surface at the base.
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